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Mr BK. Sharma for the applicant. 

Mr 	S. 	All, 	learned Sr. 	C.G.S.C., 
for the respondent No.1. 

Prima facie case made out for consi1er-

ation on the ground that no option was called 

from the applicant for deputation. Application 

admitted. 8 weeks for written statemer 

be listed on 5.2.1996 for directions. 

Mr B.K. Sharma aplies for ineriin 

relief. Issue notice to the responqents to show - 

cause as to why interim relief slould not be 

granted as praye'd, returnable on 1.12.95. Mr 

S. AIb takes notice of this direction on Thehalf 

of respondent No.1. 

Notices of respondent Nos.2, 3 and 

4 permitted to be served by the applicant directly 

on the said respondents. Notices may be handed 

over to Mr B.K. Sharma for the said purpose. 

Other notices tissued dIrectly.' 

All notices to be jSSad urgently. 

Vice-Chairman 
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• 
f 	 - 	- 112 95 	 Mr B. K Sharma for the apptnt 

• 	
1C1. I 	

•i 
Mr. S. Au, Sr C G S C, for the respnnt 

No 1 Sco 
;

cLS;S,OJ;-(Mr 
v 	 Smt I B. Dutta for respondent Nos 2 

and3. 
- 	

. 	! '• 4 ''• 

- 	 Respondent No.4 served, 	but none 

gv' I 

appears.  

Smt B. Dutta submits that as per.. 

her instructions some officer hs already been 

appointed in place of the applicant and, therefdre, 

. interim order may be passed. She gives the 

name of the officer as Shri G.C. Dahoudhury. 

Mr B.K Sharma- does not agree.. He . refers to 

the pugned order which indicates that G.C. 

Da's 4 hnudhury, D1'O, was given the additional 

charge of- the office of Planning Officer. Moreover, 

he, points out that. by ..  rèàson of the order of 

status iio passed -in the civil suit the orde 

of status quo had operated till 30.11.1995 and 
' O 

therefore, it is unlikely, someone may,  have bee. 

regularly. - appointd in the post. Mr• S. Ali fo 

respondent No.1 submits that' it ' is the Stat 

Forest Service College which is suffering 50 

want of a Lecturer and any order ?f.StaY wi 

affect the college. He also submits that und 

the rules consent of the applicantis not requir 
LkTo 	4 

for ordering the deputation which is 

by the Government. 

Having regard to the interest of t 

oollege it would not be desirable to stay operati 

of the impugned order for a longer durati 

and, therefore, by consent of all the learn 

Advocates, who are present, the O.A. is direc € 

to be lited for hearing on. 13.12.95. It is in 

clear that if it is found by that time that respon 

No.4' or 5 had not been served with the writ 

state ment the itiatter will be heard for the purp 

of interifri relief. It should, however, be n 

by all concerned that the O.A. is intended 

be heard on merIts. In the meantime, i.e. 

herng On 13.12.95, by way of ad interim o 
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O.A.No.259/95 

	

i\OTE 	 I DATE 	 1CWRT'S ORDER ( 

1.12.95 	- 

	

- . 	. 	 it is directed that if no officer has been poste 

as Planning Officer (Forest) in place of the, 

rsuance of the impugned order applicant in pu  

and if Shri G.C. Das Choudhury, IFS, hs merely 

been. holding the charge and if the aplicant had 

resumed charge of the post as it is stated on 

his behalf that he did resume on 5.10.1995 then - 

the applicant may not be disturbed and allowed 

to continue until further orders on 13.12.1995. 

I 

 It may be mentioned that: Smt B. Dutta does 

not admit that the applicant had resumed the 

duty in the same post on 5.10.1995 as alleged 

by the applicant. The question will be examined 

' 	
at the hearing. 	

S 

U 

	

	 ' 	 . 	 Copy of the order to be furn.i.hed 
-------< 

C-v'-11 	
to the counsel for the parties 

'Vice-Chai nfl. 

nkm H 
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OFFICE AOTE 	
: 

DATE 	
CaITQ 

14-12-95 
: 	 Mr,BeKSharrna for the aPPiicft 
, 	Mr,S,Ali, 3r,C.G,SC 	for kkx respor 

dent No.1. Mr,A.Sharna Sr , counsel aix 
Mrs.BDuttjtate of ilvlegrhalaya respon. 

dent No.2 & 3'. 	he learned counsej iS 
the respondents Seekc adjournment 

to enable the rsponde 	to file the-ii.  
counter reply to the rjojnder of the 

applicant fiJ:•edtoda 	T 	request 
however is made for erly hearing, 

It is not disputed by the learned 
v 

counsel for the respbnd.ents that Owing. 

to adjournment the interim orer dated 

1-12-95 should continuetj11 the hea- 

ring of the 0.A, Accordng1 y  the interjj 
order dated 1-12-95 is thtended till 

hearing of the 0.A, It.ib made clear 

that extension operates trom 13-12-95 

as the Bench was not available Yester 

day for hearing this appjation, By 

Consent O.A. is adjourned for hearing - 
to 2-2-96, 

ViceChaj an  

'In I 

Lt ?- 
V' (\j3  

tw_ 
/fc/H •r L 	-;: I 

ib 	8 	t 

T) 
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Mr S.arrna for the applicant. 
Mr S.Ali,Sr.C.G.S.0 for, the respon-

dents. 

Mr Sarma submits that this is a 

case of refusal to accept Central depi- 

tation as Lecturer in State Forest 

Service College, Brnihat. It is not a 

case of simple transfer and be placed 

before Pivision Bench.for hearing. 

List for hearing before Dtision 

Bench on 20.5 .96. 

Meme r 

I 
None is presxt. List for 	on 

10-6-960. 	 / 

- 
	 pg 

20 
2X5-96 

Member 

Learned counsel Mr. B.K.Sharma for the 

applicant. 

Mr. S.Ali, Sr. C.G.S.C. for the respondents. 

Hearing adjourned to 26.6.96. 

Member(J) 	 MembeiA) 

nkm 

Learned counsel Mr B.K. Sharma for 

the applicant. Mr S. All, learned Sr. C.G.S.C., 

for the respodnents. 

List for hearing on 19.7.96. 

Member 

trd 

26.6.96 
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'Leave note of 14r bt. 
C. 

List for hearing on 16.8.96. 	'•• 

Member 

Mr.B.K.Sharma for the Applicant. 

-Mr. S.A1i,Sr. C.G.S,d: folespondent N.1. 

Nore ,for thöt}er respr1dents. 

List fort  teaiin on 13.9..96. 

Member 

Now- 

.' 	4 • • 	• ' . 	. . . . 	. . . * . • . , 
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I 	1Y oth 

•r) 	
18196. - 	Mr. S.A.lI, Sr. C.G.S.' 	r the 

	

/ 	
resporents. 	 - 

List for hearing on 17.10.1996. 

C'r 

• 	 ,, 2_ 	
Member 

A Itrd 
ii; 	_7bçP(7.JJ...v 

M S.A11,Sr.C.G.SC for the res-
pondents. 	 - 

	

- 	 List for hearing on 4.12.1996, 

0 	
Mber 
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12.3.9 • 	Let this case be listed on 21.3.97 for 
hearing. 

embr j 	
• Vice-Chairman 

I trd 
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21.3 .97 	Mr A.Sarrna, learned counsel fr 

the respondents due to his personal 

reasons prays for short adjournmnt 

till 3.4.97. Mr B.KSharma has no 

objectcn. 

Accordingly we adjourn the case 

LA till 3.4.97. 

Menthe r 	 Vice-Chairman 

P 

	

3-4-97 	Learned counsel Ir.:S.Sharrna for 
•. 

	

	the applicat and Mr.S.A1i, Sr.C.G.S.0 

for the respondents are present€H 

Let this case be listed for 

hearing on 6-5-97. 

.• 	 \J 	S, 
Member 	 Vjc_Chaan  

in 

N 	
N 

/13ac71. 	
6.5.97 

12 
J' Ls 	iet4' 	iL i  T) 

) 	
C- 

: 	2—- 

-1 

27 5 97 

This case relates to Meghalayat. - 

Counsel for the parties pray for hearin. 

of the case at Shillong. 

Let this case be listed for hearing 

on 27.5.97 at Shillong. 

QX&" 
Vice..Chajrynan 

1 

Left over. List for hearing on 

297. 

Member Vice_Chajan 
im 



( 

O.A. 259/95 

CV 

29.5 .97 	On the prayer of Mr B.KaSharma', 

JA/ 
learned counsel for the 

5.6.97 

applicant the 

for case is adjourned to 
---.-- 

hearing. . 

Meth er Vice-Chairman 

pg 

(30) 

5.6.97 	On the prayer of Mr SK.Sharma, 
r 

/ 	 learned counsel for the applicant the 

, 	

case is adjourned to 3.7.97. 

Me 	 Vi ran 

3.7.97 

dç  

1 

Aoz 
ko 	 nkm  

,pr 	. 

Ms B. Dutta, 	learned Governiierit 

Advocate, Meghalaya, prays for adj ournn.eht3r I 

on behalf of Mr A. Sarma, learnedLGovernmeflt 

Advocate, Meghalaya, as he is not teo well. 

Mr P.K. Tiwari has no objection in granting 

adjournment. Accordingly the case is adjourned 

till 7.8.97. 

Member 	 Vice-Chair man 

1 	 il 	t7Y 

L_- I 
• 	 29.9.97 

o 

pg 

• 	 I: ~03-) 61 

, 

Case is ready for hearing. 

List for hearing on 4.12.97. 

Member 	 Vice-Cha 



IIIIIhhhh1I! 	) O.A.No.259/95 	- 

4.12.97 	Mr Barman, learned counsel, makes 
a mention that the case may be adjourned 
as the counsel engaged, Mr A. Sarma will 
not be in a position to attend court today. 
Accordingly the case is adjourned till 8 .1998. 

er 	 ViceChairman 

nkm 

J 

\ 

U 

8.1.98 	Mrs B.iitta,learned Government Adv - 

cate Meghalaya on behalf of Mr A.Sarrn 

learned Sr.Governmeflt Advocate,MeghalaN 

prays for two weeks adjournment as Mr 

Sarma has gone to Delhi to attend the 

case on behalf of the Government. Mr B 

- 	 sharma, learned counsel for the appliCai. 

however, 
pxa opposes the prayer At 

adjournment ,  considering the submisslO 

? 	
. 	we grant two weeks time. 

List on 23.1.98 for hearing. 

Member 	 Vice hair- 

• 	g 

• 	 . 

7p 	/LLr 
( 	

231'-98 	 There is no representatien. Cas 

is aj.urne .t].l 122-98 f.r hering.. 

M 	er 	. . 	VJ.0 e_Chairman 

.Ini 

12.2.98 	 Mr P.K. Tiwari on behalf of Mr 

Sharma, learned counsel for the applic 

submits thjat Mr B.K. Sharma is noti 

well and is unable to attend court. 

case is of 1 99. Mr A. Sarma, lea 

counsel for the respondents submits 

though he feels that the case shoul 

• 	 disposed of at an early, however, be 

 

 



26.2.98 

ncS 

H 	nkm 

41 
Heard 	in part. L i s t 	it 	on 

9.3.98 	for 	further hearing. Dr 	Y.K. 
Phukan, 	learned Sr. Government 
Advocate, 	Assam, shall produce 
records and if so advised may also file 
an affi6vtt-. 

Member 
Vice-Chairman 

Elm 

1 1;ai 	-f 

- 
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12.2 .98 

nkm 

19.2 .98 

of the illness of Mr B.K Sh' arrna he dOeS 

not oppose the prayer of Mr Tiwari. 

Accordingly let the case be listed on 

19.2.98 for hearing. 

e er 

Part heard. List it on 26.2.98 for 

further hearing. 

Mem er 	 Vice-Chairman 

nkm 

9-91 
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totes of the Registry 	Date Order of the Tribunal 

/1 $3 cr  

/0. 3 

Cn2,uL ( 
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During the course of arguments 

it was found that the copy of the impugned 

-d Annexure-2 order dated 24.8.95 was 

sent to the Secretary, Joint Cadre Asso-

clation(Sic) and Commissioner and Secre- 

tary to the Government of Assam,Personnel 

(A) Department. It is not known whether 

at that point a Joint Cadre Authority 

was constituted as per Rule 6 and if so 

what action was taken by the Joint 

Cadre Authority after receipt of the 

said letter. We requested Dr Y.K.Phukan, 

learned Sr.Government Advocate, A ssam 

to produce the records. Today however, 

Dr Phukan expresses his inability to 

produce the records because in spite of 

wr.ting' several letters he has not been 

supplied with the records. On the other 

hand he submits that recently he had 

received a letter from the UbntSecre- 

tary, Govt. of Assarn, Personnel(A) Depart 

-ment saying that the records could not 

be traced out. We are surprised at this. 

However, we feel that those papers will 

be n?cesary for proper adjudication of 

the matter. Therefore, we direct the 

Joint Secretary to depute one Deputy 

Secretary to be present on the next date 

of hearing i.e. 20.3.1998. He shall be 

present with all relevant documents in 

this connection. 

List on 20.3.98 for further 

hearing. 

10.3.981 

Copy of the order may be 
furnished to Dr Y.K.Phukan 
for taking steps. ~t' 

Member 
I Q'J~~ 
Vice-Chairman 

rikm 

pVb 
20.3.98 	Stiri Yunus, Joint Secretary to the 

Government of Assam. Department of Forest 

has personally appeared before this 

Tribunal. He informs this Tribunal that 

contd . 

- 	
y order 

41*14  
(i3 	

, 

ti11c 
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27.3.98 

a 
rL-c 

Order of the Tci&unat 

till taday the copy of the Annexure-2 . 

order could not be traced out. He 

requires another one weekts  time to 

ascertain and to make a statement in 

Writing. Dr Y.K.Phukan,learried Sr.Govt.-

Advocate, Assarn prays for one week 
time. 

Let this case be listed for furtherl 

hearing on 27.3.98. 

4_'_I 
Member 	 Vice-Chairman 

Divisjon Bench is not available. 
List on 3.4.98 for hearing. 

Member 

1 

.4.98 
	

List or\12.S.98 for,  hearing. 

Mem}r 	 Vice-Chairman 

pg 

12-5-98 

lm 

• 	:• 	
• 	AçrS 	

)t 

,D 

Jt1r 
1(L-• L[UC 

frv 4\(APr 

On the prayer of counsel for 

the parties case is adjourned till 

19-:-98. 	

VlhLfl 

•- 

( 
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Order of the Tribuna 
,b 

1) 

; 

27.5.98 On the prayer of the counsel for 

the parties the case is adjourned till 

4.6.98. 

Meth er 	 Vice-chairman 

pg 

a 

4.6.98 

cJ ' 1 

By order dated 10.3.1998 we 

directed the Joint Secretary, Personnel 

Department, to depute an experienced 

officer before this Tribunal to tell us 

whethera Joint Cadre Authority, was 

constituted at the material time and if 

so who were the members of the said 

Joint Cadre Authority. We also directed 

that all the relevant documents be 

placed before this Tribunal to let us 

know whether the Joint Cadre Authority 

was 	consulted 	before 	sending 	t' 

applicant on deputation. However,j 

regret to observe that till now we are 

not supplied with the information."M 

M. Das, learned Government Advocate, 

Assam, is present. She assures us that 

she will take immediate steps for 

compliance 	of 	our 	earlier 	order. 

Accordingly the case is adjourned till 

11.6.98. 

1:; ~~ - 
Vice-Chairman I Me m4b 

nkm 

/51 
cc 

I 1l.6.9 Ms 	M. 	Das, 	learned 	Jr. 

overnment Advocate, Assam, informs this 

Tribunal to the query made by this 

Tribunal that the Joint Cadre Authority 

was constituted as far back as in 1972 

, /P
-

Y. 

I 
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C.A.No.2b9/95 

	

• Date
( 	

Order of the Tribunal 

	

ii.6.9b 	 • 

and it is still in existence. The 

members are the Chief Secretaries 

both the States tAssam and Meghalaya). 

In the present case the SLate Government 

was not consulted before sending the 
applicant on deputation. 

Order reserved. 

Member 	 Vice-Chairman 
nkm 

qL/1? 	/I/r)7r 

I) 	—') 	 /_f'• 

4.1.99 ' 	Judgment pronounced in open Court. / 
The application is disposed of in ter 

of the order which is ket in separat 

sheets. No order as to costs. 

M6456-r- IVjce_Chajrm 

pg 

4- 
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CENTRAL ADM IN 1ST RAT DIE TRI2 UNAL 
GUiAHiATI EENCH : : :GT5'1AI-1ATI-5. 

O.A.No. 259 	cf 1995 

DT OF DECISION. .L.*.l?9? A .  

H Shri C.P. Marak, IFS 	 (PETITIoNER(s) 

Mr B.K. Sharma, Mr P.K. Tiwari and 
Mr S. Sarma 	

ADVOCATE FOR THE 
PETIT1ONR(S) 

VERSUS 

uniondf India and others 

Mr S. All, Sr. C.G.S.C., 
Mr A. Sarma, Sr. Government Advocate, Meghalaya, 
Ms B. Dutta, Government Advocate, Meghalaya, 
Dr Y.K. Phukan, Sr. Government Advocate, Assam and 
Ms M. Das , Government Advocate, Assam. 

fi-1 	 MR JUSTICE D.N. BARUAH, VICE-CHAIRMAN 

THE HON'BLE MRG.L. SANGLYINE, ADMINISTRATIVE MEMBER 

Whether Reporters of local papers niay be allowed to 
see the Judgment 7 

To be referred to the Reporter or not 7 

Whether their Lordships wish to see the fair copy 
of the judgmnt ? 

vihether the Judamnt is to be circulated to the other 
Benchos ? 

j 

Judgment delivered by Hon'ble 	jceChrrflr 

I- 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No.259 of 1995 

Date of decision: This the 4th day of January 1999 

The Hon'ble Mr Justice D.N. Baruah, Vice-Chairman 

The Hon 'ble Mr G.L. Sanglyine, Administrative Member 

Shri Cavouright P. Marak, IFS, 
Planning Officer (Forest), 
do Shri T.T.C. Marak, IFS, 
Conservator of Forests (Social Forestry- 
Environment Circle), 
Meghalaya, Shillong 	 Applicant 

• 	By Advocates Mr B.K. Sharma, 
• 	Mr P.K. Tiwari and Mr S. Sarma. 

- versus - 

• 1. The Union of India, through the 
Secretary to the Government of India, 
Ministry of Environment & Forests, 
New Delhi. 
The State of Meghalaya, through the 
Principal Secretary, 	 S  
Forest and Environment Department, 
Shillong, Meghalaya. 
The Principal Chief Conservator of Forests, 
Shillong, Meghalaya. 
The State of Assam, through the 
Secretary tb the Government of Assam, 
Department of Forests, 

• 	Dispur, Guwáhati. 
Shri G.C. Das Choudhury, IFS, 
Divisional Forest Officer, Wild Life, 
Shillong, Meghalaya 	 Respondents 

ByAdvocates Mr S. Au, •Sr. C.G.S.C., 
Mr A. Sarma, Sr. Government Advocate, Meghalaya, 
Ms B. Dutta, Government Advocate, Meghalaya, 
Dr Y.K. Phukan, Sr. Government Advocate, Assam, 
and Ms M.. Das, Government Advocate, Assam. 

4 

U 

ORDER 

BARUAH.J. (V.C.) 

The applicants a 

community in the State of 

Indian Forest Service (IFS 

Joint Cadre. His community 

He was • inducted to the 

to him there are only  

tribal belon 

Meghalaya is 

for short) of 

is recognised 

IFS of 1983 

two officers 

ging to the Garo 
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in the IFS. His community is not properly represented. On 

an earlier occasion when the Central Government 

requisitioned the service of one of the Garo officers 

belonging to IFS from the State of Meghalaya, the 

Government of Meghalaya objected to the proposal on the 

ground that there were very few officers belonging to the 

Garo community in the State of Meghalaya. 

2. 	By Annexure 1 Notification dated 22.6.1994 the 

applicant was transferred and posted as Officer on Special 

Duty, Social Forestry and Environment. At that time he was 

a Divsiional Forest Officer. He took over charge of the 

post on 21.7.1994. Soon after issuance of the Annexure 1 

notification, on 10.1.1995 the applicant was again 

transferred and posted as Planning Officer,  Forests, 

Meghalaya. On 24.8.1995 Annexure 2 Notification was issued 

by the Principal Secretary to the Government of Meghalaya, 

FOrests and Environment Department, whereby the services of 

the applicant was placed at the disposal of the Government 

of India, Ministry of Environment and Forest on deputation 

for appointment as Lecturer, State Forest Service College, 

Byrnihat with, effect from the date of handing over charge. 

The applicant has stated that the orders of transfer came 

in quick succession and totally disrupted his family life.. 

According to the applicant none of those transfer orders 

had been issued on public interest, but to make certain 

adjustment at the whims and caprice of the authority. Being 

aggrieved, the applicant submitted Annexure 3 

representation dated 25.8.1995. In his representation he 

submitted that the Annexure 2 order sending him on 

deputation was contrary to the professed norms. This was 

done without taking his consent and he was also not given 

prior notice to that effect. He made further allegation 

that....... 
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that there was violation of the equality clause of the 

Constitution inasmuch as the applicant was discriminately 

treated. Besides, there was violation of the principles 

regarding the Tribal Welfare. The representation was rejected 

and the same was communicated by Annexure 4 letter dated 

2.9.1995 issued by the Principal Chief Conservator of 

Forests, Meghaiaya and the applicant was asked to hand over 

charge of the post of Planning Officer, Forests, Meghaiaya, 

which post he was holding at the time of passing of the 

impugned order, to one Shri G.C. Das Choudhury. The said 

Annexure 4 order was received by the applicant on 7.10.1995. 

Some interested persons filed a suit in the court of the 

Sadar Munsiff, Shillong challenging the order of transfer.. 

This suit was registered and numbered as T.S.No.27(H)/95. The 

Munsiff was pleased to pass an order to maintain status quo 

Ante as on 24.8.1995 by his oder dated 28.9.1995 on an 

injunction application. The Munsiff, however, on 1.11.1995 

revoked the order of status quo earlier granted with a 

direction to return the plaint to the plaintiffs to enable 

them to present the same before an appropriate court having 

competent jurisdiction. Thereafter the present application 

has been filed by the applicant before this Tribunal praying 

inter alia for an order to set aside and quash the impugned 

Annexure 2 order dated 24.8.1995 and the Annexure 4 order 

dated 2.9.1995. The applicant has also prayed foran interim 

order for stay of the impugned Annexure 2 order dated 24.8.95 

pending disposal of the origirialapplication. 

3. 	This Tribunal admitted the application and thereafter 

passed an interim order on 1.12.1995 as follows: 

In the meantime, i.e., ti-il hearing on 
13.12.95, by way of ad interim orer it is 
directed that if no officer has been posted 
as Planning Officer(Forest) in place of the 
applicant in pursuance of the impugned order 
and if Shri G.C. Das Choudhury, IFS, has 
merely been holding the charge and if the 
applicant had resumed charge of the post as 
it is stated on his behalf that he did resume 
on 5.10.1995 .then the applicant may not be 
disturbed and allowed to continue untiil 
further orders on 13.12.1995 ............ 
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- 	 However, on 13.12.1995 the case was not taken •up as there was 

no Bench on that day. On 14.12.1995, the interim order was 

extended with effect from 13.12.1995 till the date of hearing. 

This interim order was conditional. The applicant fi'led a Misc. 

Petition No.111/96 praying inter alia to pass an order 

directing the respondents to implement the above interim order, 

to allw the applicant to function in the post of Planning 

Officer restoring all benefits and facilities and to pay the 

applicant his salaries fromSeptember 1995. This Msç. petition 

was disposed of by order dated •22.8.1996 rejecting among others 

his prayer for allowing him tb function in the post' of Planning 

Officer for the reasons stated therein. Earlier to this he was 

on sick leave from 2.9.1995. 

4. 	The respondent Nos.2 and 3, i.e. the State of Meghalaya 

and the Principal Chief Conservator of Forests have filed their 

written statement. The applicant has also filed rejoinder. An 

additional written statement has also been filed by respondent 

Nos.2 and 3. The respondent No.1, i.e. the Union of India has 

also filed written statement. 'In para 13 of their written 

statement the respondent Nos.2 and 3 have stated as follows: 

t•,• .deputation 	of 	IFS 	Officers 	against 
varIous posts is based on their bio data, in 
consultation with Government of India from time 
to time. It is pertinent to point out that the 
petitioner, All India Service Off.i.cer is 
evading to move from Shillóng to Byrnihat which 
is situated within the State of Meghal,aya only. 
The training of Forest Officers of North 
Eastern Regional States at Byrnihat is an 
important task which has to be imported' by a 
mixture of Tribal and Non-Tribal Officers, well 
versed with the traditions and customary laws 
of the Tribal people. Hence the urgency for the 
services of the ap.pl.ic.antat Byrniha.t." 

in' para 14 of the written statement the said respondents have 

stàtéd; ánng otherâ, as follows: 

The office memorandum referred to by the 
applicant covers cases within the State of 
Meghalaya and not for deputation post with 
Government of India. Further it does not put a 
bar on transfers within three years but only 
states that because of financial :reasons such 
transfer should be avoided an'd if: it becomes 
necessary to transfer. an  officer with.in three 
years, the approval of the Chief Minister 
should be obtained." 

I 	 ,, 
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5. 	
We heard 'the learned counsel for the parties. Mr 

B.K. Shárma, learned counsel for the applicant submitted 

before us that the impugned Annexure 2 order dated 

24.8.1995 was passed in violation of the mandatory 

provisions of the Indjan Forest Service (Cadre) Rules, 

1966 (For short, the Rules), inasmuch as' the applicant 

being a member of the Joint IFS Cadre of Assam-MeghalaYal 

the State' of Assam was not consulted. Besides, the 

applicant's consent was also not taken before sending him 

on deputation. According to the learned counsel the 

applicant was entitled to a notice as to whether he would 

like to go on deputation or not. The learned counsel also 

submitted that the applicant being in the Joint Cadre of 

Assam-MeghalaYa and presently an pfficer under the 

Government of Meghaiaya he was entitled to benefits of 

the policy adopted regarding the transfer of all officers 

holding transferable posts from one place to another 

before comletiofl of three years. However,'ifl exceptional 

cases the I Government  is entitled to transfer an officer 
with the prior approval of the Chief Minister. According 

to Mr Sharma in the present case no approval had been 

obtained prior to the 'applicant's transfer by way of 

deputation. He was also not given other benefits. 

6. 	Mr A. Sarma, learned Sr. Government Advocate, 

Meghalaya, submitted that the applicant was sent on 

deputation strictly in accordance with 'the provisons of 

law. He was not entitled to any notice before sending him 

on deputation. The learned counsel also submitted that 

the post being exclusively for the State of Meghalaya, 

the State of Assam was not necessary to be consulted. 

However, according to Mr A. Sarma, a copy of the impugned 

Annexure 2 order. dated 24.8.1995 was sent to the 

Secretary .......... 

Im 
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Secretary, Joint Cadre Association and Commissioner and 

Secretary to the Government of Assam, personnel (A) 

Department. According to the learned counsel this would 

suffice the requirement of Rule 6 of the Rules, if at all 

the consent of the Auth.ori.y.W.a's n.ecesSary. 

Mr S. Au, learned Sr. C.G.S.C. also supported 

the impugned Annexure 2 order dated 24.8.1995. 

On the rival contention of the learned counsel 

for the parties, it is now to be seeñ as to whether the 

impugned AnnexureS 2'and 4 orderscafl sustain in law. An officer 

belonging to an IFS Cadre can be sent on deputation as 

per the provisions laid down' in Rule 6 of the Rules. To 

appreciate the arguments of the learned counsel for the 

parties1 it will be apposite to look to the provisions of 

Rule 6 of the Rules. We quote Rule 6 below: 

"6. Deputation of cadre officers.- A 
cadre officer may, with the concurrence 
of the State Government or the State 
Governments concerned and Central 
Government, be deputed for Service under,  
the Central Government or another State 
Government or under a company, 
association or body of individuals, 
whether incorporated or not, which is 
wholly or substantially owned or 
controlled by the Central Government or 
by another State Government. 

2) A cadre officer may
' 
 also be 

deputed for service under,-  

a company, association or body 
of individuals, whether incorporated or 
not, which is wholly or substantially 
owned 	or 	controlled 	by 	a 	State 
Government, a Municipal Corporation or'a 
local body, by, the State Government on 
whose cadre he is borne; and 

an 	autonomous 	body 	not 
controlled by the Government or an 
international 	organisationi 	by 	the 
Central Government in consultation with 
the State Government on whose cadre it 
is borne." 

As per the first proviso no cadre officer shall be 

deputed to any organisation or body of the type referred 

t 0 ......... 
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to in Item (ii) except with his consent. As per the 

second proviso no cadre officer. shall be deputed under 

sub-rule (1) or sub-rule .(2) to a post carrying a 

prescribed pay which is less than, or a pay scale, the 

maximum of which is less than, the basic pay he would 

have drawn in the cadre post but for his deputation. 

9. 	From a reading of Rule 6 of the Rules it is clear 

that when an officer is required to -be sent on deputation 

it can be done with the cOncurrence of the State 

Government or State Governments concerned and -the Central 

Government for service under the Central Government or 

another State Government or company. So the consent of 

the State Government or State Governments concerned is 

• necessary before sending an officer on deputation. As per 

the definitiofl State. Government coicerned, in rlation 

to a Joint Cadre, means the Joint . Cadre Authority. 

Therefore, the consent of the Joint Cadre Authority is 

necessary when a cadreofficer belongs.to a Joint Cadre. 

/ However, from reading of the said Rule 6 it does not - 

- • - . appear that the consent of the cadre officer shall be 

obtained. It is necessary only when the officer is 

deputed to any organisatiOn or body as referred to in 

clasue (ii) of Rule 6 of the Rules or when his present 

salary is higher than the salary which he would get in 

the post where he is required to go on deputation. So on 

• an overall reading of Rule 6 of the Rules it clear 

that the consent of the applicant in the present fac.ts 

and circumstances was not necessary. However, the Joint 

Cadre Authority ought to have been. consulted. • 

10. . Written statement has nt..bééi:fil.ed hy. tie -  Sat of 

Assam. Therefore, we requested Dr Y.K. Phukan, learned 

Sr. Government Advocate, Assam,. toinform the stand of 

the......... 
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the State of Assam. Dr Phukan had taken all the pains to 

receive instructions in this matter. He informed us that no 

•consent was obtained from the Joint Cadre Authority or from 

the State of Assam. He further informed that even the copy 

of Annexure 4 order dated 2.9.1995 was not received. Before 

the impugned Annexure 2 order dated 24.8.1995 was passed 

the Joint Cadre Authority was not consulted. We are also 

not in a position to ascertain whether the Joint Cadre 

Authority was consulted or not. In our view the consent of 

the Joint Cadre Authority was a must as per provisions of 

the rules. Moreover, the records placed before us do not 

disclose anything in that regard. 

11. 	In the representation the applicant urged several 

points, namely that the Government deviated from the normal 

practice in respect of the applicant. The applicant also 

stated that there was violation of the principles of 

natural justice and the equality clause of the 

Constitution and also the 	principles 	of 	Tribal 

Welfare. While disposing of the representation the 

authority did not give any reason in the Annexure 4 order 

dated 2.9.1995. In the said Annexure 4 order the 

Principal Chief Conservator of Forests simply said that 

"the applicant's representation against sending him on 

deputation to the Government of India for appointment as 

Lecturer in the State Forest College, Byrnihat had not 

been acceded to by the State Governnient." When 

representations were filed, it was the duty of the concerned 

authority to consider the same and pass reasoned order. An 

aggrieved officer is entitled to know the reasons. If 

the representation is disposed of by a cryptic order the 

officer concerned would not know. As a result he would be 

prejudiced. As has already been stated earlier no reason 

whatsoever had been assigned for rejecting the 

representation .......... 
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representation 	even 	though 	the 	applicant 	had 

specifically mentioned the grounds. In that view of the 

matter it becomes difficult for us to come to a definite 

conclusion as to whether the impugned Annexure 2 order 

dated 24.8.1995 and Annexure 4 order dated 2.9.1995 can 

sustain in law. 

In view of the above we send back the matter 

with direction to the respondents to reconsider the 

representation of the applicant in the light of the 

observations we have made and dispose of the same by a 

reasoned order. The applicant may also file a fresh 

representation giving details of his grievances within a 

month from today and if such representation is filed the 

respondents shall also consider the said representation 

in addition to the representation filed earlier. This 

must be done as early as possible, at any rate within a 

period of three months from the date of filing of the 

representation, if any. 

With the above direction the application is 
14 

disposed of. However, in the facts and circumstances of 

the case we make no order as to costs. 

G. L. SANGLYIME D. N. BARUAH ) 
MEMBER (A)!! VICE-CHAIRMAN 

nkm - 
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B EFO RE THE CEN TRAL ADMIN I STRATI VE TRE BUNAL 
(JWAHATI BENCH 

0.A. No. 	of, 1995 
BETWEEN 

Mr. Cavouright P. Marak, I.F.S. 
Planning Officer (Forest), 
Meghalaya, Shillong 
(under order of pow transfer) 
C/O Shri T.T.C. Marak, I.F.S. 
Conservator of Forests,  
En vi to nm en t 
Meghalaya, L. Lachumjere, Shillong-79 3001 

••• k1D1icaflt 

1 ' he Union  of inca, 
/ through the Secretary to the 

GOve rnmen t of In di a, 
Ministry of Environment & Forests, 
Paryabharan Bhawan, 
C.G.O. Complex, Loahi Road, 
New Delhi-hO 003. 

The State of Meghalaya, 
though the Principal Secretary, Meghalaya 
Forest and Environment Department, 
Civil Secretariat 
(Additional Building) 
Eaest Khasj Hills, 
Shillong-79 3001, Meghalaya. 

T he Principal Chief Conservator of Forests, 
Mechalaya,. Lower LachuiTtiete, 
East Khasi Hjllg, Shillong-793001, 
Meghalaya. 

The State of Assam, 
though the secretary to the 
GOvernment of Assam, 
Department of Forest, 
Dispur,, Guwahati-6. 

j 5. Shrj G. C. Das Choudhury, I.P. S. 
Divisional Forest Officer, Wild Life 
Khasi Hills Division, 
Shllong, Meghalaya. 

... Reondents 

Contd. . .P/2. 
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DETAILS OF APPLICATION 

1 • PA RTI CtJLARS OF THE 0 RIDER AGAI NST wi-lI CH 

THE APPLICATIC IS MADE : 	 I"  

The application is directed against the 

following prders 

(i) 	Notification. No FOR.86/94/128 dated Shillong the 

24th August 1995 issued by the Principal Secretary 

to the Government of Meghalaya, Forests and Environ-

ment Department transferring the applicant from the 

post of Planning Officer (Forest), Meghalaya, Shillong 

and placing him at the.diosal of the Government 

of India, Ministry of Environment and Forests, 

on deputation for appointmEnt as Lecturer, State 

Forest Service college, Byrnihat with effect from 

the date of having over charge. vice Shri G.C. Das 

Choudhury, I.F.S. Divisional Forest °fficer, Wild 

Life, Khasi Hills Division, Shillong giving him the 

duel charge to function as Planning Officer, (Forest) 

Meghalaya in addition to hi a own duti ew. 

( ii) Order vide Memo No. NPG.57-A dated 2nd September 

1995 passed by the Principal Chief GonservatOt of 

Forests, Meghalaya, Shil].ong rejecting the represefl-

tatioh of the applicant against the order of his 

t ransfer and directing him to hand over charge of 

of the postof Planning Officer (Forest) Meghalaya 

to Shri G.C. Das Choudhury, Divisional Forest Officer, 

Wild Life, Khasi Hills Division on or before 1600 

hours on 2nd SeTtember 1995 making it clear that 

on the app ii' s f ai lure to do so, he shall be 

deemed to have been released of the charges of the 

planning Officer(FOreSt) on the date and time speci- 

fi ed 

Contd...P/30 
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2, JURISICTIONOF THE TRIBUNAL : 

The applicant declares that the subject matter 

of the appli catiton is within the jurisdiction of thi s 

Hon'ble Trjbual. 

3. LIMITATION : 

A 
	

3. LIMITAON 

That the applicant further declares that the 

instant case is being filed under extr&.ordiflarY circulfl-

stances as the representation filed by the applicant 

against the order of his transfer has been rejected by the 

cbvernment of Meghialaya vide its memorandum dated 2nd 

september 1995 and till dx this very date, the applicant 

has not handed over the charge to Shri G.C. Das,ChoudhUXY 

D.F.O. Wld Life, Khasi Hills Division, Mea1aYa, Shillorig. 

Hence it is stated that the instant application is filed 

within the limitationperiod prescribed under Section 21 

of the Administrative Tribunals Act, 1985. 

4. FACTS OP THE CASE : 

Thatthe J= applicant in the instant case is 

aggrieved by the impugned order of his transferrEd issued 

vide Memo No. FOR,86/94/128B dated 24.8.95 pursuant to 

which his transfer from the post of planning Officer 

(Potest) Meghalaya, Shil].ong and he has been placed 

at the disposal of the Government of India, ,Ministry of 

Forest and Environment on deputation for appointffl1t as 

Lecturer, State Forest Service College, Byrnihat. It is 

Coritd...P/4. 
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stated that the applicant's representation against the 

said order of his transfer has already been rejected 

vide order dated 2nd Sept. 1995 passed by the Principal 

Cef Conservator of Forests, Meghalaya, Shillong. The 

basic grievance of the applicant against the order is that 

the impued order of transfer has been passed in violation 

of the mandatory provisions of law and the same is also 

not in conformity with the executive instructions and 

guidelines issued from time to time. 

The aforesaid is the crux of the subject matter 

of the instant case. The applicant now places the facts of 

the case in seriatim. 

4.2 	That the applicant is an I.P.S. Officer who 

belongs to 1983 Indian Forest Service batch of Assam 

Meghalaya Cadre. Since his recruitment to the I.F.S., the 

applicant has served in various capacities in different 

stations. He served as Agricultural Extension Officer in 

Dainbo-RoflgjOflg Development Block in East Garo Hills 

District, Meghalaya for one and half year and iitlemented 

SFDA, IRDP and CD Scheme for Garo Tribal people. The 

applicant also served as Assistant Conservator of Forest 

In-charge of both territorial and Social Forestry Range 

in East Garo Hills District. The applicant's total tenure 

as Assistant conservator of Forest was about two years 

and one month. It is pertinent to mention here that the 

applicant belongs to the Garo tribal community which is 

a Scheduled Tribe. The applicant is among the only two 

contd. . .P/4. 
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Garo tribal community officers belonging to I.F.S. 

through out the country. Both these two Garo offics 

including this applicant are presently posted in Meghalaya - 

a state where there is a large population of Garo people. 

It is also pertinent to rnenticn that on previous occasions 

when the demand was made by the Central Government to 

send on deputation one of the Garo officers belonging to 

I • F. S. from the State of Meghalaya to outside the Stateof 

Meghalaya, the State of Meghalaya objected to such a 

proposal on the ground that the Garo community in the 

State of Meghalaya is not properly represented and since 

there are only two Garo officers belonging to I.F.S. 

in the State of Meghalaya, it 'would only be in the fitness 

of things that they be allowed to look after the welfare 

of the daro people. 

4•3 	That prior to the impugend order of transfer 

the applicant was transfered and posted as Officer-on- 

ecial Duty, Social Forestry and Environment Department, 

Meghalaya, from the post of Divisional Forest Officer 

Garo Hills Division, Thra. The applicant had taken over 

charge of the post on 21.7.94. The aforesaid order of 

applicant's transfer was passed on 22.6.94 vide Notifica-

tion No.FOR.140/91/104. 

Gopy of the order of transfer dated 22.6.94 

is annexed hereto and marked as ANNEXURE-1. 

4.4 	That however soon thereafter within a period 

of six months, the respondent No. 2 transferred 'and posted 

Contd. . .P/6. 
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the applicant as Planning Officer (Forest) Meghalaya, 

Shillong from the post of the Officer..in-Sped.al .alty 

Social Forestry and Environment, Meghalaya. Pursuant to 

this order of transfer, the applicant took over charge of 

the new post on 10.1.95. 

4.5 	That before the applicant could properly 

• settled in the post of Planning Officer (Forest) ,Meghalaya, 

the respondent N0•  2 once again within a period of 8 months 

transferred the applicant on deputation to the Ministry 

of Environment and Forest, Government of India for 

appointment as Lecturer in the State Forest Service College, 

Byrnihat vice Shri G.C. Das Choudhury, I.F.S. Divisional 

Forest Officer, Wild Life, Khasi Hills Division, Shillong 

who was also allowed to hold the duel charge of Planning 

Officer (Forests) Meghalaya, Shillong in addition to his 

oun duties. The aforesaid order of transfer was passed 

by the respondent No 2 vide Notification No. FOR.86/94/ 

128 dated 24.8.95. 

Copy of the impugned order of transfer dated 

24.8.95 is annexed hereto and marked as 

ANNEXURE.- 2. 

4.6 	That it is, therefore, seen that this applicant 

within a period of fourteen months was transferred on three 

different occasions. The aforesaid orders of transffer 

came in quick succession and totally disrupted the family. 

life of this applicant. Apparently neither of these orders 

Contd. . ..P/6. 
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of transfer xxix were in public interet. Thee orders 

were passed hastily primarily for the purpose of making 

certain adjustment to the whim and cap rice of the competent 

authority. Being thus aggrieved by 'the three orders of 

transfer within a period of 14 months, the applicant 

submitted a representation dated 25th August 1995 to 

the respondent NO. 2 wherein he raised various legal 

grounds tha1lenng the order of his transfer. 

Copy of the representation 'dated 25.8.95 is 

annexed hereto and marked as ANNEXURE-3. 

	

4,7 	That within a week of filing his representation 

the applicant fell ill and he went on sick leave from 

2nd September 1995 to 29.9.95. It is stated that during 

this period, the a Dplicaflt was also hospitalised and he 

was operated upon. It is stated that 5hri G. C. Das 

Choudhury, I.F.S. Divisional Forest Officer, NaziazIS 

Wild Life, Khasi Hills Division, Shillong took over the 

charge suO moto of the post of Planning Officer (Forests) 

Meghalaya. on 2.9.95. 

	

4.8 	That as stated earlier the applicant was 

sick from 2.9.95 to 29.9.95, therefore it was only on 

27,9.95, that he received the order of the respondent No, 2 

vide Memo No.NPG.57-A dated 2.9.95 wherein the applicant 8  S 

representation against his deputation to the Govt. of India 

was rejected and he was directed to hand over charge of 

the post of Plannin'2 Officer (Forests), Meghalaya to Shri 

G.C. Das Choudhury, I.F.S. Divisional Forest Officer, 

Contd,,. .P/8. 
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Wild Life, Khasi Hills Division on or before 1600 hours 

on 2.9.95. It was made clear in the said order that on 

failing to do so the aeplicant shall be teemed to have 

been relieved of the charge of Planning Officer (Forests) 

Meghalaya, Shillong on the date and time specified. 

Copy of the order dated 2.9.95 is annexed 

herewith and marked as A]IIEX(JRF..4. 

4.9 	That the dedsion of the Government of Meghalaya 

to send this applicant on deputation to the Central 

GOvernmait evoked sharp reaction from the Garo ttibal 

community of Meghalaya and led to wide spread resentment 

among the Garo people. It was under these circumstances, 

/27( 'H)

that tki a section of Garo people filed Title Suit No. 

 of 1995 in the Court of the learned Munsiff at 

Shillong wherein the order of applicant s transfer on 

deputation to the Central Government was challenged in 

the form of public interest petition. In the aforesaid 

Title Suit, an injunction petition was also filed which 

was registered as Misc. Case No. 28(H) of 1995 wherein the 

prayer was made for xk immediate stay of the order of 

applicant's transfer on deputation to the Central Govt. 

In the aforesaid Misc. Case No. 28(4/95, in Title &iit 

No. 27(H)/95,  the learned Munsiff passed an order dated 

28.9.95 asking the respondents to maintain status quo 

as on 24.8.95 with further direction not to do anything 

that may adversely affect the interest of this applicant 

till final disposal of the petition. 

Subsequently vide order dated 1.11.95, the 

learned Munsiff revoked the order of status quo dated 

I 
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28.9. 95 and disposed of the Misc.. Case with the direction 

that the petition be returned to the petitioner so as to 

enable him to present or file the same before an appropriate 

Court having coietePt jurisdiction in the matter. 

A copy of the order dated 1. 11.95 is annexed 

hereto and marked as ANNEXURE-5. 

	

4.10 	. That however on 1.11.95 itself, the section of 

Garo people who had filed the Title Suit 27(F)/95, moved 

a petition before the learned Munsiff wherein the prayer 

was made to stay the operation of the earlier order of the 

learn'ed Munsiff.dated 1.11.95 for a period of thirtydays 

with effect from 1. 11.95 sO as to .  enable the petitioners 

to prefer an appeal or revision petition against the order. 

The learned Muns 1ff allowed the prayer and stayed the 

operation of the order dated 1. 11.95 for a period of 30 

days from 1.11.95 upto30.11.95. 

A copy of theorder dated 1.11.95, staying the 

operation of the earlier order dated 1.1-j..95 

for .a period of 30 days,. is annexed herewith 

and marked as ANNEXU1E-6. 

	

4.11 	That as a result of the order of the learned 

Muiff statying the operatiOfl of theorder dated 1. 11.95 

for a period of 30 days the situation now is that the 

applicant is still holding the post pf Planning Officer 

(Forests) Meghalaya, Shillong and in all legal sence 

till now the order sending him on dutatiOfl to the 

Contd. . .P/10 
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Central Government has not come into force. 

4.12 	That the a'oplicant states that the case of the 

applicant is governed and regulated by the Indian Forest 

Service (Cadre) Rules, 1966 (hereinafter referred to as the 

'Rules of 196). Rule 6 of the Rules of 1966 provides for 

deputaticn of cadre officer for' serving in the C&tral 

Government or any other State Government or under a 

Company, Association or Body of Individual, whether 

incorpo rated or not which is wholly or substantially or 

controlled by the Central Government or by any State 

Government with concurrence of the State Government or the 

State Government concerned and the Central Government. 

The applicant craves leave of this 'Hn'ble Tribunal to 

quote hereinbelow the rules 6 of the RuJes of 1966 : 

"Rule 6 - Deputation of cadre officers - 

A cadre officer may, with the concurrence 

of the State Government or the State Governments 

concerned and the Central Government be 

dep utated 	servic Tderhe Central Government 

or another State Government be deputed for 

service under the Central Government or another 

State Government or under a Company, association 

or body of individuals, whether incorporated 

or not which is wholly or substantially owned 

or controlled by the Central Government or by 

another State Government. 

A cadre officer may also be deputed for 

service under - 

(i) a company association or body of individuals, 

whether incorpoated or not, which is wholy 
or substantially owned or controlled by a State 

Contd. .. .P/11. 
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Goveflment a municipal oorooration or a local 

body by the State Government on whose cadre he 

is borne ; and 

( ii) an international organisation, an 

autonomous body not controlled by the Government 

or a private body, by the Ontra1 Government in 

consultation with the State Government on whose 

cadre he is borne ; 

- 	 Provided that no cadre officer shall be deputed 

to any organisation or body of the type referredtO 

in item (ii) except with his consent : 

Provided further that no cadre officer shall be 

deputed under sub zule (1) or sub rule (2) to 

a post carrying a prescribed pay which is less 

than or a pay scale, the maximum of which is 

less than, the basic pay he wzuld have drawn 

in the cadre post but for his deputatiOn." 

4.13 	That the applicant states that Rule 6 of the 

Rules of 1966 is the enabling rule for sending the cadre 

officers on deputation. But no guidelines have been provided 

as to who are the officers and for what period they can 

be sent on deputation. 	Accordingly, the Government of 

India issued office memorandum dated 14.12.83, 1,12.88 

tt4 and 11.4.91 giving instructions and guidelines in the 

matter of sending cadre officers on deputation. The 

rstatestattheaforesaid office 

memoranda being in the nature of administration instructions 

are supplementary to the provisions of Rule 6 of Rules 1966 

and as such, the aforesaid office memoranda are law 

specifying the principles af on the basis of which the 

Contd. . .P/12. 
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question of iftme deputation of officers should be determined. 

The appftant craves leave of this I-Ion'ble Tribunal to produce 

the copies of the office memoranda dated 14.12.83, 1.12.88 

and 11.4.91 at the time of hearing of the instant case. 

4.14 	That the applicant statesthat the respondent 

NO. 2 acted illegally and in violation of the mandatory 

provisions of Rule 6 1 of the Rules of 1966 while deputing 
CQ'pA,a4 	 I4t 

the applic3it without having concurrence of the,State of 

Assarn and the applicant belongs to Assein Meghalaya Cadre 

of Indian Forest Service. The applicant further states 

that the respondent No. 2 did not obtain prior con.irrenCe 

of the State of Assam while deputing the applicant to the 

cntra1 Government. Therefore, the irnpucned order of 

transfer is not only violative of the basic principles 

on the basis of whith an officer is deputed either to the 

ntral Government or to other State Government ; but also 

violative of Rule 6 of the Sith-Rule 1 of Rules of 1966. 

4.15 	That the practice which is followed by the 

concerned State Government prior to exercise of power 

to send cadre on deputation have been - Notice/Circular 

of a vacant deputation post seeking option/willingness 

and the application from interested cadre officer 

recOmm endation and forwarding of application etc. by the 

State Government concerned, empanelment, of fex of appOint- 

ment by the borrowing authority, 	release of the cadre 

officer i.e. the finaloption/cOnsent. }bwever, in the 

c ase of this applicant, neither all these formalities 

Contd. ..P/12. 
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were carried out, nor consent of this applicant was 

taken prior to sending him on deputation to the Central 

Government. As no conent was taken, there was no willingness 

either. No notice was given to him prior to such an 

exercise of power. Suffice to it to state that the iiugned 

order of transfer, the applicant on deputation to the 

Centre]. Government was passed suo moto by the State of 

Meghalaya in contravention to the established practice 

and procedure which has been followed so long mudim in 

case of all other cadre officers of the State of Meghalaya. 

4.16 	That in the recentpast, the following cadre 

officers have been considered for depu±ation post under the 

Government of India viz. (i) Shri R.O.L. Nongbry, (ii) Shri 

S.M. Sahay, (iii) Shri R. Popli etc. In all these cases, 

the established practice and procedure was strictly 

followed while taking Ja decision to send these cadre 

officers on deputation to the Central Government. Itis 

pertinent to mention that the respondent No. 2 refused 

to send Shri S.M. Sahay and 5hz! R. Pop].i though the 

borrowing authorities have sought for their services. 

The respondent No. 2 refused to send these officers on the 

ground that Meghalaya being under-staffed of IFS cadre. 

For similar reason Shri R.O.L. Nongbry was prematued.ly 

sent to parent cadre and when the Central Government 

sought for the services of Shri T.T.C.Marak, I.P.S. 

the Respondent No. 2 refusedtO release him for similar 

reason coupled with the reason that the Garo S.T. community 

is under represented in the *orest Departmentof Meghalaya. 

lbwever, in case of this applicant, theborrowiflg authority 
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at no point of time made a prayer for requiring his 

services, no notice was sent to him that he might be 

sent on deputation, no willingness was sought for and 

as such none was given and the State of Meghalaya acted 

suo moto igmalkigxx in a p arti san manner while sending 

this applicant on deputation to the Central Government. 

It is stated that while sending this applicant on deputation 

he was discriminated against and was not treated at par 

with the officers as named above. The applicant Was 

selected in pick and chose manner for the purpose of 

sending him on deputation in violation of the mendatoy 

provisiOns of law and in contrayention of the established 

practice and procedure. 	 11 

4,11 	That there is an office memorandum of the 

Government of Meghalaya, Department of Personnel th the 

concerned officers should be retained atleast for the 

period of three years in the station of his posting. The 

idea underlined in the said memorandum is to ensure that 

the officers are not frequently disturbed and to allow 

atleast some minimum time, to remain at a particular place 

of posting. Fbwever, in the case of the applicant, 

transferring him thrice in a period of fourteen months. 

In the instant case also he was allowed to work as Planning 

Officer (Forests), Meghalaya only ior the period of 8 months 

and therea'ter was sent on deputation to State Forest 

Service College, Byrnihat. It is thus stated that the 

impugned order of applicant's transfer is in violation 

of the office memorandum No.PER.58/85/4 dated 1.745. 	- 

Contd. . .P/15. 
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India in regard to tribel population followed by the 

Cove rnmen t. 

The applicant craves leave of this Hon'ble 

Tribunal to pro1ce the copies of the said memoranda 

at the time of hearing of the instant case. 

4.19 	That it is stated that ShriG.C. Das Choudhury 

• 	I..F.S., Divisional Forest Officer, Wild Life, Khasi Hills 

Divi.on, Shillong.i presently functioning in a duel 

capacity as Planning Officer (Forests) Meghalaya also 

and in addition to his own duties. He is also performing 

the duties of this piict in the said post. It is 

• 

	

	pertinent to,mentiOn that pursuant to the order of the 

lea'tned Nunsiff for all intent and purpose, this 

applicant is still a Planning Officer (Forests), Meghalaya 

Shillong, therefore, when on 5.10.95, he submitted his 

joining report after expiry of sick leave to the 

Principal Chief Conseryatot of Forests, Government of 

Meghalaya, the latter refused to accept the joining 

report and directed him to submit the same to his place 

of posting at the St ate Fo ré st Se rvi ce Coil ege, By mi hat 
- 

b_ecawroe he is still the Planning Officer (Forests), 

Meghalaya, Shillong. 

4.20 	That the instant case is a fit case wherein 

t1s Fbn'ble Tritunal.may be pleased to pass an interim 

• order staying the operation of the impugned order of 

applicant's transfer dated 24.8.95 inasmuch as Shri 

G.C. Das Choudhury, I.F.S. is presently holding the duel 

Contd. . 
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charge of both Planning Officer (Forests) Meghalaya 

and also that of Divisional Forest Of fice, Wild Ldfe, 

Khasi Hills Division, Shillong. Therefore, the interim 

order If passy this Hon'ble Tribunal would not in any 

way adverselaffect the interest of Shri G.C. Das 

Choudhury and also would not cause any acimini strative 

inconvenience to the Government of Meghalaya. Moreover 

as the order of the learned Munsiff dated 1. 11.95 
not 

is "till in operation. It may not be held that the 

piicant has ceased to functicn as Planning Officer 

(Forests) Meghalaya, Shillong. It is, therefore, in the 

fitness of things that this Hon'ble Tribunal may be 

pleased to stay the operation of the plicans order 

of transfer. 

4.21 	That the impugned order of applicant's transfer 

dated 24.8.95 has not served the cause of public interest 

and it also cannot be said that the it has been passed 

in the exigencies of service. From the facts and circum-

stances of the case, it is seen that the impugled order 

-of applicant's transfer has only created wide spread 

resentment among the GatOk Tribel people and causea 

Vinnecessary administrative innvenieflce. From the 

facts, it is apparent that the applicant was bundled out 

from the post of Planning Officer (Forests) Meghalaya 

unceremoniously without any sound and cogent reason. The 

respondent N0•  2 was in such a great haste for transferriflc 

the applicant that he found it almost impossible to 

complete all these formalities and necessary legal 
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requirenents which musb be adhered to while sending on 

deputatin the IFS cadre officer. It is thus stated 

that the impugned order of appldcant's transfer has been 

passed malafidé in a colourable exercise of power. 

4.22 Ti.t the applicant files this application 

bonafide and to secure the ends of justice. 

5. GROUNDS FOR RELIEF WITH LEL PROVISIONS: 

	

5.1 	For thatthe impugned order of applicant's 

transfer has been passed inviolation of mandatory 

provisions of Indian Forest Service Cadre Rules, 1966. 

L 

	

5.2 	For that the concurrence of theAJoint Cadre 

Authority,which in the instant case, is the State of 

Assam is a sine qua non for sending the I.F.S. officer 

on deputation to Central Government. }bwever in case of,  
0 	 / 	I4t 

the applicant no concurrence of the,JOint Cadre Authority 

was taken and as such, the impugned order of bis transfer 

is not sustainable in law. 

	

5. 3 	For that the established practice and procedure 

which are adhered to while sending I.F.. officer on 

deputaticn to the Central Government were not completed 

in case of the applicant. Neither the borroLng authority 

made a prayer for utilising the services of the applicant 

nor for that matter any such willingness was given of 

the consent of this applicant was obtained for sending 

him on deputation to the Central Government.. The impugned 

order of appli nt's transfer, is therefore in contravention. 

of the established practice and proce1±e aiid as such 

not tenable in law. 

Con td. . .P/19. 
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5.4 	For that the respondentNo. 2 acted discrirnina- 

totily and arbitrarily in sending this applicant on 

depuiatiori to Central Government. In case of few IFS 

officeEsposted in the State of Meghalaya even despite 

• the request of the Central Government, the said officers 

were not transferred on certain spacious grounds. 

However, thi s app ii cant was disc rimi n ated again st and 

was sent on deputation in violation of established 

practice and procedure in suO moto exercise of power 

by the respondent No.2. 	The action of the respondent 

No 0  2, therefore, violated the equality clause enshrined 

in Article 14 of the cbnstitution of India. 

5.5 	For,  that the impucped order of applicant's 

tansfer is in violation of the office memorandum No, 

PER.58/85/4 dated 1.7.95 which lays down that the normal 

period of posting in case of an officer is three years 

As in the instant case, the applicant has been transferred 

ev •  8 months of his earlier posting and in all total 

he has been transferred three times within a period of 

14 months, therefore, the impued order of his transfer 

isin contravention of the said moranthm and thus not 

sustainable in law. 

5.6 	For that the impued order of applicant's 

transfer is contrary to the tribel welfare policy of both 

the Government of India as well as of the State of 

Meghalaya and as such, it is not sustainable in law. 
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5.7 	-For that the transfer of the applicant has been 

carried out not in any public interest or due to any 

extgencies of service and it neither serves the cause of. 

public service nor that of the Government service. 

In sharp -contrast, it has generated a wide spread 

resentment among the aro people of the state of Meghalaya 

and has resulted in irreparable damaging the lmsbikxx 

cause of public interest. 

	

5.8 	For that the impugned order of plicant s 

transfer is Contrary to the established principles of 

service jurispruduce and is liable to be set aside and 

quashed. 

6, DETAILS OF REMEDIES EXHAUSTED : 

The applicant declares that thereis no other 

alternative remedy available and the remedy sought fo r 

herein when gtaflted would be just, adequate and proper. 

7 MATTERS NOT PREVIOUSLY FILED OR 

- p ENDING BEFO RE ANY OTHER COU PT : 

The applicant further declares that he had 

not previously filed any application, wjt petitiOn or 

suit regarding the matter in respect of which this 

application has been made before xmy this Fn'ble Tribunal-i 

However, a certain section of Garo people had filed a 

Title Suit in the nature of public interest before the 

learned Munsiff. Even the said Title Suit has also been 

disposed of. So at present there is no suit pending before 

any other Court of law. 

Contd. . .P/22. 
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8, RELIEFS $DUGHT 

Under the facts and circumstances, the 

applicant prays for the following reliefs : 

8.1 Set aside and quash the orderof applicants 

transfer vide notification No.FOR 86/94/128 dated 

.24.8.95 ; 

8,2 Set aside and quash the order of the Principal 

Conservator of Forests, Meghalaya vide NOMFG. 

57-A dated 28.9,95 ; 

Pass any other fxxt or further order, or orders 

as this Fbn'ble Tribunal may deem fit and proper 

under the facts and circumstances of the dase. 

8.4 Award cost of the application to the applicant. 

9. INTERIM ORDER PRAYED FOR': 

Pending disposal of the application, be further 

pleased to stay the opratiori of the impugned order of 

applicant's transfer vide notification No,FOR.86/94/128 

dated 24.8.95 and direct the respondents to allow this 

appliicant to cxntinue functioning in the post of 

Planning Officer (Forests), Meghalaya, Shillong. 

10....... 

The application is filed through Advocate. 

11. PARTIcULARS OP THE I.P.O. 

	

(i), I.P.O. No. 	: 61, 09 34(flc-s7- 

Date 	. 	: 	( f(• 

	

(iii) Payable at 	Guwahati. 
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12. LIST OF ENcLOSURES 

As stated in the Index. 

VERIFI CATION 

I, Mr. Cavouright P. Marak, I.F.S. Assam Meghalaya 

Cadre, son of Ni. Shubindra D. Sangma, aged about 29 years, 

the applicant in the instant original applicatiun, do hereby 

solemnly affirm and verify that the statements made in 

paragraphs 1 to 4 and 6 to 12 are true to my )owledge ; 

those made in paragraph 5 are true to my legal advice 

and I have not suppressed any material facts. 

And I sign this verification on this the Z 1k 

day of November 195 at Qwahati. 

ICOVV-n~ 
?11-~ 

I 
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I 	vi. Il; fltl nil 	1 1 r 	i it. n;i 
• 	 FuIb.I 	: LviruJrniLi 1JLPflhl1Ltti 

... . 
UJiUJll: 	1I1 

I J) 	 NI li 	ll:.I itw 

U;tud 	I I iI1inq, thi 	2 2 'Juno,1994. 

1JU.F.tJfl, 140/91/104— In tio inLcr.r,t '.I public snrvicn,Lhrj C,P, 

li'k,1Fi 1 UIvi;iorvl Forest (iiflcru, Ir' Ilillr Uivieiun,iuir, is 

trinc0brod sand posted or, (ifuicer on ,piciti Uuty 	i, attached to 

I: I,io C 	us orvu tor of Ici ron t8 • ks VL ) 	r f U Ic t, I litij i 1 n "(' • .JhI 1)(i 

with effect from the date of taking over chrge and u'ti1 furt'ier 

orders. 

NU.FUb, 140/91/104—èi - Shri fl.Popli, 1LJS,tifficor on Specitil Uuty, 

&f) ntt.nchnd to Chief Consnrvf.tor of rorrets 	5F ;. €:)'s office 

Hecj!ioloyc,Shillorçj is transfoed and posted es Divisional forest 

Uflicar, Caro Hills [Jivision,Tura wi bh effect from the dote of 

tnk inq uvor ch.'rgo end until further orders vice Yiri (;.P. rk'rek 0  

Nb .(UU. 140/91/1 04—U — In the intorn I of pLJt.)J Ic service, Shri A. 

bhul] i, IrS, Working Plan Officer, FiRyhe)cyc, hillong is transferred 

nod intucl its Divisiorwl Uorcict (JfCIr,Jr%Irtir. Hills biviIon, 

iotj wi th effect from the date of U - kino ever ch.rge and until 

Uiiutmr ordore vice bhri • tynyu. 

NU I FLifi. 140/1/104(:— On rliF, ,hril;.rly)w,1rS,Uiviionnl 

ForI Offji nr, 3F,intip Iii us Uivir ion, Jnw.i i 	th n; frrod i nd 

posted as Uork ing P len Ufficor, hog"; Jv; , :hi ilniny wjtt offnct 

from the dote of tiki:ng 'ver chzryo ; od until furt'rir orriors, vice 

3hri U.ihuIlai, 

C ocnmu r • h :iCc r nt. " r y to I ' 	( ir vt • o I Iij ! if) iti yn 
purest '. Lnvironrnent i)epartment 

rontl • 7/- 
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2S' 	— 

f'lE)fflO NU.F(JR4 140/91/104_0 
	

(Jt.'hillong, the 22nd 	Juno, 1994. 
	II 

Cop y  forwarded to :- 

1 	!ii MCCOUIt.( t41 (jenern I, 1 CCOuiitn/w(ijt, I1jh;' JI)y4., iIiiI1oriy 

The Princjpi Lhjf Consnrv - tor of 	frut;/1:slj(.' Loni;vjtorc or Voroat/ConQervotar of 	 rrr,t Uffj(:UF8 ( ncnrno(I• 

	
- 

5hri UJnjlij, lF,orkjr- j PJin  
c or 	?i 	 Shri U.hj1Jrj, 	h r i Uffi, Ilecjc• lny., .a!ijiJij 	 U PupJ.i 	nrc L 	mUVQ 

4 	 flrrt. thu y  ehould hand- , 	L,p Plor&k, 1F.i, Ujvjs ionn 1 	 rtjp. /tl4 kfl ovnr 'herg0 For(it I)rficnr, Gro hills 1Jjvlsjr, 	
' ti thin 1 5flfteon) days - 

fro th dete of Issue 
of this notjfjcjor, 5. Shri U,K, LyngJa, IFS,Uivj500 	 • and strictly Pdhereo to Forest Ufficor, Jjntin Hills ' Gnvt. 19 orderv.  Ujjj; WFI,  Jt)Jfl J. 

.Shri RPophj,.IF5,flffjcnr on lrpvriAl 
Uuty,r) attochod to Chief Con9nr 

valor of Forticto ksF& 1)'  offjc Moo ha In ya p  h hi ho eq • 	 I 

7, The UIroctr,prjntj 	
Shjljo for pub iicitjon in thu §aZatte. 	 - 

0. Prlvita Svcr;trvry to tljr,(tr 
Forest for fn 

OF  Ilnistpr, vour or irforrratjon 

9. Poror .1. rii 

1() •  Liucrd fIl. 

(iy orcor etc,, 

Under Secretary to the Govt, of 
iorn' t 	LnVj r'.)n(nafit 	I)rfl"r Line iii.,. 

I... 
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ur -JF. U6/04/120 — 

f-k 'i •1 '1L (.AA.L 

(;I'.JI1I1'.!•I 	:1: 	ij(; 	!yp 
I.';jIl •;i.1 	1 	l'I_.'l;Ii 	I. 

OhULt.S n' 	 - 
fl 1• I I 	] 	C :\ T I 	11 1 

	

Li tr:I l0flj 	1 	2.4. Au g1 ¶Y5 

	

T h c. ;urvice.-3 of Shri. C 	f i 	Fi 	9E33) 

1 3 L.inninq LJI'f'iCOF (Fnrot) Iw:llu,I.: i y;,, mi. I. 	;H 	sl,f ; O:i at th 

disroial of Government 'of I'I1a, IiniY'y :i...'i\;.i rr;r.o.,t :irJRot'ct 

(Jfl dGiUtatj()fl for a3 flir)tmt.:nt .; Li!cturr'r, 31,itu Fnrtnt Srvice 

College, Byrnihat..jth effect from the d5to of h3nding over--charge. 

NO 	: R. G6/y / 1 2fl•-A 	Sh ri 	. C .0 ; 	Chjutiji r", t'FS, (SFS1 0U3) 

Divisional Forc3t Officer, 	 r o. hhsj Hills Oivision,Shifl.ong 

shall also function as Plinniruj Ufficn3: (Frc;t) 11c( h:iayo,Shj I long 

in additj n to his own duti.e3 vi r  

	

,ri Shri. C. P.M :irk, I V3 	rt' inid on 

dcjut a€i On. 

Prinr'.j '-.1. Sncrrt - y . i thr iovt. of (9oq1'nlaya, 
iir 	;tntl L..:luj. J: r)fllur.t (Jti !rt rnc'nt. 

Memo No. EGh. 6/94/12-P, 0tI Shj 11)fl,the 	th. Aunust ,1995. 
Coy forl.13rJ!d t: 

The ;cU(jnl,.-r 	Gin 	I 	'lcui;/i\iiiijt:,) , fl':ghnl ay,Shi. I. lf)flq. 

Shri A.I.Giyl, Umt. Scetary to thi Goit. of 1nii,riinitry 
of Cnvir1ri;:m!.I 	Fiirt.;t;, P:'iry.i ,T:11 Ohi:n, C. G. LI. 
Lodj hn., Nw Ulhj i.it' r"fcrwice to their messaqe No.12026/ 
5/95-IFS -I cit.  

Thi- Prjicj -jl Chjo i 	 of Forr;ts F'c)"iy 	Shi hung. 
He i 	rn!ut.;t:(rI t:3 	 Shri. C. l.farak, IFS, i mi fl(I1;iti  

/i. 	Iht 	PrU1LJ. ';l 	itnte Frt, S - : i:' 	1i't , 11yrnih 1 t rot' 
I u 	1niJ mm;;ry ;iCl 1 •fl. 

5 • 	Th t. 	I hi 	f L uI I 	u ItU 1 I-) F 	I 	r ci ,  , 1 i ) t i j. in  i, 1 tL. Ii' 
Lj fe/C' - n: rvator . f Forth;ts (Hq)  

• 	Private 	tcr(.L;.rv to iiini.tr'. ioi:o.,ts i'n -  f'voiir or i rIj - rr;;i-. 
i i n 	i f t i.i u'lj n ii., Ler . 

..J 	' 

co ntj, • 

I 
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Shri C.P.rik, IF , Planniri 	flIt's rnr ([nriwf.;) Mqlil!j'i, 
Shj11nntj...-}(r 	i..i to 	;nI ovi•r 	'j 	ii;u iti  
Choudl -iury and rEiort for duly i:riüdintn Ly to Princip3l, State 
Forests Sorvic(3 Colluge, IJyrnih.t. 

. 	Shri G.C. D83 Choudiury, IFS, Djvjjn]. Forests Officer, 
(Wj1d1if) Khasi Hi113, Shi hong for nirrnat'n and 
flCCO33ary action. 

The Secretary, Joint Cude As ieitiun and Commissioner and 
Secretary to. the Govt. of Assain, Persne1 (c) Da7artment. 
Bispur, Guwahati, Assarn. 	 . 

Ui 	Commissioner and Secretaryto the Govt of Assam, Forests 
Department, Dispur, •GUwaha€i, Assm. 	. 	., 

110 The PrinOipái' Chief Conseriator b f Forests, Assarn Rehabari 
• 	 Guwahatj—. 3, 	 .: 	• 	 . 	 . 

• 	 12 	Prrsonnoj. and A.R. () Duiz,rtmrnt. 

13 	The Director, Printing & Statioirry, Ienh3i8y 	Shilloncj 
for uhlicatjori in the Gazette. 

14 Personal file of Officer concerned.. 

,.3 Gurd file. 

LI y 	'it' Ii 1J V 	It '.:.. 

I- 
/1/ 

Uninr Srr't.-ry t'1'r Govt. 'if IThqhaiya,. 

	

Jtj.;-; 	,IfI'I 	Ji\/J i'iFii,ifiit. 	IJf),Ir1.II1t!flt, 

\I 



e•'- (,L/V- 

T 00 1  

• 	 The Prjncipa 	ocrotry to the t1,t of /0 
• 	 t.%c)yhQlAyt, 

1••oJ:ti t3 Lb iiitti Lilvi r )i1ItI1U L IJuIcai.  41iiiunt. 

Through, 

rtlo Proi:r C1icnnol. 

Subj:— 	A representation. fox' removal of injury 

caused by the Meyhalaya (3ovts orders on 

(iOj)Ut.Lt Lion In rO!)ct of 	h.r.1. C.P. lhirik, 
113 I'l*Illil tiij Uiftcui ( 1or.' t) ioyiir Lya 10 

the 	College byrrliht for appointment 

as a Lecturer. 

Ref :- 	 Mento No. FOI1.86/94/128 - 	lit. 	U. Yb 

Itospoctfully, 1 boy to 	utc 05  folloWS - 

That vide impugned notifLcat.ion/orders un-

der roferotice, t:he Govt of Moyhalaya in the 

Forest & EnvironiiientUept have trinsfeirod 

on deputation, Jhri t...1'. Wdrak, IP.J to the 

Govt of ldia, Ministry of Environment & 

1:orusts for aipointiuoi&1 	a Lcctuiur In the 
College, Byrnihat.. 

That the impugned orders favo injured the 

lOJLtl ri(JIltS of 3hri L.P. Mrk, ll:  as 

follows, inter alia : 

(a) Public interest is not served. 
1 

rho Impugned orders have not been Issued Ph 
the interest of public service. There is no 

mention of public interest in the orders. 

rherufore the orders is malice in l.w. 



(b) Harassment by f .rQquen,t Lran&for. . 

40, ,• 

The Govt have transferred and postd hr C.1. 

?Aarak,IFS as Officer on Special uuty(SF 	C) 

from the post of the LJ.F.O., (3aro hills Uivi- 

ston, Tura. hri C.P. Marak, 1F 	took 	charcje 

of o,s.U.(.F & C) on 21. 7. 94.. 

Thereafter, the Govt bave tran;ferioU and pOSted 

him as a Planning Officer(Forest) eghalaya wltiiin 

6 months. Ho took chdrge on 10.1. Y 

Again, within a brief 51)orl ol Y. iiiontlis, lIio Govt 

issued the iuiüqned orders of transfer on (loputa-

tion like it thunderclap. 

The Govt flave vosted a iight to 3 your Louwo 

ost1ng in a transfer.reble post to its umployooS 

or servants. 	hri. C.P. Warak,11: boing a '.iOVt 

5erVaflt possesseS this right. l'ho impugned orders 

have offondød the tenure posting right, and have 

ubjocted to frejuent transfer hara;siuont as if 

Shri C.P. Marak, 11 is not a citizen of india i 

and as if ho is a baduinton shuttlo cock. 

(•c) Shortage of IF6 officers in.I.eghaiaya. 

To fill up the vacant Cadre posts, thd Govt of 

• Moghalaya have asked for the services of ohri. 
C. fhargliana,1F and Shri 13.9. L)har,1F3 from 

the Govt of Assaut. By this, Act of the Govt of 
Moyhalaya it provus ,Duyond arty shadow ol doubt 

that 1'teghalaya is not in a posi lion to spare the 
tU1:V1CUt o 	any ul Itli I . 	td ii (,.L' to 'jn 'in  do- 

putation. 

The impucjried orders (iof1o; lojic. IL alliwai'S to 

be an irrnL. onal and an ;ti h Liary act. 



- 3- 

&d) ,Violation of principles of natural justice, 

The procodure/norinal practise fo.iowod for sending 

the IFS officers on doputatlon have been - Circula-
tion of notice of :'eputatio,i posts, option, forwar-

ding of application and offer of a1)1)oirWnoit. 

Accordingly, ahri H.ô. L, Nonybri, Jiri S. Ashutosh, 
hri It. Popli , Shri 	.M . :,ahal .md o thors hav(j re- 

ceived notice, gave option, application forwarded, 

offer received clearly spelling out the terms and 

conditions of deputation and then only sont on 
deputa tion. in the case of .)hri U. iopl I and hri 
.M.Sahai though they themselves have applied for 

the deputation ;ost and have been offered for de-
putation, yet the Govt of t yhalaya have not 
roleasd them to the Uovt of .iridia due to Shlortdye 

of IFS officers in the at.ato. 

The Govt have deviated from the I ,rocedure/,lol:IIIai 
practise iTce of z.hri C,i. Marak,J.F). [ho 

Govt have denied notice etc to ZS)hrl C.P. a±ak,lFS 

to exercise the right conferred by the procedure/ 

normal practise in the mattor of doplitation. 

The impugned noti fic1t ion/Orders ilqive viomntod the 

principles of natural justice apilicabio a&'o to 
executive action involving clvii consequences. 

(0) 
	

i3roach of Fundamental Itight to quality. 

Whereas ziiiij Ian! y ;i tua ted I Fa 	i I .1. curt; a 	tiaijied in 
para 2(d) have enjoyed equality of treatment from 
the Govt in the matter of procedural safe.jwu- ds for 
depuatlon. But the impugned orders hive slnyulrly 
tar,ettod and di5criiilnated a.jainst ihri C.P.i.ank, 
IFi as If he is an untouchable person by denying 

notice otc,(i.e fulfillment of pro,conditlons for 

- 	 deputation). 

The impugned orders have broachcd 1  the hlyht?st law 'of 
india £ • e. Fundamentai i'lqht to L'ual L ty ii t. 14, 15 



II 

U 	j 
and 16 of the Constitution of India. 

- 

	

(f: 	lnfririgeiiient of Tribal welfare principles. 

Vhurunt 	1110 	I 1 rtI, 1 , 1.1 111gi Mj 111tIfl' 0 	1.. 4  n J',P i'nI(It I 

Nohi'u, having dovolopod a deep sympathy t for the 

tribal people, laid do%N.n Tribal Panch Sheel and 

called for its vigorous implementation. in point 

No. 3 9  ho catogorically statod 

We should try to triin and build up a toaiuof their 

own people to do the work of adinistration and 

development. Some technical peisommol from outside 

will no doubt, be needed, especially in the begin-

ning. 3ut we should avoid introducing too iiany 

outsiders into trib.il tei ritory. 

There are only two Uaro tribal iF officers in the 

country i.e. Shri T.T.C.Marak and Shri C.I'. Marak 

and both are serving In the MgIjalaya wing of the 

Assaln-MecJhalaya Cadre. 1dhen the Uovt of India had 

asked for the sorvidus of hri f.[.U. Warak,1FS 

by name for posting in tue 1illI5try of Lriv & Forest 

The Govt of Weghalaya refused to release him on 

the ground there are only ,2 ciiro iFS of ficer9 in 

Meghalaya and the coimnunity is under-roprosentTh 

in posts under the otate Uovt. 

But in tho case of ..ihrI C. J;• I,tiak, 11 	thu 'Jovt 

have readily issued transfer oderS as contrary' to 

the case of Shri T. t .C, 11arak and also in the case 

of non-Tribal IFS oil Icei' vu., 	hi- 1 • 1'.io1hU :nd 

Shri £.?•/.Sa'hai. 

The impugned orders have exhibited Incotisi;tent' 

approach in the matter of deputation which is 

atbitrary and done without application of mind, 

and it has violated the Tribal ?anch oilivel which 

shows, that it is clearly an anti-TrLbal act and 

is detrimental to the interest of tIi trLLial peo-

ple of Meghalaya in yeneral and of Garo 'coiiinur'ii ty 

in particular. 

I 



(g) Harassmont of drtd discrAIu1lntion 	ijaint 6L/3T " 

officers in pIac&meiit and posLln, 

• The instruction contained in 	th 	Oi, 	Liept of p er . 

Trg.,'.,O.M. Jo. 	Jo011/25/U9 - iist.(.CT), 	utd 21,8. 
19 are as follows - 

• 	. 

- 

3' 

Coiiiplints are often rclvod of dlscriniinatjon a_ 

gainst the zCS and .fs olficlals in the rilattor bf,, 
posting and placuuients. l this com1..ction, atten-
tion is invltod to this L,e,t's U,M. No. 6026/3/8 

- Est,(.CT) lit(j 24.6. 1')85, 

it iskL1ter1tod jfit. 11, tIle illatt.t?rOf postings/ 
placerunts of ofuic:$;/;taff, no 1SCriniiin 

szould'b sho •'ajm.t ti'ose blr1.)ing toC/_Tt 
Uo:iplain Is in thi S reyird should UC g!:e 

considrtjon and should be broujht to the notice 

of the. Head of the LJt.itiuunL for corrective action, 
wnorevr n?cssury. 	nior cicrs, including Li- 
al on Ot it cci. : 	jotj1 n 	.. ci 	t.i1 to t)fl- 

SUre toat ifljtIjn I 	of i 1iiiicii L of 	c/_.i• oi Ui- 

cors and dl &crl.i11n0 tory trutneut ajeiitt tthjflt 

do not occur. P i:ip1 	;tion 	ouid be taken against 
the c•rri. -1y of t1cjji 	i.esoi.i0 	).r StIctl I a1Sos, 

The 1.i.pULJfl.id  ItO ii ii. C1.i )1/orr.r; , in th% 11 ht of 
raons 3dt1ucd ii IoOVO 	 undor 2 cledrly 
uanifest viol..ition of tn instructions of the Govt 

• of I n dia on tue IIItLOI'. 

That ohri (. P. iia.rkk, LI- 	hs dovl.i  Li :*d nasal ;up turn 
ii his throat pai n 	n1 Ic Spoic inj or irj my bt- 

yond 10 iiiinu tos • Uhe;c 	- al th proolenns  Zlllpe- 
c.tin'int to fUflCLioidy ;ts a Lucttij.er in Inc  

I• 	

•• 



/ 	
Now therefore, I request you to cancel the iuipucjnud 

orders in the best interest of 1iublic 	 ju 

tice and rule of law. 

Please colI4IturliCate the uOCISIÔOL taken on this 

humble representitiofl preferably within a weekt.me 

from the date of receipt for necessary follow-up 

action from my end. 

Dated Shillong 	 Your'S faithfully,' 

the 25th Aug.'95 

W 	 I, 

Copy to the Hon'ble Chairman, National Cornimiission 

for sc/si for information. A formal complaint 

will be lodged under Art.338 of the Constitution 

of India if noed arise to seek redresaal ayairiSt 

deprivation of rIghts to a Tribal person fi Lnds 

matter contained in the representation. 



MOST. IMMEDIATEA 
f-\vn 	 11 

• 	 GOVERNMENT OF MEGHATJAYA 
OFFI!E OF THE PRINCIPM- CHIEF CONSERVATOR OF FORESTS : MEGHALAYA 

U. 

SHILLONG 

No.MPG.57 	
IDated slillong, September 02, 1995 

From : 	The Principal Chief Conservator 
of Forests, Meghalaya, Shillong. 

To 	7 ,-"Shri CP. Marak, IFS., 
Planning Officer (Forests), 
Meghalaya, Shillong. 

Sub : 	Transfer of Shri C.P. Marak, IFS., on deputation to the 
Govt. of India.' 

Ref 	
Govt. Notification No.FOR.86/94/128 dated 24th August,'95. 

This is to inform you that your representation against your 

deputation to Govt. of India for posting in the State Forest Service 
College, Byrnihat, for appointment as Lecturer has not been acceded to 

by the State Government. 
Therefore, you are hereby directed to handover charge of the 

post of Planning Officer (Forests), Meghalaya, to Shri G0C. Das Chou- 
dhury, IFS., 1DiviiOnal Forest Officer, Khasi Hills Wildlife Division, 
Shillong, on or before 1600 Mrs on 2nd September, 1995. Failing to do 

 to have been relieved of the charge of - Planning 
so you shall be deemed 

Shillong, on the date and time spedif led 

Principal chief corfrvator of Forests, 
iieghalaya, Shillong.' 

Memo NO.MPG.5'7-A 	 Dated Shillorlg, September 02 1  1995. 

1.. The Principal SecretarY to the Govt. of Meghalayas Forest & Environ-Copyto : 
ment Departments with reference to his letter No.FOR.86/94/155 dated 
30-8-95 for informatiOfl. 
2. Shri Sunlil Kumar, IFS., ConserVatOr of FprestS (HQ), shillong,' or 
his information and necessary action. 
3' Shri G.C. Das ChoudhurY, irs., Divisional Forest Officer, }hasi 
Hills Wildlife Division, Shillong - He is directed to take over charge 
from Shri C.P. Marak, IFS., of the post of Planning Officer (Forests) 
on or before the date and time specified above. Otherwise, also he 
should assume charge of the post of Planning Officer (porests),.Megha-
laya, immediatelY after expiry of date and time specified above0. 
4. The Accountant General (Accounts/Audit), MeghalaYa Shilloflg. 

P.S.5.1  	

to Minister of Forests for favour of information of thee' 

Minister. 
6.' The Principal, State Forest service College, Byrnihat, for iriforma-

• tion and necessary action. 
7. Shri A.K. Goyal, Deputy Secretary to the Govt. of India, Ministry 
of Environment & Forests, Paryavaran Bhavafl, C.G.O. Complex, Lodi Ioad,' 
New Delhi, for favour of informatiofl with reference to their message 

No. 12026/5/95'S 	dated 16-8-95. 	

I 
Principal Chief Conservator of Forests, 

MeghalaYas shillong. 

-•-  V iThf frkT  1 	 id 

Officer (Forests), Neghalaya, 

above. 
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IN THL,  COURT OF Tbh MUN(.1F AT SHILLONG 

_CSi NO. 28 (H) OF 1995 

Shrj. ribi-j ugil 	..• 	
... 	 Petitioner 

= Vers = 

The state of Meghalaya 

and others 	 ... 	
••. 	 Opp. Parties. 	
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IN THE asJTRA1 ADMINISTRATIVE TRIBUNAL 
 

G-tMAHATI BENCH. 

r 

I 

In the matter of 

O.A. N0.259/95 

/ 	Sri C.P. Marak, IFS. 

... App? icant. 

Vs. 

Union of Ii.ia & Ors. 

Raspoints. 

itten Statement on behalf of Responde ts 

No.2etnd3- 

That the Answering Respondents (hereinafter 

called the Respondents) denied the statements and 

grounds made in various paragraphs of the application 

save and except those whi'ch may, be specifically admitted 

heroin in this written statement. 

That with regard to the statements made in 

paragraph 3 of the petition, the Rcsondnts state that 

the applicant was reliovod from the Office of the 

Principal Chief Conservator of Forests; Mle&ialaya on 

2..95 and the applicant has filed the instant 

application only on 29.11.95. Since tho applicant evaded 

handing over charge and as such Sri G.0 .Das Choudhury, IFJS: 

ssnm chargo of the post of Planning Officer(orest) on 

2.9.95. 

. . . 2 . 
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- 

2. 

That the Respondents denied the statements 

made in paragraph 4.1 and s tato that the applicant 's 

representation against the order was not acóèded to by 

the Btate Government and it was conveyed to the Answering 

Respondents by letter dated 30.8.95, and it was not 

rejected by the Principal Chief Consrvator of Forests, 

Meghalaya as stated by thO applicant. I further state 

that the order of transfer dated 24.8.95 is in confOrmity 

with the Indian Forest Service (Cadre 	1966 and 

as such the. order impugned is not violative of any 

mandatory provis ions of the law and is in c oaformity 

with the .exe cut ivc instructions and guidelines issued 

from time to time. 

/ 

That the Respondentsdenied t1 statements 

made in paragraph 4.2 of the application and state that 

the petitioner is a member of the Indian Forest Srvice 

which is an All India Sorvibo dreated under tit provisions 

of Article 312 of the Constitution. AU India ServIce as 

• 	per Article 312 of the Constitution, arc services which 

are common to the Tililon and the States. Thus, any member, 

who joins the service is bound to serve the 

Government as well as the States to which he is alloted. 

Infact, the appointment 	any of the All India Service 

iscontingent to ones willingness to serve any where in 

India an'd abroad The petit ier had agreed to this 

cond it ion and was given the app ointment to the Indian 

Forest Service only after he willingly cnd voluntarily 

opted' to serve the Government any where in India and 

. . . 3 . 

:1 



3. 

abroad. I further state that neither prior notice 

was required  to be.. servd to the applicant' n o r his 

onsont required to be obthiiied before tra1sferringV 

'hirn to the Government of India. 

54 	 That with regard to the statements made in 

paragraph 4.5 of the application the Resp'ondn'ts state 

that after transfer of the applicant to Shiliong from 

Tura, there is no change in his head-quarter. 

	

• 	- 	6 	That with regard to the statements made in 

paragraph 4.6 of the application the Respondents state 

that the petitioners. family life has in no way been 

	

• - 
	 dIsrupted since after his transfer from Tura to 	- 

$hillong, there is no change in the head-quarter or 

• 	 official rsidenceof a Bachelor Officor (i.e the 

applicant). 
0 	 . 

That with regard to the statements made in 

• paragraph 4.7 of the application the )espondents state 

that sinc •L' G..C..Das :mio ud1iy , U'S, assumed charge 

	

• V 	 - 	of the poet of Planiing Officer (Forest) - with .effeOt 

from 2.9.95, question of granting 	4c leave to the 

• 	 V 	 appl'icant by the Govo'nment of, Ive 	does not aria 

	

• 	
,V 	and OLs such no leave was eyr granted. 

- 	TIiat with regard to the statements made in 

V 	paragraph 4.8 of. the application the Reppo.ndents state 

	

• 	 that the statement that tho opplic6nt was 	froi 

A V 	 . 	 • 	 V 	
• 	 •. ef-. 



a 

2.9.95 to 29.9.95 are not correct in view of the fact 

that the applicant appeared hefore the Principal Chief 

Con5ervator of Foret', Meghalaya, on 2.9.95 at 10.30 8.m. 

in his official cham1r and thereafter left the office. 

90 	 That with regard to the statenents made in 

paragraphs 4,9 and 4.10 of the application the respondents 

state that Sri G.C.Das choudhurr, IFS, assuned charge 

of the post of Planing Officer, (forest) on 2.9.95, 

im'Tediately after 1600 hours, while in the Title Suit 

(i1)/g5, the learned Munsiff passed an order dated 

28.9.95 asking the Ispondents to maintain status quo as 

on 24.8.95. The leared Munsiff subseqntly on 1.11.95 

xevo1ed the order of statue quo dated 28.9.95. I further 

state that the E pondents have no knowledge about the 

order dated 2.11.95 passed in Title suit Ib.fl (E)/95,  no 

notice has leen received in this connection by the 

Re spodents. 

10. 	That while denying the correctness of the 

tatents rTade in paragraph 4.11 of the applicationt the 

Respondents 	 w state that Sri G.C.Das Choudhury has assd 

( 	charge of the post of planning officer(IreSt) on 2.9.95, 

and has been di 5chargiflg of the duties of Plantng Officer 

(Forest), regularly since then. The claim of the applicant 

thath he is still holding the pOet of planning Officer 

(Foest), Meghalaya is not correct as alleged or otherwiee. 

46  

4. 

. . . 
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5, 

1.1. 	That the Respondents denied the staterients made 

/ 	in paragraph 4.14 of the application. The Respondnts state 

that the applicant ha s  teen released only after the approval 

of the Government of India. The Respondents further state 

that for the 2 constituent gates i.e., Assam and Mghalaya, 

the Central Deputation rserve post have keen enrarked for 

each State. For the State of Meghalaya, the Central 

Deputation Reee for IFS is fixed at 3 num1rs. Includinq 

the applicant, only.t'wo Central Deputationp  post  have been 

utilised so far 1y the Government of Meghalaya, From the 

ssam winga also a nwnker of IFS Officers are already on 

depMtetiofl to Governrent of India. The prcedure adopted 

in the present c 
I 

ase is in 'no 14ay different from the pcedure 

adopted in case of other Indian rorest service Officers 

deplted to 6evernnnt of India, from time to tine. Ibre 

over, a copy of Memo Lb.FOR.86/94/128-l3 dated 240.95 has 

been endorsed to the .cretary, Joint Cadre Authority, and 

the Conrnissiofler and sacre ary to the Governng nt of Assam, 

ye ronrl (A) Depa rtmnt, Dispur, Assam 

A copy of the Gvernne nt of India' s telegrm dated 

14.8.95, regarding their concurrence and GovernTe nt of India's 

notification tb. l6Ol6/2/95_AIS( 1I)A data 9 6 11. gsare anxed 

he reto and are n rke d as Annexure s-i and 2 respectively. 

That with regard to the statetents made in 

paragraph 415 of the application the Respondents state 

that the applicant had made the representation to the 

Governrent of India on 1.9.9 ag*in t the order of 

transfer. The same was  rejected iy the GovernrE nt of 



6 . 

India by their State Express Telegram No .A.i 2026/5/ 

95-IFS-1 dated 12.10.95. 

Regarding cbnsent of the Officer, i.e., t1 

applicant, Rule 6- Deputation of Cadre Officer doe snot 

providefor prior consent of the a officer concerned. 

A copy of theforcsaid telogam is annexed 

hereto and is marked as Annexure_3. 	 - 

13. 	That with regard to the stat ern.iits made in 

• paragraph 4.16 of the application the Respondents state 

that 4eputat ion of IFS Officers against varIous posts 

is based. on their bio data, inconsultation with 	- 

• 

	

	Government of India from time to time. It is pertinent 	to 

point out that the petitioiicr, All Liia Service Officer 

is cvading to move from Shiflong to Byrnihett which - is 

sItuated within the State of 140ia1aya omly. -The training 

of Forest Officers of North Eastern Regional States at 

Byrnihat is an important task which lias to. be imperted 

• bya .mixtur,of Tribal and Non-Tribal Off iers, whfl versed 

with the traditions and cu.stoiry lows of the Tribal 

people. Hence the urgency for tho services of the  
4 

applicant at Byrnihat. 
t. 

14. 	That withroga t-o the statements made in 

paragraphs 4.17 of the application the Respondents state 

that the applicant after completing his tenuro as - 

Divisional Forest Officer, Garo Hills Forest Division, 

was transferred to Shillorig, in the office of td -iv Principal 

• ..7. 

I 



7 - 
I ,.  

Chief Conservator of orests, rgha1aya, since then he 

has een serving in the sanhead cuartér and in the same, 

office complex. More over, he has baen in occt&pation of 

the same residential quarter at shillong. 

The office menrandm referred to by the applicant 

covers cases within the State of maglialaya and not for,  

depatation post with Government of India. Farther it doesnot 

pt a bar on transfers within three year 1iut only States 

that because of financial reasons sag 
I 

k such transfer should be  

avoided and if it baconS necessary to transfer an officer 

within three years, the approval of the Chief Minister should 

1 e obtained. 

	

13. 	That the • staterc nts mae in paragraph 4.13 of the.. 

appiicatiofl are not correct and are hereby nied. Deputation 

of the Oif leer COTS under the purview of the India Forest 

service (Cadre Rules), 1966. 

That the Respondents denied the stateetS nade 

in paragraph 4.19 of the application and state that Sri G.C. 

Das choudhry, ThIS, a ssune charge of the post of piannin- 

officer(0reSt) inredlately after 1600 ho*rS on 2.9.95. 

	

17. 	That 4th regard to the statents nade in 

paragraph 4,20 of the application state that no interim 

order in this ca$e 	
ld be desirable in the interest. 

of proper na nagement f Indian Forest Service Cadre and 

the central Deputatio p0t suld suffer causing tre ndous 

loss to the nation mi providing essential services sh 

as the training of Fcre5t Officers. 

U, 	 - 
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That the Respondànts denied the statements 

made in paragraph 4.21 of the application. 

That the Respondents denied the statements 

made in paragraph 4.22 of the application and state 

that the -said statements are not correct as alleged or 

otherwise. 

That the Respondents denied the grounds set 

forth in paragraph 5.1 to 5.2 of, the application and 

state that said grounds are neither tenable nor are bori 

out by the facts and circumstances of the instant case. 

	

21 • 	That the statements made in paragaph 6 of t1e 

application, the Respondents state that the applicant's 

prayer was examined by the Governunt of ghalaya and by 

the Gove rnment of India and foui that there is no 91:4 
ground% to consider his case. 

That with regard to the statements made in 

paragraph 7 of the application the Respondents state that 

the alicant did not personally filed any applIcation 

	

bef 	any Court between 24.8.95 and 29.11 .95 and have been 

relying on the proceedings of the Title Suit in the nature 

of the public interest filed by the Secretary General, 

AU India Garo Union, ShiUóng, 

That with regard to the relief made in paragraph 

8 of the application the - Respondents state that the relief 

. 0 .9. 



grantea ta woulct be detriment to the interest of tI 

Natna]. Inatitute 1.!., State Forest Service College, 

B3rrnlhat and would cause trenndous loss to th@ Training 

schdu1c in the College at Byrnihat. 

Verification.. 

I 



1V 
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ERIFA ION 

/ 

I, Ba1'inder singh, son of 
 

aged about 5j  years, residing at Shillong, 

do he re by ye rify that' the s tate me at s made . 11 

this Written Statôment are true to my 1rnolodgc 

and belief and I verify this Wr±ttcn Satemnts 
C 

on this'. /2 1&' dy of December, •1995 at 

Gauhat 1. 

/ 
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ANNEXUN&..1. 

STATE 	 - 	EXPRESS 	 -- 	TELEGRAM 

PRINCIPAL SECRETARY (FoRESTs) 

SOVT or PICGHALAYA 

SHILLONC 

PCCF 
GOVT OF PIEGHAL.AYA 

SHILLONC 
_____ 	 - - -v-  _-.-----_------ --- ___.- 

F.NO.12I26/5I5—IFs—I DATED 14TH AUGUST 95 FROII A K GOYAL cs(.) 

SHRI C P MARAK IFS API $ $3 APPROVED FOR APPOIRTRENT AS LECTURERSFS 

COLLEGE 8URNIHAT (.) HE NAY KINDLY E RELIEVED IIIrIEDIATELY WITH 

INSTRUCTIONS TO REPORT FOR DUTY 'TO PRINCIPAL SFS COLLEGE 8URNIHAT 

(.) FORMAL OFFER CF APPOINTMENT FOLLOWS (.) MATTER MOST URGENT 

PARYAIARAN 

NEW DELHI 

N.T. B.T. 

P.1<. GOYAL ) 
DEPUTY SECRETARY TO THE COUT OF INDIA 
MINISTRY OF ENVIRONMENT AND FORESTS 
PARYAVARAN BHAWAN, CCO (Z)PPLEX 

LOOHI ROAD, NEW DELHI 111113 

DATED THE 14TH AUGUST, 1955 

1. 



S  A7  • 	, (PUBLISHED IN THE GAZETTE OF INDIA PART II SECTION 3(i)) 

/ 	 No.10016/2/05_AIs(II)_A 
Goverrimezit of India 

- 	 Ministry of Personnel , P.G. & Pensions 
(Department of Persontlel & Training) 

New Delhi 1  the  

ROT IF IC ATI Qjf 

G.S.R. 	No ................ Itt 	exerci 	of the powers 	conferred 	by 8Ub-eet..jo11 
(1) of Sect. inn 3 of theA!! India Servicee AoL, 1951 

(61 of 1951) read with sub-rule (2) of flute 4 or the Indiafl Forest 
Service (Cadre) Rules, 1066, the Central Government 1  in-0008u1LUtI0O with the - GoVer,lmenLH of Assam & Mogltalaya, hereby makes the to! lowing regulat ions further to amend the Indian Forest Service (Fixation of Cadre Strength) RegulatIo, 1966, namely:- 

(1) 	These regulatio lls  may be called Indian Forest Service 	(Fixation of Cadre Strength) 	Soventh Amendment Regulations, 1995, 

(2) They shall come Into foroe on the date of their 
publication in the OCfICIAI Gazette. 

In tile Schdulø to the Indian Forest 
Servioe (Fixation 

of Cadre Strength) Regulatjona,• 1966, for the heading" Aseam-
Meghelaya 	and the entries ocouriirg thereunder, 	the following hal I be Subatituted namely ;- 

1. 	Senior )'OULS Under the State Govt., 	 72 
S 	 / 

Principal Chir Couservutdr of Forests 	 I 
Chief Conservator of Fo1't3 (ProtecLj1) 	 1 
Chief Conervatur 'of Forests (WlldIj() & 	 1 Chief Wildlife Warden L - 

Chief Conservatox of Forests (Social Forestry) 	 1 
Chief Coji3ervaLor of Forcst f, ( llosearclz, Training 	 1 & Workiiig'plans 

Conservator of Foreut (Territorial) 	 . 	8 

Conservator of Forests.(Devloj)me,t) 	 . 	I 

Conservator of ForoLs (Econmjc CIroIe) 	
5 	

1 MUM 
Conservator of Forests (Headquarters) 	 1 

Conservator of Forests (SocIal Foratry) 2 '- 	 3 
CoIkservatw' of Forests (Wild! Ire) 

 
Conservati.,r of Forests (Border) 	 1 

-. .--.... S 	S  

S 



- [ 

Field Director - Project Tiger1 	Manae 1 • 	- 

Director 1 	Kaziranga National 	Park 	I 

Pr Inc ipt1 I 	HEF 	flunor5 	Co I I og e o 	Ja I ukbr I 

Deputy Coiiservtor of Foreuts 	(Territoia) 22 

Deputy Consek'vtor of 	Foret 	(WildIit) 2 

Deputy 	Consrvtr 	of 	Furit. 	(A:m Sto 	Zoo) I 

1t. 	Off 	r Woi'king 	P 	h 3 

1L 	U L 	j&LIot 	Officer I 

Planning Off icor 3 

ctLu 	I 

PUB t 	undej 

Pi' Inc ipI 	C 	kef 	coiworvtiLuc 	or 1 

Chief 	COfl2vAIuf 	of 	Fores1 	(SoiI 	Forotry 1 

& 	Euv I ronatt 	) 

CoservatL: 	>f 	FLr 	t s 	(Tr r I to 	i i I 	& 1)v 	I opment) 1 

Cotrvt 	,t 	For- oats 	(WI Idi I fib) I 

- cullNervator 	u C 	Frøu i 	(S 	Ia I 	Furutiy) 

ConsorvaIc 	or 	FeL 	(lijearih 	& 	Trt.ioiog) 1 

Dfputy 	Cot 	:'vat.ur 	of 	Forests 	(Territir1) 3 

(Kliuui 	Hill 	t. 	Hi) 1i 1 	Guro 	lii 	1.1) 

1 • 	Deputy 	 of 	FuiI 	(Trin1ig) 

Wo r k i ng 	Plan Officer I 

P1 111111ing 	Of r i cer I 

SilviouLturi1 I 

• 	 Di rectüt 	 L'.:: 	' I i 	I 	Pt I 

•-,rva br 	of 	ForH to 	(WI Id I ii 	) 1 

(Eatt 	& 	Weut 	Khi 	hilLs 	WIldhtfo 	Diviulon) 

Deputy 	Con.i 't o 	)t 	For 	u 1 	(Ut I Li 	ii 	ri) 

Deputy 	Cn.:riut.ui 	of 	FOeut8 	(Soc iu) Forestry) :1 

17 

TOtal 72 

a H 



I ,  

1 
	 -3- 

14, 

28 

581 

18 /' 

2,,- Central Deputation flonerve 0 20% of Item 1 above 

3.- Posts to be filled by promotion in accordance with 
Rule 8 of the Ludian Forest Service (Reorultment) 

Rules, 1966, 0 33 1/3% of Items I and 2 above 

Posts to be XH led by direct recruitment (1+2+3) 

Deputation Reserve 0 25% of Item 1. above 

Leave, i'ra1nitn Reserve & Junior Po1a 
0 20% of Item 1 above 

Direct lteoruitrnenL Posts 
Promotion poets 

Total Authorised Strength 

14V 

90. 
28 

118, 

(Nadhumita D. Hitra) 
Desk Officer, 

Note 1: 	Prior to the issue of this notification the total 
autlwrised strength of the Asuain-Heghalaya Cadre was 104. 	 U 

NoLe 2: Tue Principal Regulations wer'e not if led vide Notification 
No. 6/1/66 - AIS(IV), dv.teU 31,10.1966 as GSR No.1072 in the 
Indian Forest Service (Fixation of Cadre Strength) Regulations, 
1968, has beon amended vi.dt' Notification given below:- 

S.No. 	 G.S.ILNo, 	 Date of Publication 
----------------------------------------------- - ------------------ 

1. 	 1673 	 31.10.1966 
2, 	 1.7 	 7.01.1967 

653 	 6.05.1967 
654 ,-. 	 6.05.1967 

, 689 	 13.05.1967 
0. 	 1083 	 8.06,1968 
.7. 	 1887 . 	 . 	. 	9.08.1969 

. 	 00 	 17.10.1970 
.485 	 . 	21.03.1970 
'545 •. 	 4.04.1970 

Ii. 	 1802 	 24.10.1970 
135 	 24.01.1971 
136 	 24.01.1970 
605 	 8.05.1971 
45(E) 	 20.01.1972 
47(E) 	 20.01.1972 

17.. 	 48(E) 	 20.01'.1972 
10. . 	 478(E) 	 4.12.1972 

192(E) 	 2.04.1973 
321(E) 	 27.06.1973 
391(E) 	 10,08.1973  

. 	 142 	 ., - 	9.02.1974 
28(E) 	 2.02.1974 
273(E) 	 17.06.1.974 

25. 	 300(E 	 5.07.1974 	 ' 
I ,  

- 

I. 



-1; - 

812 0.08.1974 
27 2227 16.08.19Th 

28 71 17.01.1970 

 407(E) 16.06.1978 

 1064(E) 24.07.1976 

 444(E) 6.07.1976 

 750(E) 
1
3.08.1976 

 93(E) 26.02.1977 

 631(E) 5.10.1977 
 13(E) 0.01.1978 
 360(E) 13.07.1978 
 436(E) 29.08.1978 
 486(E) 25.08.1980 
 582(E) 30.09.1980 
 628(E) 3.11.1980 
 (331(E) 4 	

11 	1980 
 20(E) 	 , 16.01.1981 
 31(E) 23.01.1981 

44, 84(E). 27.02.1981 
15. 456 9.05.1081 

 350(E) 23.05.1981 
 376(E) 2.06.1981 
 386(E) 19.06.1981 
 '602(E) 16.11.1081 
 604(E) t7.11.1981 
 853(E) 10.12.1981 
 657(E) 11.12.1081 
 294(E) 	 . 1.04.1081 
 .354(E) 26.04.1982 
 356(E) 	 . 7.04.1982 

58. 478(E)' 31.05.1982 
57. 530(E) 30.08.1982 
.58. 24(E) 12.01.1983 
59, 126(E) 26.02.1985 

 308(E.) 	" 26.03.1985 
 327(E) 29.03.1985 

82. 489(E) 12.08.1986 
63. 286 112.04.1986 
64. 
65. 

854 
. 	 .703 

20.08.1986 
0.09.1886 

66. 798 '27.09.1986 
67. '196 26 
68. 835 4.10.1986 
69. 837 4.10.1986 
70. 880 18.10.1986 
71. 164 14.03.1987 
72., 407 30.05.1987 
73. dO , 	 15.08.1987 
74. 802 31.10.1987 
75. 826 7.11.1987 	:.. 

76. 835 14.11. 1987 
77. 838 14.11.1987' 
78. 432(F) 	 . 6.04.1988 
79. 546(E) 4.05.1089 
80. 404 21.05.1988 
81. 834(E) 3.08.1988 
82. 352(E) 	, 10.03.1.989 
83. 632 11.11.19139 
84. 916 	 . 16.12.1989 
85. 933 30.12.1989 
88. 590 	' 22.09.1990 
87. 603 

'¼ 

29.09.1990 	 , 	 H 

--,? 

I) H 



QO 

I., 

I S  

I 

//• 

38,1 
' 

728 8.12.1990 
730 0.12.1990  125(E) 5.03.1991  246 13.04.1991 

 473 	S 24.08.1991 
 527 14.00,1901 
 565 5.10.1991  584 19.10,1991 

06. 538(E) 6.08.1993  685(E) 	. 4.11.1993 
 687(E) . 	

. 4.11.1993  514 22.10.1994 100, 513 22.10.1994 101. 321(E) 31.03.1995 
1.02, 213 29.04.1995 

 278 10.06.1995  264 
S  3.00.1995 

• 

.5 

(Madhumj 	a 	D. 	t1itrt) 

To Desk Officer 

The Hanager, 
Government of India 	Preis, 
Hayapuri, 	fling Road, 	N o w PthJL. 

' S  

SI 



No 16016/8/94-AIS(II)A 	New Dtlhi, lhe 	q 	ii 
Copy forwarded for i nformat ion to 

The Chif Seoretary, Goveromenla 	f Asam & 	HEJhalayft 1  
Dipur/hullon (5 copies each). 

All Stale Governments &. Union Territories. 

The 	Chict 	Conaerv.t.or 	or 	Forests, 	Assam/Kghalaya 
Dispur/Shif long ( 5 oopies each) 

The ChitF Screlariea of all remaining Slate Governments. 

The Comptroller and Auditor General of India, New Dohl (with 
3 spare copies) 

13. 	Thu S 	 Union Pubi H StrVIOO Cimisston 	NOV Delhi. 
:.I r 	.) ) 

1. 	Al 1 thu Aecouiilauts Genera I . 

8. 	Direclor, ForeRts ReHtaroIt Jntltuteuud College, Dehradun 

0. The Lck Stha Sooretar tat (Comm it Lee t3raeh) New Delhi 

10, The Rajya Sabha Secretariat (Committee Branch)., New Delhi. 

The t4iuHtry of Envirozimeitt & Forest 	(IFS. II Sec1Ion), 	New 
Delhi (vl lb 20 spare cop ie) 

The Miiiitry o f Ev1,00meiit & Forel, 	Deputy Sooretary 
(IFS), lvi Delhi. 

Ministry of Home Affairs (U 

	

	Sect io) New Delhi 

(l'Iudhumlta 1, Mitre.) 
Desk Off lcer 

/ 

INTERNAL 

AIS(I)(D0-P)/A IS ( LII)(For Civil l.it)JL0(Cif) Sootlon 	: 1  
spare copiej 	(50 

0 
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STATE 	 EXPRESS 	 TELEGRAM 

FOREST SECRETARY 

GOVERNMENT CF MEGHALAYA 

SHILLONG 

REPEAT 

PRINCIPAL CHIEF CONSERVATOR OF FORESTS 

GOVERNMENT OF MEGHALA.YA 

SHILLONG 

ND.A.12I26/5/5—IFS—I (,) FFON AKGOYAL OIRECTIB (.) REGARDING CENTRAL 

• 	DEPUTATION APPOINTMENT OF MR CP.MARAK INDIAN FORESTSERVICE ASSAM-. 

MEGHALAVA AS LECTURER STATE FOREST SERVICE COLLEGE BURN IHAT (.) MR MARAKS 

REPRESENTATION DATED FIRST SEPTEMBER 1955 HAS BEEN CAREFULLY CONSIDERED 

(.) HIS REQUEST FOR CRNCELLATION OF CENTRAL DEPUTATION POSTING NOT REPEAT 

NOT AGREED TO (.) KINDLY ENSURE FORMAL RELIEF OF MR MARAK AS PER STATE 

GOVERNMENT RELIEVING ORDER OR TWENTYFOURTH PJJGUST WITH DIRTXONS TO REPORT 

To DUTY AT BURNIHAT (.) KINDLY REPLY COPPLIANCE (.) 

PARYAVARAN 

N.I.T. 

NO. A. 12S2/5/5—.IFS..I 

( A.K. COYAL ) 

DIRETOR 

MINISTRY or ENVIRONMENT AND FORESTS 

PARYAVARAN BHAWAN, cGO COMPLEX 

LCD! ROAD, NEW DELHI—Ill 1i3 

DATED THE 1TH OCTOBER, 15 

Cipy if tai.rarn slntby. ..t in Ssnfirrnati9n S 

1. The F.rut Sssrit2ry, Ciut.. of P1sha1eye, Shi11.n. 
2, The Prirwipal chi.? Csnssrvat.r •1 Fsraets, Giut. of 

MS!hnlayS, Shi11.n. 

(A$G.y.1) 

Dire at i 
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;T'1TMT qTVATTUP IpTTTTN AT.! WWAHATI BCH 

7 
	 0. A. No .2/95 

I 	 ri C.P. Harak, IFS ,.. Apolicant 

- Versus.- 

nion of India & Ots.... Resøondeflts 

REJOINDER It THE NRITTEN STATEMENT StJBMITTED ON BEHALF 

CF RESPONDENT NOS. 2 & 3 

The anolicant begs to state as follows : 

That the anplicant has gone through the cOoy 

of the written statei t filed by the respondent NOs. 2 and 

3 and have understood the contents thereof. Save and 

except the statements which are specifically denied 

hereinbelow other statements made in the written stati ent 

are categorically denied..Further the statements which are 

not borne on records are also denied and the respondents 

are put to strict proof thereof. 

That with regard to the statements made in 

paragrhs land 2 of the W.S., the applicant begs to 

state that the order puortedlY relieving him from the 

post of Planning Officer (Forests) was sent to him by 

registered post at his leave address and he received the 

same only on 7. 10.95 ; but before the said date i.e. 

7. 10,95, the learned Munsiff, Shillong passed an ad.interirfl 

in junction .0 tder on 28.9,95 directing the opp.parties/ 

defendants therein to maintain status-qUO as on 24..95 

i.e. the date of the impugned order. Thus on the strength 

of the said order of injunction, the applicant continued 

to remain in the post of Planning Officer. It is 

Contd.. .P/2. 
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categorically denied that the applicant had evaded the 

handing over charge and as such Shri G.C. Das Choudhury, 

IFS xe assumed charge ot the post of Planning Officer on 

2.9.95. A bare perusal of the irnpuied order reveals that 

he was allowed to function as Planning Officer (Forests) 

in addition to his awn duties. Thus it is not a regular 

appointment of any incumbent to the post of Planning Officer 

(Forests), 	It is emphatically stated that till date, no 

regular appointment has been made to the post of Planning 

Officer (Forests. The respondents contested the Title 

Suit No, 27(}i)/95 (Misc, ase No. 28(4/95 and are aware 

of the order of injunction passed on 28.9.95. Till date 

they have not challenged the said order of injunction. 

Although subsequently, the order qf injunction was vacated 

by order dated 1.11.95, but by another order dated2. 11.95 

the learned Munsiff stayed the operation of the said order 

dated 1. 11.95 for a further period of thirty days with 

effect,from 1.11.95. Thus the order of injunction continued 

to be in force till 30.11.95 and the reondents are 

well aware of this positiOn. Further before the 

7,10,95, the applicant haresurned the duty as Planning 

Officer (Forets) by submittthng his joining report after 

availing earned leave on medical ground; with effect from 

2.9.95 to 29.9.95 with request to suffix 30.9.95, 1.10,95 

to 4,1095 being holidays. 

Copies of the order passed by the learned 

Munsiff dated 28.9.95 and the joining report 

dated 5. 10.95 are annexed herewith as ANNE . JRES 

7 and.8 respectively. 

3. 	 That with regard to the tatemeflts ma'le in 

paragraph 3 of 'the N. S., the applicant begs td state that 

Ccntd .... P/3. 
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the representation was only stated to be disposed of 

by the Government of Meghilaya vide nneire-4 to the 0. A. 

issued by the Principal Chief ConservatOr of Porests,Meghala; 

(Respondent No  3) wi thou t en do r sin g any copy 	&N of the 

order, if any purportedly passed by the State Government. 

In any case, the annexure-4 order depicts total non-

application of mind inasmuch as on the face of it, same is 

cryptic and does not assign any reason as to. why his 

request against the deputation has not been acceded to. 

It is denied that the order of transfer dated 24.8.95 is 

in conformity with the Indian Forests Service (Cadre) 

• Rules,. 1966 As per the practice arxil procedure and rinciple 

being followied in the matter of sending a member of the• 

All India Services on Central Deputation, the following 

steps are required to be taken as pEe- requi site - 

3The CentralGovemeflt sends notice of vacant 

deputation post to the Stte Government concerned 

whjch in turn circulates the same to the menbers 

ofAll Ilindia Services upon whjh the concerned 

officers are required to. exercise option/willifl 

ness by filing up a prescribed form indicatipg 

therein their choice of preference. After the 

above exercise, nomination is sent by the State 

. 

	

	Governeflt concerned to the Central Government 

with recommendatiqfl. 

It is oiily after that formal order of Central Government 

deputation is issued by the Cefltral,GQVeflmeflt to be 

renotified by the State Government.. This is also explicit 

on the facet of the Arinexure-1 order of the Central Govt. 

Contd. . 
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annexed to the written statement in which the Central 

GOveiinment has stated Formal offer of apoointrnent followf 

(Emphasis added). No such formal offer of appointment has 

followed thereafter and the applicant has not received any 

such formal offer of appointment. On the other hand 

making a departure from the aforesaid formalities, the 

respondent No. 3 has issued the impued order. 

As regards the aforesaid formalities being 

followibdn throughout the country and also in the State 

of Meghalaya, theapplicaflt begs to xta:ka annex some of 

the documents as NEJRES- 	10 11 and 12 

The above formalities have not been observed 

in case of the applicant hx and he has been sought to be 

sent on Central deputation straitway by the impugied 

order. Thus the requircmerit of obtaining option/willingness 

from the incumbent who has sought to be sent on central 

deputation has not been followbd in case of the applicant. 

4. 	 That with regard to the statments made in 

paragraph 4 of the W.S., the app'liciflt denies the 

contentions made therein. Although he belongs to the All 

India Services, the respondents cannot take action against 

him in an arbitrary manner as haa been done in the instant 

case. Furrher he being in the joint cadre of Assam Meghalaya• 

and presently being an officer under the Government of 

Meghalaya, he is also entitled to certain benefits, one 

of which he derives - 2%m vide office memorandum No. 

FEA.83/93/145 dated 4.7.94. By the said office memorandum 

Contd ... P/5. 
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the Government of Meghalaya has laid doun the policy 

and decision that the transfer Of all officialsholding 

transferable posts from one station to another before 

comoletion of three years will not be permitted except 

transferred under extra-ordinary circumstances wiith the 

x4a prior approval of the Chief Minister. In case of te 

applicant, no such prior approval has been tbtained 

even though his transfer is stated to be under extra-

ordinary, circumstances. Further being a member of the 

All India Services, the app1idint is also entitled to 

certain benefits as ha been extended by none other than 

the Government of India vide Office Memorandum No. 14017/ 

21/83-AIS.II dated 3.2.84. Under the said office meman-

dum the allowances and facilities for civilian employees 

of the Central Government serving in the North Eastern 

Region as was extended vide of fice memorandum No.20014/ 

3/83_E.IV dated 14.12.83 has been extended to the members 

of All India Services. The said allo'ances and facilities 

were further notified vide office memorandum No. 20014/ 

16/86/E.IV/E.II(B) dated '1.12.88 issued by the Government 

of India. Purant to the said notification, the Government 

of India again issued another Office memroandum No. :k3tlft  

14017/1/89_AIS(11) dated 25.1.89 malcing applicable the 

benefits extended vide O.M. dated 1. 12.88 to be officers 

of All India Services. Under the said O.Ms. the applicant 

is entitled to posting to a station of his choice ; but 

in the iistarit case, no such Option was called for from 

the plicant before the impuied order was issued. 

Copies of the aforesaid O.Mg. dated 14.12.83, 

3.2.84, 	1.12.88 and 25.1.89 are annexed hereto 

as ANNEXURES13fi 14, :15 and 16 respectively. 

Contd ... P/6. 
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A copy of bid O.N.  dated 4.7.9 4 is annexed 

herewith as ZNNEXtJRE_17. 

5. 	 That the applicant denies the sta ements made, 

in paragraphs 5 and 6of the.S. and reiterate and 

reaffirms the statements made in paragraphs 4.5 and 4.6 

of the O.A It is categorically deniEd that :kka afterthe 

transfer of the applicant there is no change in his 

head quarter. In this connection; it is stated that by the 

impued order, his headquarter has been changed to 

Byrnihat (Assam) ta from Shillong (Nealaya. 

6, That with regard to the.statements made in 

paragraph & 7 of the . S., 	the applicant while reiterating 

and reaffirming the statements made 'hereinabove, begs to 

state that Shri G.C. Das Choudhury is not a regular incumbent 

to the post of Planning Officer (Forests) as indicated in 

the irrpuçed order, Shri Das Choudhury is only to hold 

additional charge of the post of Planning Officer and as 

stated above, till date no regular appointment has been 

made to the post of Planning Officer (Forests). 

7. 	 That with regard to the statements made in 

paragraph 8 of the W.S., the applicant while reiterating 

and reaffining the statements made by the applicant in 

paragraph 4,8 of the O.A. denies that he was not sik on 

2.9.95 to 29.9.95. His visit to the officeof the Principal 

Chief Conservator of Forests Meghalaya on 2.9.95 at 10.30 	M. 

can never mean that he was not sick with effect from 29.95 

to 29.9.95. On 2.9.95 the applicant had visited the office 

Contd, . .P/8. 
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S 

of the Princip&. Chief Conservator bf Forests, Meghalaya 

to submit his app lication for casua4/ 1 cave to visit his 

attending physician. It will be pertinent to mention 

here that the applicant was subsequ1tlY hospitalised at 

Military HOspital and was also operated upOn during the 

aforesaid period. 

.8, 	 That with regard to the statements made in 

paragraph 9 of the W.S. while denying the contentions made 

by the respondents ad reiterates and -reaffirms the 

statements made in the O.A The applicant begs to state 

that as already pointed out above, the learned Munsiff 

passed order dated 2..11 0 951Bs stayed the opera tion of the 

order dated 1.11.95 till 30.11.95 meaning bbereby the 

status quo order as on 24.8.95. The date of the impued 

order continued till 30.11.95. It is denied that the 

respondents have no)owledge about the order dated 2.11.95 

inasmuch as they contested the suit and all along appeared 

in the case. The order dated 2. 11.95 was also served on 

them. 

9. - 	That with regard to be statements made in 

p ar ag r a h 10 of the W. S., i t is cat ego ri cal ly denied that 

Shri GC Das Choudhury has assumed charge of the post of 

Planning Officer (Forests) on 2e±. 2.9.95 and has been 

di..scharging his duties of the Planning Officer (Forests) 

regularly since then. A bare perusal of the impucpd order 

dated24.8.95 belies the contentions of the reipondefltS. 

10. 	That with regard to the statements made in 

paragraph 11 of the W.S. the applicant denies the conten-

ton made by the respondents.AS already pointed BXEX' 

Contd. ... .P/8. 
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out above, as per Own order of the Central Government 

vide Annexure-1 of the W.S., the forrnal offer of appointment 

appointing the aplict to the post of Lecturer, State 

Forest Service College, Byrnihatis to be followed. But 

till date no such formal offer of appointment has been 

issued. But on the other hand, the respondents in their 

fiiz 'fz i 	r±mtx over enthusi sin has issued the 

impued order and also have sought to release him from 

the post of Planning Officer (Forest) without complying 

with the reuiement of formalities and without waiting 

for the formailk offer of •appointmei t to be issued by the 

Central Government. As regards the statements that a 

copy of the impued order has been endorGed to the 

Secretary, JCAf tJm and the CommissiOner & Secretary 

to the Govt. of Assam, Personnel, (A) Department, the 

applicant states that mere endàrsing a copy does not. 

confer),x to the requirements of Rule 6(1) read with ule 

11-A of the I.P.S. (Cadre) Rules, 1966. There is gross 

violation, of the aforesaid rules and on this score alone 

the impugned order is not sustainable. 

11. 	That with regard to the statements made in 

paragraph 12 of .  the W.S., 	the applicant begs to state 

that he is surprised to know that the Government of India 

has purportedly rejected his representation on 1.9.95 

without endorsing any copy of rejection and/or telegram 

dated 12.10.95 to the applicant. This is for the first 

time, 	the appliCant has come to know about the existence 

of such a telegram from the Government of India x 

inauch as neither the Government of India nor the 

Con td ... P/9. 
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9,301) of 19ti 

1' 1. 	1 lj U :1 it • fl 
ri.rtni.'y Uitox'ti1, 

All Iiidi't Goro UrLion, 
11OVdqU(Irt(Jrs 3I1i1io:.;;, 
Arnzd i1i ond, Lni, 
hiilon. - 703 001. •. . • 1 • • • • • • • 

Versus 

1. ihi Govt; . of i'JUfl1L11fl','1, 	 0 
rei)1'3Lc:.),r the 1-rLL?.Lpr.1 	0 
Jliru((J'y Lo Ut ,j :3'L. 	,r 	0 
1ioiriinyn For.Ls 	rtd 

\ 	rLViLJUTh-:it Jett. 

. Th 	i'L 	1.phl 	ti.L.u1 	t':;etvit;ur 
1' .L'ocit,  

Thi'ii (Th1,t 	or Ir11n, 
rcrejc ;i by tbu :(;,cy to 	 jAlTj. 
the (ovt. 'f 	tdtry of 

i1ro;t ad 'CILS,i'nryVaCnUQ 
131i:;v.:1, C. t3 • . 'onjicx, Lodhi. 1oadQ 

• 1e'.r DcJJii - ii') 003. C 
0 
0' 

Tue 3iei' ')-ry JOi!tt CnJrU, 	C 
j1C;' 1y orid ..3:::j.L;:1.u:Iar tiid 
Senrot,,) Ly to the Gvt. of AssflL 
Persoi1C A) Deptt. 135,rm Civil 
3el;t. i)iptr, Uu.:int'i.. 	• 

.. 	 o' 	 .• 	- 
WiE1J3 i3u1Lu/thO Uotico duly served or you 

grid nipla tJ.rnc rcr:t id to y 	t,;ki i 	' )U. to bhot/ CFU3e, 

ir ! ' .L.t).O!) (1 :1 thi 	t,'Lut' 04 Li 23.c).t)b 

VU linvo f(tLiod to •'juh:iit the Show Cnuo 

on ;1i', I ;'; : f1.;cd I;ii , ir'(' p, Lii 1 	C o rL doLh }ior'hy 

orio n,;nit mk 	you t o  iho.; Causos, If .iy on or before 

tIJ !u1-1i.tr:trn Injuotio 

• 1- 
fiY - 	 ' 	hi11 not 	.' 	r i ' j, ri j:1:.' ul Cir l,r tho Ptit1onor 

I 
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by thul iL .tLiiz' r:itr I.'ii you Crom ivl 	nffoot 

0  to tho Uab1fiti 	Xo. Fl 6,"/l2,i2A & 13 dntod 

	

• 2th .Aur:ust, l9)5 in thu tanLt 	cf pinclAg the services 

of hr C.P.14nrk, 	fficur (Forests) Govt. 

of 14 	nlii7, trr3ferLi' him iid pl.oIiit his services 

x d.jt.titi, 	t the dis7osal f the o't. of Idi, 

of Uivtr'j 	1rtn' I iI iorL, Cot 	oiitmot na 

Loct'.troC, •ftte 'orL.st 	crv1zo U)1i3o, i3flL1ihflj, &ct 

rrr,rl In 	!3ytI11.L1 	£UCtILt j 	trt3f, till £ thnl 

'ai of th( uit/*jtiLion. 	. 

• 	In to mornwhil, ii 1.ri uiiy ordjrod that the 

Pnrtt?1 	Li1]. 	iitL- 	Li3' 	t't QLO 	flS Oil 

th 	21: .L.i)Jb tAc1.Uit!; i1Cil 1Li'; ii c1 oLli'priVL10fl05 

1titli)rto a 'oyed iy the Uffii 	a id 	iu.Ll!. nt cic tythi.1 

Unt i.1J idVtr3iY nffcjt thc .1'c 	tho (.,fflcUl' till 

Ov 
4) 

' 	I 	C : :, 11  rl1.i 	:1. •f t. .1. ; 	il; I ;i• 	/•'.lt I L.L ud kiy Lii 0 

• 	d 	 1. 	tlio P Li,.I1C i1troOt m  

1tttnL1o:.l. 

(}.tvo> 	i.d'r icy h:.id 	 of this Court on 

thii 	tio 	th cj:f 
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1' JiI4i 	J IIL'jlIU 

Memo • No. :AIGUG..4/2/199596/301-302, Dt . Shi1ion ,the 30th Sept., 
• 	1995. 

1. 	Copy to the Conservator of Forests, oocial Forestry & 
Lnviroflment Circle Meghalaya, ahillong for in formation 

and compliance with the CoUrts order in • 	matter of 

restoring tae privileges&.  facilitios(gving  possession 

of ML!01-252 alongwith a Driver) hitherto enjoyed by 

Shri. C.P.Marak,IFS PO(Forests) Meghalaya. 	0 

Copy to hri.C.P.Marak,IE. 0 PO(Forests) Meghalaya, 

Shillong for information and necessary action to exer- 	
0 

cise legal rights. 	
0 

( M.M.Sangma ) 

0 	 Secretary-General, AIGU I-krs 

Shillong, Meghalaya. 
0 	

0 	 • 	 0 

0 	
0 

.0I  
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•; ;_ 	 92/ 

To,  

ThoA  Conservator of Forests,4iq7 

Meyhalaya, Shillong. 

ubj:— 	subnission of Joining fleport. 

I bog to state .tnat I have reiurned 

duty as Planning Of ficGr(Forests) Meg halaya 

on 5. 10. 199(iorc—rwon) after availing 

iiarned leave on medical grounds w.e.f. 

2.9.95 to 29.9.95 with a request to suffix 

30.9.95, 1.10,95 t9 4.10.95 being holidays. 

• 

	

	 unclosed, please find the Certifi- 

catb of Transfer of Charges in triplicate 

copies for favour of Vour -alnd information 

• 	 • 	and necessary action. 

• 	 L'atei4hillong, 	• 	Yours faithfuliy, 

- 	 tie 5th Oct'95 
( C.'P.Marak,IFL) 

k'laiining Ufficor(Forests) 

iegbalaya, liillong. 

/ 

	

1 . 	Copy to the ConservaLor of Forests, social 

o4' 	tft / 	Foresry 	Lnvirownont Circle i.ieghalaya, 

'hillong for information with a request to - 

continue tlic facility of transport/venicle 
arrangement for oisciiarge of duty. 

• 	i'lanning Ufficcr(Forests) 

iv&çjhalaya, .hl11ony. 
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" fr: 	CI I ILLKA rE OF 'fltAN.WER oI aiiARw3s 
	

9) 
U 	 No  

SEGRETARY I'() lIfE 	)VERNfENI 	NO t;iI, l.At\4)El\I I Ii 
A(OtJNIAN1 	;ENEItAI,. v4vtI, t'IEtII.I. \',\ 141 	_f.VNji1 .1 .tV: 

lX t(LiFl V E - Nt IN EIR 	 I 11 V ISI(9N- 
,vvfr.J cJL/ 

Sin, 

\VI 1 It rcl'crciit:c to Riilt:s 145 of the Assittli Iiiiaticiaf 1(ulcs we, liii tiiitIisiiuicd, Inive tit 

hoiioiir to report that wc have tli;r 	 6 	 (Ia) of 

at - 	 o'clock in the 	 -__- noon, rcprctvcJy, delivered over and re dye1 

charge ol the alice of the 	 2&L 	)Lt1__LJ. of 	Q-K 	Pc. c ,c 

In the 	 -. 	 iiir ic 

I haVe occupied t lie uhlicial letidlice ;illoitc:l hi f or tVU 'I ehli:ct Ii,,iii 

(Iny of 	.............. 	-- 	19 

Ii it' .ck (IU I MAd lujil Li. 

thi'n liii I, ic 	IJ'' 

, 
 

I I ii:ive.tcated the oflicial rciilcncc allwictl It) Lilt '.itli chiect hum 

dayol iY 	 I9 

/\td, with irlrtejict: hit Itiilr I'.(a) (vii) of the Mutt Ituitt;i:il 	l&iilr.:t, 	I 	(hut: il.hir_vi,i 

I, )iii mu) ,miI11ovctl1c to have uu:ueit-eul 

lit 

I'cr,umamicuut itdvance and that the lull rt!llollflt of  sticit 311-ocr 14 ihu j p l ijofa and it be acu'tiule I 

for hy IIIC. 
I 	

( .SigiuiItii 	 . ' 
/?tlitving 0f/icer's- 	 V  

............ ....... 

I ) itt rich 

Ihr :;:Iatnr 	tli,,iil,I 	tirihIe, VS I"IIrIi 	try. 	ii 	I. 	i. 	 IV 	 ItI11 	bit 	I 	hitIy 	ii 	ri 	in tiral i,t 	nithi tIerc ecrIiIatr, 

iI 
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GOVM3 OP !4EGEALYA 
OFFICE OP TEE FRINCIP CIiII' CONSRVOR OF PORBSTS 

MEG-HATjYA :.: SH.ILIONG. 

	

NO. MFE,12/38 	
Dated 3111oflg7the 

• 	The ConaerVat0' of Poret,(BQ)  
Megh1aYa ShillOr 	

- .. H 

To:, J. Indian Porest Ser'vLCe Officers 	
•

N. 
eghalaYa 

 

o IFS Office for the pests 

&abs th 1eel of Director, Deputy SecetaX7 
at 
and Under Secretal7 at the Centre- 

Nominati0 -. Rega ?dtUge 

BneloS,Gdp please find herewith 
a copy o •  

v-erment 	daI letter N0A/12034/5/90 

ated 9190 alng wh enclOSX es 
d 	 o 	

oravou f 

inoa0U and uecessa"T aO 

04;s 	
EC;; 

1' 

J/... 
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-C 
(v) 

iv  

Oficers recorwnended should.. on the basis of their\ 
records nd the natu.e of tr:ir cx rinc, be 
su.tble for bein a.ontcd to oozt. in he Certral 
Ser;arit or oth.r 	uiv&ient or.- cr..tc'riui. )(jc• 

It 	1d be d ±i--1Jl: if th. naii 	of the 	. oicr 
who h3ve serve, in difficl. aras/censitivc .?OCbs in 
thir own. sevico or ho hvc serve d for et 	2 
years in locatoris in the N.;H:. E:- 	S 	of 
I1d) .re 'iVCfl the duo consideration and their rms 
inclUded in the litr of officers recommefldeJ for 
Ceptrai deputation. Those officers whose record is 
not very ooc1 need not besoci. 

-: 3 :- 

Qficers who are rcon.mccd for Citul deti1 
should be able .o hold hc;osts at the:. Cente for 
their nora. tenure .ithzut bcii , o disturbed by 
recaJ.l to tc Cudre on ;)rOmOtLOfl. 

hc clims of eligible women officers and Sc/ST 
eJ.ignibae offic..rs may be civcn due consideration and 
I1am of such officcrs incled in the 1it of officers 
reco;ncnded for C :rtrel doutatiofl.. 

'(viii) Government of India's decision to debar offic'.rs for 
five years from consideration against future vacancies 
at the Centre in case they fail to join after they 
have been selected for a ;articular aseignment may be 
kept in mind and if th services of an officer cannot 
be soared for Central deutation during 1991, his name 
neel not be sugested. 
Se1ectd officers should be relieved within two weeks 
of the receipt of orders for C.:.rtra1 deytatior.  

The officers recoimicrc1ed for Central de,utat.Li; will 
have to serve anywhere in. Iadi;. Any ccndiL.o1:a1 
rccommcnae.ti.fl ic., for ostir.c only at a secific 
statiop(s) will not be ccc.cd. 

2.e officers -reco 
I 

mmende6i for Central de,etetiofl will 
have to be clear from viqi1a..ce anglo and namc of 
Qfficors a;int hom Viji12ncc/Dici')l i.nary nauiri-:3 

* 	arc pCn.dj1/CotCfflk)J. :.ei nc. not be rcCorcL)cndcL.. 

(;di) ;h CR posier and service particulars of the officerS 
already serving at the Cntre at a. articuJ.ar  lcvcl 
and are igihJ.e for next higher çrado as per the above 
eligibility cniter.ta.me: lo bc. sent to enable the 

Drot. of ersonn?l and Training to find suitable higher 

posting for such officers. 
(xiii) The full service particulars of the off.iccrc(C oar 

Are i) and the Exc:CLItjvC Record Shc....te (ae ..:cr 
Ar.nexure i) of the off içcrs wliocc nam: are reoii1 
ded for C.rtra1 D 	t.ti'Th may p1ase he sent 

a1on with your noniinati-ofl 3  

contd...4 

f\r 



: 41 

"U-i.e 
YOU may please forward a1on' with your rccomrnenda-
ion the Co'ìfideitiel 	ior.s ucto 31.3.1991. 

In the ,h:crcc of ch 	or 	it will not be 
oible to consider the concernc'I officer for 
ntral, deuttien. On the first' ece of the 

Charcter Roll, a te list of the posts held 
from tJ.m-. to time by the officer rnny alno be 

tchc.. fh& will hel'to locate suLteble 
postir.q for the officers. 

Najec of officers rethind by the D'-prtent of 
Personncj. 	Tr.inirj fr C',x:l de... Lct1 	(iW 

1990 WhU culd not be •rovi€d .;•ith 	uiteh1c. 
pozt at the Centre till 31.12.1990 will riot be' 
conidcrc. for Central .de.:utetion durir.ç' 1991 
unless they are rocornrcended afresh by you ar 
rete.ined by the D. of Personze1 & Tirirg 
for Certtrl e:.'L 1t.ion. during 1991. 

4. 	You are requested 	 c to :,sur wide ub1icity amongst 
all the IFS officers of your St.-ite cadre to this 
communication ard nominations for;arcied to this Mjr1ttflr 

by 15 Llocemter, 1990 latest. 

End: .r,ncxurc I 
and II 	 ' 	Yours faithfully, 

- 

(Nd Lal) 
Duty Secretar y' to the Gvt. Of India 

Copy for irforv:ti' to all the IFS Officers 
working in the Mjr.itry of E .viroITmort. 
and Forets 
tbroi.h; 

DIG/PC; DIG/F?; DIG/SIJ: Dir(PT)/ JD/11L: 

.DS(A)./NWDB;  
Co.y to All the ca na,l,Of flees rdcr thc Njrtry of 

EvirQriment ard Forests 

Co'y to Ntico Bon rd. 

,4-z4 

-:4 - 

(xlv) 

(xv) 
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1. 
PROFORMA 	 ANflEXURE  

ExecUtive Record of fficerS belonging to the Central Services 

-. 	 . 	
Group 

Insti7JCtiOflS (1) Plcse fill the boxes only for item Nos. 4
1 5,6 

14 and 17 (oxamp: for inserting dates: 
1st Sept 1942 will be filled as 01.09.42) 

Item Nos. *3*9*11 and*12 arc NOT, to be filled. 

Further, Item Nos. 10 has already been "filled. 

For othir items inforThtiOfl may be furnishcd 
in BLOCK letters on the dotted lineS. 

-------- 

	--- 

NAME - 	 I 
6RVICE . 

IDENTITY NO 
------------ - 

4, SEX 	' 	 (P1. 	cnter'M' for male r 
or 'F 	for Female. L 

 DATE OF BIRTH 

 DATE OF APPOINTMENT . 	----  ft 
TO 	E SEPVICE L---- ------__.t ----------- 

 STE OF DOMICILE 

T--------- 
 MOTHER TONGUE J  

9 PRESENCE IN PAI 

1 ......   1ETIREMENT AGE . 	
. 

L 

 DATE AT CENTRE 

 EXpIRY OF TENURE 

A' 
,.. 	r 

ti9 



-: 2 :- 

	

13, UU,1GUA3ES 1O'iN 	1. t 
(oTH ?IIHAN 

. ~7 

	

MOTH iR TONG u) 	2. 	 . 	 - - 

3 . 

	

- 	 - 

4.  ..... 

14. COMMUNrE'Y 
Code:SC 	-A 	 -------  

ST -B 
Others . -C 

Please insert the relevant 
code in the box. 

15, EDTjC\TIUNAL QUl L.IFIC?TIoNS 

. 0 
 Dcgrcciloma 	Subcct 	Division 

16. TiAINING 

ri------------. - 

	 -- - - ------ 1-------- - 

I. H 	 . 	 . 

(In India and abroad) 

Year Institution and 	Duration Country subject of Training 	(in weeks) 

	

------------------- 	------  - 

 

 

5 . 

contd., . . 3 

/Ji 



-: 3 :- 

17. DATE OF CONTINUOUS APPOINTMiNT TO: 
/ c 	

1. 	
-i 

I 

i 

1 
 

 

8. 

9, 

10. 

	

Grade iii 	I 
not 
spec!- 12. 1  
fie 

- 

• STS 	(3000-4500) 

J AG 	(3700-5000) 

Selection Gde of 
JZG 	(4500-5700) 

SAG 	(5900-6700) 

Addi.Scy 
level 	(7300.7600) 

Secy4 Level (8000/-) 

.Ps. •S ... *.. • • . . . . . 

N...... .........• • 

*The date of continnous drawal of pay of Rs. 5,500 
and more in any scale of pay. 

contd,. . .4 
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ExPRI:cE 
 JAG lcvcJ. onwards: 

I 
'1 

314 Deignation Ministry ORGANI 	LEVEL EXPERI- 	Period 
Dept/ 	STION i 

JTS/ 	
ENCE 	From 	To 

Public 	Cadrc/ 	
I' Enter- 	Centro/ 	 key 

prise, 	Public 	 words) 
etc. 	Sector 

Foi oiqn 
JAGI 

Assign- Lev.II/ 
mcnt/ 
Foreign 
posting/ 
CX- 

cadr, 
etc. 	 Date 	Date 

1. 	 2. 	 3. 	 4. 	 5. 	6. 	7. 	S. 

Apt - 

.1 

I 	 I 

I 	 I 
• 	 - 	 t 
• 	 I 

j 	 i 	
I 

'CODED BY 

CHECKED BY 	 SIGNATURE OF THE QFFICR 
DATED 

I 	 ** Please continue on the next page, 
.f necessary. 

H 
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GOVERN1ENT O 1'1ECHtLAY 
/ OFFICE OF THE PRlCIPJ\ CHIEF CONSDRV fOP OF ORESTS 

// 	- 	CHALAYA. SHILLONG 

oFE; 12/38 	 id ; 	h 

	

( 	

- 

•rom: 	 .cU'• 

131 r\ 
•r 

	h 	1 

	

1 	 OC' 

ILU L 	 I  1113 	b J 	U F 	10k 

c011tmFfl 1 	')rl depY;3LtCfl to ContaJ. Goernrneflt 

ri- Lect 	1 ( 	fi 	1eW3•,iX & 	of 	vt 

NO 	2O2,,' IS /9UJFsI D 	3/1 2/9 along with eric b- 
Indis 
;lJ 	or fnvouc ) I 	flf'c11n:i. 	-fl4 	SWV ti 

- 

1 	dE 'ci  

- 	 . 	 'l1a1 a y 3  2 
Shi1 :'ngc 
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S 	 .z 7• 
4b 

NO, m 12026/1 5/90-IFS--X 
Government of Xndie 

tnit3try of' knvironfliflnt orid rortt 

Pary8,arsnI6hawan, 	 \V 

C,.0, Complex 
Lodhi N0ad, New Deli - 3 

P 	 Listed the I/12 1990 

The 1orest Secretaries, 
Al1 State Goveirnents/U.Ts, I 

Subject ;- Nomination of' I n d i a n Forest 'ervice Officer for 
appointment on deputation to Lentral Government. 

••. am directed to say that this 1inis'try is in 
immediate need or the serviices Of suiteble Indian Forest service 
Officer8 for eppbir.tments on deputation to J.entrei, Government 
for the following posts .- 

S ° ro..'arnsor. the. Pts 	Nd 	of Py 5 caJ.e Headquarters Remarks 
post 

(1) 	 (2) 	 (3) (4) (5) (6) 

• 	Djrect.br 	Forest 	. 	1 R145DO-57Cifl/- Dehra Dun Vacant 
Lducition,Qohra 	Dun 	/ bpocial Poy 

I  R, 	500/- 	P.M. 

2. 	Conservator rif 1 -Øo-- Lucknow Lik)y to 
Forests 	(Central ) f811 
R6gibnal Office s  vacant 
Lucknow 

, 3oint Oirectot, Forest 	I A. 4500-5700/- Shimla -do- 
5urvey of' 	India 7  Special Pay 
Northern ZoneShjnila Ps, 	400/-P.M. 

4, 	Joint Directo',Foret 	1 -do Dhre Dun Vacnnt 
5uz've 	ofIndja 9 Ohra 

Coordinator, 	High 	 I -do-- Shimla Likely 
ConiPeru Rusèarch . 	 • • 	 • to 	fall 

Centre, Shimle vacant 

ditor,Vu2est 	Iesesroh 	I f.4500-5700/- Dehre Dun Vacont 
t ' 	Xnstitute,Oehra 	L)tjn 

7, 	Coorcjintox',fesparch 	1 Ps,4500-5700/- Ranchi 
xtansion 	Pilot Research Special Pay 

and Damonetretiori in Ps, 	400/- per 
(aroLn.ng Cash CropsRanch month 

•Head of Djjjg ion 	 1 is 	do.- Ranchi Vacant 
Podct.) 	• 	• 	 • 	• 

Pilot ReseLch and 
Oemonstration in 
Growing Cash Crops 
Ranchi.. 

9. 	Head of D3vision 	1 	-do- 	 Jabalpur' 	-do- 
. 	ominur.ty 	lor.ep try 	• 	• • 	- 	• 	• • 

titute of Deciduous 
oestsatlpur, , 

''•' 	• 
/, 

• 	 • 	 • • 	• • 

k 	.! 
4 • j 

• .• 

I 	 I 

'- 	..••.••.-._.. 	 • 
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(3) (4 	) (s) 	
•- 

1J, 	Héadf Division 	 I R45OO-37OO/.- Jabalpur 	Ucant 
I 	•.. . 	 : 	(i1vtcu1tuior.id 	• SpEciaJ. 	Pay . 

:• 	. 	 • 	 ' 	 . 

i1a.ami,. Jabalpur. 
.4OO/-per month8 

. 

. 	 . 	 . 

Head Division of 	 I -do- Jodhpur 	-do- 
Si1vic.uture end 	[nsti-  

pite.ofrid.Zonó 	. 	 . . 	 . 	 . . 

or99try Heserch, 
Jodhpur. / 

HoacJ Division of 	!gro.. 	1 -do-- Jodhpur 	-do- 
Forestry, •InstitutG 	of 

. 

•rid 	'ona ileeeprch, 
0 

. 	 . 	 . . 	 . 	 . 	 . 

Jodhpur. 

HeacJ or Oiyision 	 I -do- Oorhat 	-do- 
Silviculture and Ile no ge- 
Ren,t ~, Ida t ituto.: of 	fla j . 

Moist Deciduous 	Forestry . 	 . 

Ressarph, 	Jorhat, 
. 

Shifting 	Cu1ivation 1 -do- Jorhat 	-do- 
Hsd of Division, 	Institute 
of . 	8in 	Moist Deciduous 
Forestry Resen'ch, 	Jorhit 

Deputy qonservator of 
Fcieats 	(Project 1 Tiger) 

I R.3000-4500/- 
Pay pocial 

Net, Delhi 	1U<ely to 
fall 

Iinistry 	of. 	.nvironthnpt 	. . 1s,400/- 	per ,. 	
0 	 vacant. 

r 	 Delhj : . month... 	0 

Deputy Conservator of 2 -do- Bangalore 	-do- 
Forests, Regional . Office . 	 . 	 .. .,. 	 . 

Banga]or  Le 

Deputy conse.vetor of 2 -do- Lucknow 	-do- 
Forests, Regional Office 1 

Lckw. 

16 	Deputy Conservetor of 1 -do- Shillong 	-do- 
Fares ts 	Regional. Office 	.. . 	 . . 	 . 	 . . 

hflJong. 

19.. Deput 	Conservnto 	of 1 . 	 -do- .Oubanesar 	-do- 
Foreata, 	Regiona.l,1IFico. 

.0 

Bhubanejar. 	. . 

20. 	Assistant 	Inepector 	: 2 -cia- New Dehi 	-do-. 
Cenea1 of Forests,  NOW

NewDsihj 	. . 	 ..., . 	 - 

21. Deputy 	iector,Fornst 1 R1 0 3000-4500/- Dehra Dun 	-do- 
. :Sjrjy 	op.:.I,ndia,00hra 	Dun . 	 b pec jJ 	Pay . 	 . 	 . . 

- 

- 	 . 	 .. 	 . month... 

2. 	D5puty Director, Forest 1 -do- . Calcutta 	Vacant. 
urvay at, 1ndia, Calcutta . 

.;.:....,3,:Minor..orest 	Prdducts.y 1 -do- 	. Da Dun 
- 	0fficcr, Forist Survey 

rof 	IniLa,Qahra Dun 

24, 	Deputy Conservaitor "bf 2 -do-- Shimla 	-do-' 
Fareats,High Level 
Conifers Research 
Centre, 	Shimla, 

25, 	Logging 	Officer, 	togging 1 -do- aflge1ore 	likel 
Development, 	angalore to 

fa ll 

vacant 

•1 	 4 . 

0 
0  
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(4) 	 (5) 	(6) 

l 	
— 	

_1r .. iF
-  — •— — - 

4,  ————.-—————— 	— — 	 — 
o31> 26, D8 pc'yirUctor,FOr133t 1 	.3OOO-45OO/- 	Bançjalore 	Likely to 

er 	iurvey of lndia6nga1ore 	bpecial Pay 	 fall vcnt 
Rs.300/—per month 

	

: 	. 	. 	:: 	;•. 	 •- 	.. 	 : • 	• 
' . 2? LecturertatS 'Forest 	2X-" 	.3000-400/ 	Dehra Dun 	—do- 

c' 	/T'Saruica CQ11Oge,DhV8 Dun 	SIectBl Pay 
;:• : 	 ' 	 Rs 	400/— P M , 	• 	. 	. 	. 

28, Lacturer $ta4e Forest 	2 	 —do— 	 BurnihaL 	—do- 

	

t 	
4 Seriio' Co11cçe Uurnihat 

	

Deput'y4Conaervator of 	1 	.3OOO4500/ 	Ranchi 	 vacant 

4t 	
!; Croijjr Cash Cropeonchi 	bpecial Pay 

' 	
3OO/—P.U. 

3o;Dputy'Con8ervato of 	2 	 —do— 	 Coimbatore 	—do- 

cL 1 Foreot,'InstitUt8 or 
I 	1 fdrests Gneicaand Tree 

4Breei$.:9, Coimbtpre 

r' 31nistant t E3ilV3C41tUre I 	 —do— 	 Jabalpur 	—do- 

Ij 	lflst3.tute of Forest 
'4 	 Da44duous, 3abaip, 

, 	 '... 
t1 32. ' M3fls&fl'atlor1 orrce , 	i 	— do'- 	 Jodhpur 

I 
;c 	 c?Ak'id Zone 

(u 	 Ftr9try'I8earh,3odIIur 
* 	. 

3. asa.etant S1lvicut.uro 	2 	 —do— 	 Jorhat 	 —do- 

Insttute ilejn 11016t 
DeFiduoL1$ Feseoiqh,Jorhat 

Me Cosera1oo? 	I 	 —do— 	 Jorht 	 —do- 

J I 1 

	

	Foresta,netitutB.of Rain 
[1oisland qeciduous Resedrch 
orhat. 	 I 

35. Forest Economist, Institute 1 	—do-- 	 ' Jorhat 	 — do- 

or R83.fl 	Dcjduou6 

H 
 roretRosearch 	qrhat. 

I.I 	
o 	4 I 

These posts 	to b 	i11od up by doputation oP suitable Indian 
1orest ervicaOfiar8 in similer or nquivalent grades in the Ind1n 
ForôstServ5.cE, heperiod of. deputation of' the positB atSerial No.1 \to 

1 	14 will be,.ve yeaa and for t.hose at Serial NO 0  15-40 uill ( be four 
¶ years. 1]thr terms and conditions will be the same as apphcable to 

ndi.Bn Foreat ServIce officers on deputdtion with the Contra 1 Government. 
L 

It is reqjostec.0 that particulars of' suitable Indian Forest 
. 	eryicu officers may 'indly be Pwrnished to this Department in 

theenc1osed profornc longuith their complete and uptodate Confidertial 
i 	Repotdossiors to 4 tIis Plinintry m i, ciitely,Nornin8tOns muEt ranch 

tie 4Jnder8inad 1att Ly 31,11991. 
S 	YOUrS faith filly, 

( Narid Lel ) 
Doputy Secretary to the Government of india. 

, Copy tg :. 	. 
h 	The Principal Chief Conservetpr of' Forests,k11 State Covernments/U.Tas 

t; 	
Indian Council of ForestryResearch and Ed u oStl on , 

P.QYNew Forest?Dohra Dun 
3.kT'her 0irector Forest RBeach Inatitute,P.O, New Forest,Dehra Dun. 
4.The Director, Forest Survey of India,25— ubhesh Rocid, Dehra Dun. 
51he Reg.oria1 Offices, U0ngãore 9  Shillong 3hubaneswfl r. Che ndigarh 

I ff LuCkflOW 	fld hpal, 

5 0 A1lLndian roreat Service Off'icora working on de'putation in the Min.utry 
:or LnvironI!)09t an Forete/Ndtional Uaste1nd Development 8oird New 

4 D0lhj. 
" 

: 	ut 	fi10 	. 
c •i 	 d — 
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P 	1 9 - - 

1, 	Nqme 

2 0 	Date oP bjrth, 

3 	Age,  

Ca,dre  

Year of allqtinet 

6, 	QuaJjf'jcetLons 	: 
I 

?. Cxperience 

• 	
• 

8 9 	Preaent Post held 	:- • 

9, 	Pzefererce, 	ir a n y 	. 

::.. 1..Whèther 	Vjgi1ejce 	• 	
• cleaz'ance 	Avaijable 

0 11 

I 

4-etI 

me 

• - 	• 	: 	 : 

• 	•• 	.• 	 .•• 

• 	•. 	 ••• 

• 

• 	• 

• 

• 	•. 	 • 	 • 

- 	 'I • 	 •• 	• 

• 	•• 	• 	 ••••• • 	
•I • 	- 

• 	 I 

'1 	 •• 	• 	• 	; 

• 

• 	 • 	• 

• 

• 
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TV. t7 41L/'V CccMt 

. GOVR11iT OF MitLAYA 
OFLLCUF THE PRINCIPAA,  Giit.F CU4SkVi1W OF UR1S;MEGHkAYA 

NO.MFE.12/38 	 D.ated SuL..ion,.the 6!'f1St'93a 	
* 

Ta'e Prcial Ci.f Cu1servator of Furesta, 
MM.aya , 

To, 
A. I.F.S. Officers in Nhalaya. 

i Ti'e I.ctor 	eral Frest Guvt. of Liia 

Nistry of Euvirorunent JwFviests nas desired that biodatas v, 

of suitable Offcers at tne level of Cief Caservator of 

Frests/Csrvator of F.srsts/Dc.t, CvaasrvatOr of FurstS 

for 	 jOb8 in the various Miiistrjes may be sent to Iim at 

the earliest possible.. I kave.been given to understand tnat some 

slots are available in various MLListrIes to IFS Oaf.cersa 

Ll tis context yu may submit your wiliingneas, 

stating your special aptitude or areas of special interest so 

tnat Gvernmerit of injia can be informid accordingly. 

Your redly shouk2 reach to the undersigned on or 

belare27.9.9ipositively. 

r Pf4cipal Cif Csarv3tor of Forests, 
t'iegzi1oya : Ssi1101\. 

• 	 _____ 

V S.  

DL/. 	 . 
IPL 
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X 12 	Ci, 44 NE DELHI .1 STE 

THE PRINCIpL CHIEF C3EVj0R 
OF FORESTS GOVT. OF 
?'j:.;iGIJLyj% SHILLcUG. 

F.IO Ø  12034/2/93 IFS I (.) FflO:1 J< GOYkL DErIJTY SECRETRY (•) DEPPT OF PEflSaEL iND T flI4G ILUsTfly OF PERS'1NEL PUBLIC 	-- - GFIEVCES iND PEN3IU4S HiVE INVITED NO1INTIc'3 OF SUITL-I3LE IFS 
OFFICERS FOR FILLING UP POSTS OF C-iIEF VIGILL-NCE OFFICE1$ nq- VhRIuOus ORGEflTIas k1v3NG i-!EDUtTERE IN DIFFERT P4T$ OF THE COUNTRY (.) KINDLY NOMINfE SUITibLE IFS OFFICEI(S ViHO RRE 
ELIGII3LE TO HOLD POSTS OF DIRECTOR DEPUTY INSPECTOR GENER2JJ 
INSPECTOR GENERI-JJ iZID JOINT SECaET.Ry IN GOVT OF INDIi, LCNG V4ITH THEIR COMPLETE 3I0DTh CR DOSSIERS iND VI(tI1.NCE CLERINCE C.) THE OFFICER3 SHOULD HZVE COMPLETED IN THEIR RESPECTIVE 
CADRES REEUIRED COOLflG OFF PEIUOD X.) THE 
OMINTIas SHOULD RE.CHED THIS Mn ISTY NOT LITER ThIIN 20-42-1993. 

erno No.MFE. 12130, 	 Dated Shil1on, the__/December, 1993. 

Copy forwurded to Chief Con3ervator of Forest & Soci1 
Forcstry & Envionmet,Megha1aya • idl Conservttor of Forests and 
Divisional Forest Officers etc in Iieghalya for their, 	i option. 

I Pincial Chif Conseat if 

eo 	

jrests,Negha1aya, ShiL. g.1 

_ . 

t9ck 

- 'C 



	

No 20014/3/83-E iv 	 _- 
Government of India 

* 	 Ministry of Finance 	 13 
Dexirtmentof Expenditao 

N) Llhi, the 14th tcember, 1983 I. 
- 	 S 

 

	

ICE ?DUM 	
' 

3.ibject A i l;,:jjrces and fac ji; j;,. -i for civilian e1njl)4is of tT'-
L,v&,aJ Government s'iv,,u in ta-States and Union Trkories 
ef lprth1EaStern Reic,t. - imcv,its thereof. 

T seed for attracting and reta.iing the services of competent 

officers for servIngin the North-Eastern Region comjx'isáng the States of 

Asaim, Hegziilaya, Iknipir, Nagiland and Trioura and the Union Territories 

of Arumchil Prmdesh and Mizorain has been engaging the attentioriof the 

Goverent for some tljDe. The Government hid appointed a Ccamittee under 

the Chairnmnsb.ip of Eecretary, tpartment of personnel and .idministrative 

heforas, to review the existing afloinces and facilities admissible to 

the various tegories ofCivilian Central Goveitcent employees serving 

in this region and to suggest suitable improvements. The recouzrienthtions 

of the Committee have been carefully considered by tte Goverrnent and the 

President is now pleised to decide as follows :- 	- 

i) - Tenure ofst1ng/deputation: 

There will be a fixed tenure of posting of 3 years at a time 

for officers with service of 10years or less and of 2 years at a time 

for officers with more thin 10 years of service. Periods of leave, 

training etc. In excess of 15 days per year will be excluded in counting 

the tenure period of 2/3 years. Officers, on comistion of  the fixed 

tenuze of service mentioned above, my be considered for posting to a' 

station of their choice as far as possible. 

The period of deputation of the Central Government employees 

to the Statea/Unicn Territories of the North Eastern Region will genern]..ly 

be for 3 years which can be extended it exeepticmal cases in exigencies of 

piblic service as well as when the employee concerned is prepired to 

stay longer. The admissible deputation alloiance will also continue to 

be piid during the period of deputation so extended. 	 . 	.. 

contd.. 	
.5 ' 
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ii) 	 Ce;tr 
and rent1cn n Lonride,tiag 

Iorn of dutea for t e 	scr_bed 

tenure in the  l'o?'U1 East sxll tt. given due recognition in case of 

eligible t.fficern in the mttcr of - 

(a) prontion in cadre  poSt8; 	 - 

'(b) dep.tation to Central tenure posts; and 

(c) courses of training abrcnd. 

The general reufrecent of at least thi -ee years service 

in a cadre post between to Central tenure demtations rriy also be 

relaxed to two years in deserving cases of seritorious service in the 

Nrrth Ehst. 

A specific entry sinli be rade in the G.R. of all employees 

who rendered a full tenure of service in the lorth Eastern Fgion to 

tint effect. 

	

iii) 	il(puty) lJppce: 

Central G3vernment civilian employees who have All India 

transfer liability will be granted a Spec 1 (Duty) dlo'jance at the rate 

of 25 per cent of basin pey subject to a ceig of is.400/_ por aonth 

on posting to any stotion in the Nrth Sistern Region. Sich of thcse 

emnloyees who are exempt from payment ofincome tax will, however, 

not be eligible for this Special (tkity) Aflovin0e. Speil (Dupy) 

allowance will be in additi n to any special py and/cr Depitation 

(Duty)' tllo.nce already being drawn subject to the' condition that 

the total of such ecial(Duty) 'Uovance plus special ply/Deputation 

(ty) àflc,nce will not exceed Ft6.400/_ P.M.Special Ulonces 

like Special Compentory'(m', locality) Alionce, Constructj 

)i.11owance and Project AUonce will be dxuvn'separately. 

• 	
.-' 	

•HH 

- 	 ' 

k 
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iv) 	c  1 CcmcentorY flnce: 	. 

• Sm and 	li 

The rate of the allowanac will be.5 4 of basic my subject 

to a ITaXiIIIJ.m 
of 1(s.501- p.m. admissible to all emoloYees wi.hout any 

xy li.init. The above alloiince will be admissible with effect from 

1.7.1982 in the case of Asram. . . . . 

2.nif 	. 

The rate of aflczance will be as follows for the whole of 

n1p:-. . 

FaY upto r.260/- 	 h40/- P.M. 

}y above fts.260/- 	15 4 of basic y.6ubjecttO a mximum 
of 1(8.150/- P.M. 

3, •TriUr 

The rates of the allonce will 	as flls 

- 	(a) Difficult kreas 25 of pay sabject to a mIUm of 
Ka.50/- and a xim of Rs,150/- p,m, 

-• :-' 	(b) Other \rea8 	......... 	. 

1y upto 1(8.260/- Rs.40/ p.m. 

Pay above ILS.260/- iS of basic xy swbjeet to a 
xiaum of LB.150/ P.M. 

There will be no clinge in the existi9g rates of Special Comn3LtOrY 

Ulowances admissible in Arunachal pziidesh, Nagiland and Mizoram and the 

x1sting rate of Disturbance illcwance admissible in scif1ed areas of 

Mizoram. 	-. 

v) Tvel1ing Allnce on ffrst aodintnZ 

] relaxiti- of the -esent .uleB (5.:..105 )  that rave11iflg 

afloanCe is not admissible for journEyS umlertakun in oannection with 

nitlalaqDoifltment, nca&e.of ourneyfpr . t4k1ng up initial appointment 

• 	 . 	 • 	 . 	 . 	

. 
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to a post in the North_RiSterfl regian, trvel1ing allowance limited 
I ' 

to ordinary bus re/second cbss rail fire forrcad!rail journey 

journey in excess of first 400 Kne. for the Governt servant himself 

and his family will beacmissibla.. 

Travelling Al1óinCe for journey &i trsnsfj; 

\\

In  relazitiJfl of orders below S.IL. 116, if on tranafer to a 

station in the North-Eastern regi.n, the family of the Government servant 

does not accoInnny him, the Government servant will be pild travelling 

allcrnc8 ontiur for self only for.tranait1ri0d to join the post and 

ll be çermittcd t carry peraoml effects upto 1/3rd of his entitlement at 

Government cost or bavu a cmsh euilent of carrying 1/3rd of his 

entitlement or the difference in weight of. the perSonal effects he is 

ç 	

actually carrying and 1'3rd of his entitlement as the case may he, in 

lieu 	the cost of transportitiofl of bagge. In case the family 

azzum:nnL_6 the Govern ent servant on transfer, the Govesent servant 

Allbe er.titled to the existing :dm1ssiblo travoUiig allowance •incliflg 

the cost of transportation of the aisa 	
weight of persol effecta 

according :t0 the grade to wbicti the officer beloq a, izreacective of 

the weight of the baggage actually carried. The above zoviai°fl8 

will also apply for the retura journey on transfer back from the North 

Atstèrfl Regi:n. 

!ad mjlaage for transoprtan of trsoml effects on trnSfer: 

In relaxition of orders below S.1. 116, for transportation 

of personal affects on transfer between two different stationS in the 

!orth_Ea8terfl region higher rate of allowance admissible for transporttion 

in '' class cities subject to tb actual expeixliture incurred by the 

Government servant will be adnia ible. 

'-iii) 	Joining Time with leave; 

In case of Government srvants proceedi on leave from 
contd.. 

- 



a p1e of posting in North Eastern region, the period of travel in 

\exces3 of two days from the 8tatn of posting to outside thot reglrn 

will be treated as joining time. The mime concession will be adrnisible 

to return from leave. 

	

ix) 	Leave Travel Concession: 

A Government set who leaves his family behind at 

	

hea 	 residence 	not 

availed of tIo transfer travelling aflo1nce for the family will have 

the . .tion to avail of the existing leave travel concessi.n of journey to 

borne 	once in a block period of 2 years, or in lieu thereof, fricility 

of travel for himself once a year from the station of posting In the North 

East t0 his hone town or place. where the ftLmily is residing and in 

addition the 1'acility for the family (i'estrjcted to his/her Spouse and 

two dependent children only) also to travel once a year t, visit the 

employee at the statin of posting in the North Eastern Region. In case 

the optk.i is for the latter altcrritivo, the 005t0: travel for the. 

initial distance (ico Km/160 ns) gill not be .borne by the officer 

Officers drawing piy of 15.2250/- or above,- and their 

ftmil1es, i.e. spouse and two dependent children (i,to 18 years for boys and 

24 years for girls) will be allowed air trive1 bet en-imp i/$ilchar/ 

4w3irta]a and Calcutta and vice-vermi, while performing jaurneys mentioned 

in the preceding paragraph. 

x) 	Children Education Allo'jince/Hpstel Sbsj.dy; 

Where the children do not accornjxtny. the Government sernnt 

to the North rILsLern rLegion, Children Eduoation AUo'juice upto Class XII 

will be admissible inrespect of children studyingat the last 5titl.jn r'f 

p. 	of t.:e employee noerned or any other station where the 

children reside, withut any restriction of ray drawn by the Guvern-ent 

contd.. 

-•. 

0 
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servant. If chiJ.xren studying In ach1a are ,t In host.els at the 

8t2liofl of posting or any other station, the GoverntL nt servant concerned 

will be .iun hostel subsidy without othr restrictiona. 

2. 	The above orders except in sub-pira (iv) will also mutatis 

mutandia apply to Central Government employeeu posted to Andaxie.n and Nico1r. 

I81ands. 	 I '  

These orders will take effect from 1st Noveither, 1983 and 

will renain in force for a periDd of three years upto 31st Octber, 1986. 

AU ousting special aUonces, facilities andconcessior.s 

eztended by any special order by the Ministries/trtmis of the Central 

iDvernment to their own empkyeea in the North Ehstern kegion will be 

withdrawn from the thte of effect of the crders contained in this office 

}moranduxn. 

&pu-ate orders will be issued inrespect of other recounenthtiona 

of the Committee referred to in ziragruph 1 as and when decisions are tüka 

on them by the Government. 

In so f'ir as thepersons serving in the Indian iudit aid 

accounts Doçnrtznent are concerned, theae order8 issue after consultan 

with the Comptroller and Auditor (neral of India. 

Joint Secretary to the Governnt of Thdh. 

£0 	 - 

All Ministriea/Deçartments of the Government of India, 
etc. etc. 

Cipy (with spire copies) to C. &A.G., UP3 etc. 

N 
N 

k 
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• 	. 	 .. 	. 	.. 	 I'me 

• 	. 	No. 14017/21/83-.1 IS. II 
Goverrent of India 
Ministry of Porre .ffairs. 
liejvirtrnentof Personnel 

N.i, Delhi, Z Fcbu. ry, 1984. 

To  

(i) TheJhief Secretary t.,the 
•Governaiint of .ssn, Disp.ir. 

The ChFf EecretAry to the 

	

- 	Governnect of lghilayt, Stililong. 	 . 	 •. 

The Chief &cretary to the 	 . 	. .• 	. .. . - 
Government of Mnitiir, Dnphil. 	 . 	 . .-. -. 

The Chief &cretiry to the 
Govt. of T'jri, ngirtali. 	 .• 	 . 

• 	(5) The Chief cecretary to the 
Govt. of Iailand, Kohinu. 	 . 	. 

&bject 	1lowincts and f'icilities f;r trembers of the All India 
Lervices serving in the StAtes and (Jnin Territories of 
horth Eastern hegion - Improvement thereof. 

	

ir, 	 . 

I am directed t0 say that the Ministry of. Fiiin e 'i 

(Dcjzirthent of Expenditure) have isi.ied •wders revising the existing 

aUoances and facilities admissible tc the various categories of Centml 

ovcrr.rent Zploy?cr servind in ho North 	tern Iegin. comprising 

the.States of Asstm,tn1iiyn, t4inir*ir, TX...pura, Ngi1and and tke Union 

Territories of ).ruwictal Pradesh and Mizorim vicie their Office 

lmcrandunr N.20014/3/83_E.IV dated the 1-.th I)ecenbor, 1983. . copy 

of the Office Imorandum is enclosed. 

2. 	The C:r-J Gvetnment are of the viev that the difficult 

conditions in which the members of the All India ServCes have to serve 

in the horth Eastern Reginn are simil-tr as in the case of Central 

Government exnThyees posted there. While most of the Central Govexnment 

enolcyees are posted in the region on a tenure basis, members of the 

All Ir:dii lervices allocated tc the cidres of the States in the region 

have to serve in the regi.n for longer period. In fact most of them 

hive to serve in these areas for their entire service 'eod except 

woen &irI ot thexunny be on central dep.xtation outside the Iorth 	• 	•T • 

contd 2 

• 	 - 	 • 	 • 	 . 	 -- 	 • 	 - 	 • 	
: 	 - • 	 . 

- -• 
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JP/e 	

4 	

4 	 -.. 	 . . - 	

0 	 0• 	

• 

.1 
F'j tern regi:n. ObvLu3ly the need for improving the service ospe 

• cnd1tL8 of rimbrs of the 11.1 Inaia Services se_ving in the Region 

carirot be overlooked and if anytl1ing thes should be better thin those 

wno are de ç ited for only sh"rt tenires o j3 y. s. 

3. 	I 	, tberef;re, 	re-zt ti.. State 3ovrn., .t tj extend 
/ 

the orders cc'tained in the Ministry of nance, Derirtment of 

• 	Exçenditure, Office lmorandum No.'OO14//83—E. IV, dated the 14th 

December, 193 to members of the all Inda rvices serving in connection 

with the affairs of the State Government with effect from the ckites 

these have been applind to Central GoveuuiEnt enrnbyees.' 

- 	 Yours ftiithfully, 

Si'- 
(EmtJJciKaia) 

Copy to; 	 Dep. ty Secret'.ry t. th Cvernwnt of India. 

Ministry of Home lffoir5 (.. •'ivi,in - thri [1ie. r rai, 
DS(CFS) - along with a copy of the Mi .stry of sit.. ce 
No.20014/3/d3—E.IV, aated the 14th December, 19d3. P ic 
reuested that orders oont.1ned in the above refrrtd 0.14. 
may be idpted In the ease of members of.11 India rv1ces 

rving in connection with the aff'irs of the Union Territories In 
runtctil Fradesh, Mizoram and Ancnn and Nicohar Islands. 

Office of the }gistrir General of India, New Delhi. 
Chief SecrtarIc: t the Government of all States (except 
àssam, Megha]ay, Minipir, Trioura and l'hiLind). 

4 	Office of the Comptroller and ;uditor General of India. 
S. 4ccountant General of AU States. 

The Director of audit, Central Revenue, ew Delhi. 
MinIstry of Finance, Deitt. of E.xnendit.re , ILIVmnch 
Fjiistry of jkgricultLre and Irrigation, Deptt of Kgriculture 
(IFs Section). 
M.nlstry of Home .ffairs (IFS &ction). 

Ed'.. &t AIim 	la.  
Deputy Secretary to the (overnment of India 

Internal Distribtion: 	- 

ED (CM),E4J(F), oIP)., A IS.I, AIS.uI and LIS.IV Sections. 

\22 

• 	 • . • •0 
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7p çy)O v' 	/S 
- 

0116/36/1IV/II(U) F. 
GovermP11t of Iria 

1'rd3try <ir ijnwlco 
Dopartlteift' of icporthtta'0 

iJew De1i-, tho 13t Doco;ber, 1983. 
555/ 

11UM 

Suhject : InprovenelTt in facilities for Civilian enp1oY°S of the Centr& 
Easteril Regi n, 	cnan & 

Govt. serving in the States of irth 

NjCobI' Is1arIS cnl La5hWQei. 

....•$• 

The undersifld js directed to refer to this 1jnistry'3 O.h.ho..)O14/ riintiOI1Cd 
• 	 3/83_IV dt. 1Ith Deceuber,1983 arI 30th iareh,19C4 on th° suject 

suitable i 1 proveiIt5 in the 
aboVC an1 to say that the question of making 

to CentreL-GOYt. eimloyoOS po3ted iii Uorth_s.3terfl 

allOwaI)Ces aii facilities 
Reion eo1riSifl, 	the States of 	3saii, 	I 	iiaLaç, a, lJ3Iilpur, 1aaleiiu,2r1Pura, 

the Govt. 
jrihaciial Prtesh ar 	isoran has been era.n 	the attention of  

is 	 to decide as followS :- 
the PresidLilt 	TDW pleased ccordifl.giy 

(i) 	Tep 	stird! 	tpi 

The existing proviSion as  cod in this isy'5 0.i.dated 

14.1 2 . 3  will COIthjflU0. 

Weightage for Central deputation and training abrol; special 
n-ontrn in confidentia]. records 

The rdsting provision as contained in this .IU.nistry'3 0.Fi.dated 
1 L.i283 wiU continue. Cadre authorities are advised, to give due weightage 
for saiisfaCtorY perfornance of duties for the prescribed teran'e in the Nqith-

Eait n the matter of prontiOn in the cadre posts, deputation to Central 
tenure nest and courses for training abroad. 

SoeciaJUL011 2.L 

Central Govt. Civilian er.ployee3 who have All India transfer liability 

will be 	
ntcd Snecial (Duty) AllOWarCe at the rate of 12% of basic pay 

subject to a ceiling of Ps. 1000/- per nonth on posting to anr station in the 

North astorn Region Special (Duty) Allowance will be in addition to 
cxr 

special pay and/or deutation@lXtY) allowance clreaiy being drawn sunject to 
the condition that the total of such Specicl(duty)Al10Wa plus special pay! 

DeputatiOn(DutY) Allowance will nDt exceed Rs. 1000/- p.m. Special allowances 

iik Special Co rpenZ atory( Retote Loc silty) Allowance, Construction Allowance 

and. Project Allowance will be drawn separat(ly. 

. . .... 



/ 

- 

The Centrel (.bvt. Civilian eLployeS3 who crc L,eLi)ers oi 	cheauled 
SeciL(DUtY)0a1  

Tri'DCS End erc otherwise eligible for the 	t'ant of 
Incorne- 	under the 

under this para 	and are exeirted from pnent o 

Incor_TaX Act will also dra'r SpeciEl (DLy).J.lowaflC'. 

(v) 	 Coiiensathry 	lOwaflC- 

The recomnenda tJOi 	of the 4th Pay ComL±sSiofl have been acce 1 ped  

by t1e Covt. and Special CorrpensatorY tLlowaflCe at the revised raLes have 
been made effective from 1.10.8 

(v) 	Trilirl2- 	FSt1 

The present concessions at cent ird in this I ±nistry' s 0 • I.. dt • 14.12.83 

will continu) with the liberaJ-isatiOfl that on first 
distance,instead of for 

aointnent T.P. should 
the distance in CXCOSS of 

be adz-issible for the total 
first 400 km3. only. 

(in) 	 fDr jQuneyoI 

The existing provisionS aS contained in this Iird.stry'S o.i:. dated 

14.12.83 will continue. 

±L0nd ntLlea 	for transnortaOfl.Pf cerson13l. effect on tra1zfer:- 

The 'existing provisionS as contaird in this 
Firástry's 0.N.dated 

14.1283 will contine. 

 
The existing provisionS as coritainSd in this IdristryS 0.h. dat,cd 

14.12.83 will continc. 

ix) 	 ncess1oL- 

The existing coe3S1Ofl as coubaird in this Linistry'O 0.1-,. 

dated 14,12.83 will cor±.ix. 

0.ficer3 drawing pj of Rs. 51001- or ove, and their fai.ilieS j,e. 

use and two dependent children( Upto 13 yearS frn.' jyy$ (ulJi 24 years for 

girls) will be allowed air t±avel between IphaJ./SilChar/ACartalf/1 1 / 

Lilabari and Calcutta and viceverS0>bCtWC011 portblair and Celcutta/11adra8 and 

Vice_versa in 	-- ofpostings in A & N Islands; aid between  

and Cochin and vice-versa in case of postings in Lakshadweep. 

Educ
(x)  

ce ostelji 

Where the children do not aS1npany the (kvernnnt servant to the 
jio.-Lh-Eastern Region, Children fllueation ALlowance upto class XII will be 
edissible in respect of children stt1ying at the last station of posting of 
the employees corerned or any other station where the children reside. If 
children stndying in schools are put in hostels at the' last station of posting 
or any other station, the Coverruint servants corerned will be given hostel 

su3idy without other restrictions. 

. . . . .3/ 
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—3m. 

t'; of ChI idi'cn EdUca tioti Aliowa ce/j! ....i ubidy wili. 1' 

as In th )QI.', 0.11. 1801 1/1/87.-Ett. (IiIo . ._ •e) dt. 31 • 12, j. 
1s 'nended ii'Qn time to time. 
(xl) 	Conciion regarding, grant of IJOuL ki,nt 	'm'rnci 	o 

O.f1.I.o(1 t3 I)Ottd In thu (ito toi 01 	';1 Fm t 12111 

Lt1cJ:i)JLI:j1sian'1;____ 

1Il( 1 '?3efl 	CQflOflSjO?1, QO CO11bLiifl'L it) Li ' Tlttrl iry n 
(1,11

1   flo 	1 1 16/ l/E I  i I ( p)/ 8 1s,dt;'' 29.3 13 	(13 1 '1'3fldcd .i 	'hI t' l.fl)(J II) 
11 	U. I on1.ju to be r1ppJ,ioIb1e 

o f[Icrvn who ju't' ltligible to, hiv rn.i'knt1a1 tO1.('1ihOI 
Infly he BJ.1tJ1,d to re t:nju th II' t(i.LPL)IlOfle at twlr r'.tIencn s In 
thkAr' lrint çJ -..'o nL' the posUiik aub)ict to :•: conch (Ion that Mi" 

	

runt/Il.' wi'i '1A aihor "hargea nra pald by or 	of.flr,rxi' 

. 	'Lho ttt)QV 01 ttcjrg 111'J o13o Jiy i,iuLt. c—piutanc1s 
• to the Cr3ntlItl Govt, em,pJ.oyooa .postod jitii3ccbar 
irUzuIdzI 011(1 

 
11 11 1(:sllociwoep ieXad 	Thel3e 9rderrp 11111 ,aLo apply 

.t4:3utdi t0 oUicor8 po8tod tQ N.E. Coh.ucfl, wJiti they 
s'atIond 'In tha 	ReJ.on, 	. 

These 

 

	

0 1 - 1,ua vljlj lMke effe t. frointhOdE of. 	uo,' 
h 	 in f'! 	c; th 	pe'co:ii tiiirvji', t1 117 Inch fit: l'ur,Il t t. 
/'nQUiIi:J O'pIl.. 

 
of (I ooiictu'hc"tL t1c'; 	O3'11O1'9 I 	JU 1h'' 	PCII9II1 I ;.I I(sI) 

wi, f:h I ho (iinp Ii ui I. ür & udi tçr ' ('rvra1 of rtrl J 

	

Jil iU ve't'iwi of U),I.o ' florh'ar -i'!: , j . 	ci 

' /'iI,l• , ' .'___ 

. AYARtd:At1 ) 
.30 j.ii r s1ci u TALlY t 	I E CC) V 'J, OF .11101 4 

I ' 

All IIPI 'I 'I/Departniens ot Govt. cindia, c.tc 

Coy(?J h u7ui1 number of spaj , e  optc 	foIc1r'ded to 
lJ,pSC eko. elc, ac pr tflIdarcl endorsernetit 

1 
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S 	NO.l4O17/1/33J1iS(i1) 
p 	

Gov-rnimrjt of India/13h&rat Sarkir 
Ministry of Pargonnel, Pub. Grievane & Pensions 

Department of Personnel & Train1nj 	
,. 

S 	 \? 

New Delhi, the 	Janury,8. 

To 

The Chief Secretar 	 \/ • Governments of As.cm_Disour, / 
Meghalaya-shillong, 

 TriDura - gurtala, 
NagalandKojjj, 
Mizoram-Aizwal, 
run.ch.i1 Pradosh-Itanag.4r. 

bject:- Improvnt in a11ownces and facilities for 
members of All Indiu. Services servl.ng in tha 
North-Eastern Sttas nd ndan and Nicbr 
Islands dad L'::kshad.J33p, 

Sir, 	
: 

I am directed to refer to this Da, partmnt's letter 
No.l4O17/jJ3_Is(II) d:ted 3r1 Fobruiry,1D84, wherein t'.o 
£t;it. (ovrnrn-tiLs wara rdquosted to axtarAd -the orders con-
t:lned in Ministry of Finnc, Department of Expenditure 0 .MNo.20014/3/83;E,IV datad 14th S3ptmbr, 1983 regarding nprovant in. 3L1owanc 	and fcilit1e for Civilian n- 'p1ov 	of th Cntr1 Govrfl nt - serving inth North • &.stern Sttos to meub.3r8 of All India S3rvlcas serving in connection with the affrs of the State &ovrnrnont. 

Tha Ministry of Fin:.nc, Departiant of Epnditure 	ve now issu:.d ordars vlc3e thair O.M. NO.2OO14/j5/g6_.IV_EI dtd 1st Dcom r71.J8, mking improvements in the allow-
•ncg md fac11jtjs to theCentr;1 Go-vernmt miployees 
posted in tho North istern Region. h copy of the O.M. Is nc1o'jd. 

it is rqu)std thit the orders cont,Incd In th Mm. of Fin3, D.rtt. of Exoenditure O.M. datod 1.12.86 m-iy be xtndod to members of iill India Sorvic.s serving in connec-tion 4ith the .tffjrs of th3 Stto Gov'rnm,ent w.o.f. the d.teg they h-:v baun :jpoljed to Cntr..i1 Govt. employns. 

• 	 S 	 S 	 • 	Yours feithfully, 

(Suit. V:lsal i If trihai'an) 
Desk Officer. 

'ny t MF{A,UTS. 

Fr 
•-- .--S-- - 
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NO.FEA,83/93/145 
GOVERNMENT OF IVIEGHALAYA 

FINANCE (ECONOMIC AFFAIRS) DEPARTMENT 

OFFICE MEMORANDUM 

Dt. Shillong, thek1/Z.July, 1994. 

It has come to the notice of the Govern- 

mnt that some Government employees hol4ing transfera- 

ble pasts are being frequently transferred and posted 

from one place/station to another even before completion 

of the minimum period of. .3 years. This is 'contrary to 

the instructions contained in Personnel & A.R (A) Dc- 

partment's O.Ns NO.PER.93/91/45 dt, 9-12-81 and NO.PER. 

58/85/4.ct.1.7.85 and leads to avoidable expenditure on 

transfer T.A. etc and 'dislocation in Administration 

which the State can ill-afford in the current financial 

crunch. It has therefore been 'decided that transfer of 

all officials holding transferable posts from tine sta-

tion to another before completion .of :3 years will not 

be permitted except transfer under extia ordinary cir-

cimstances with the prior approval of the Chief 'Minis-

ter.  

- 	( RANGAN DUTTA ) 
Principal Secy. to the Gbvt. 'of Neghalaya, 

Finance Department 

I 

.... 	2/-. 

- 



- 

-2- 	 4 

MethNo.FE 83/93/145_A Dated Shiflong, the4July,t94. 

Côpyto :- 

All Principal Secretaries/Commissioner and 
Secretarjes/Secretarjes to the Govt. of Meghalaya/ 
Heads of Departments. Receipts of the above 
communication may please be acknowledged. 

The Commissioner of. Divjsjon for East ad West 
Garo Hills etc. DistricNegha1aya Tura, 

The Commissioner of Division for East, West Khasi. Hills 
and Jaintia Hills etc. Districts, Neghalaya. 

The Secretary to the Governor of Meghalaya, 
Shillong. 

5, The Commissioner & Secretar,, to Chief Minister, 
Meghalaya, Shillong. 

The P.S. to llNinjsters/jvijnjster of States, 
?leghalaya. 

The P.S. to the Chief Seetqry to the Govt. of 
Meghalaya. 

All Departmentsin the Sectt. including P.W.D 4  

All Deputy Commissioners. 

Personnel & A.R. (A) Deptt, for information with 
reference to their endt. dt. 27-6-94 in.the file 
No.PER.58/85 

By 0rdr etc., 

Principal Secy. to the Govt. of Neghalaya, 
/ 	Finance Department. 

' I. .  

f1 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBtThAL 

GAUHATI BENCH. 

Inthç mgattgrg  o 

O.A 259 of 1995 

Sri C.P.' Marak, IFS. 

... Applicant 

versus 	/ 	 I  

Union of India & Ors. 

Respondents. 

, 	
An additional writtn statement on behalf 

of the.espondents No.2 and 3 to the 

Rejoindr filed on behalf of the applica'nt - 

I l  
The applicant begs to state as follows :- 

That a copy of the rejoinder filed by the 

applicant to the writte'n s.tatnt submitted on behalf• 

of the Respondents No.2 and 3 was received by the 

Answering Respondents '(hereinafter balled the Respondents) 

and having go1ne through the copy of the rejoinder the 

answerirg Respondents understood the3m contents thereof. 

That the Respondents denied the statements 
t .  

• 	made in various paragraphs of the rejoinder save and 

except those which may be specifically admitted herein 

in this xxittax additional written statement. 



\1 
• 	2. 

3. 	That while denying the statements made in 

paragraph 2 of the rejoinder, Respondents reiterate act 

reaffirm the statements made in paragraphs 1 arñ 2 of the 

written statement filed by th Respondents. That the 

statement thatthe applicant Sri C.P. Marak had not 

receive the order of his posting until 7.10.95 is wholly 

unsustainable in as much as the acknowledgement showing 

delivery of the order by a special messanger at his personal 

residence on2.9.95 clearly establishes that the applicant 

Sri Màrak has received the order well ahead of thodate 

claimed by the applicant. 	 . . 	. 

A copyof the aforesaid acknowledgement receipt 

Is. annexed hereto and is marked as Anncxure-4. 

40 	 That while denying thecorrectness of the 

statements made in paragraph 3 of the rejoinder Respondents 

reiterate and reaffirm the statements -made in. paragraph 

3 of the written statement filed on behalf of the 

Respondents.. The Respondents further state that for sending 

an IFS Officer ondeputaon, willingnoss d the officers 

concerned is not required under the Indian Forest Service 

Cadre Rulcs, 1986. 	 . 

• 	5. 	That while denying the correctness of the 

statements made in paragraph 4 of the rejoinderthe 

• 	Respondents state that there is no basis for the 

statement that ttthO  Respondents cannot take action S... 

There is no questioq of taking any action in the 

instant case, what has been done is a routine 



3 . 

nratter of administrative discretion.' The said 

step placing the petitioner's services at the disposà 

of the Government of India on deputation has been duly 

taken by the authorities concerned upon consideration 

of all relevant facts end circumstances of the entire 

matter. 

The menrandum dated 4 1 7.94 in respect of 
/ 

special pay and allowancesadrnissiblo in respect of 

the Central Government Officers serving iii the Nonth-. 

astern region. The said merandum has no relevance 

to the facts and circumstances of the instant case. 

The Respondents further state that the contents 

of Government of Indias order annexed as Annexures-13, 

14,15 and 16 are not mandatory in case of All India 

Services Officers allotted to State Cadres in the North- 

astern States, 

6. 	That in this connection the Respondent.s state 

that the instant case is not a case of transfer from 

one station to axther and in the instant case the 

expenditure will be borne by the Government of India 

for the services having been placed at the disposal of 

the Government of India to meet the adminitative 

requirements. In any event the facts of the instant 

case dánot in any way warrant the grant of prior approval 

by the Chief Minister. 

. . . 4. 
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4. 

That the Respondents deny the statements made 

in paragraph 5 of the rejoinder ard reiterate and 

reaffirm what has been stated in peragraphs 5 and 6 of 

the written statement filed by the Reondents. 

/ 

.Tht while denying the correctness of the 

statements made in paragraphs 6 and 9 of the rejoinder 

the Respondent's reiterate and reaffirm what has been 

stated in pEragraphs 7 and 10 of the written statement 

filed on behalf of the Respondents. The Respondents 

further state that the applicant is full7'well aware of 

the Government ark Notification placing the petitioner 

on deputation to Government of Ihdia and in fact Sri G.C. 

as Choudhury asumOd charge on 2.9.95 in pursuance of 

the order issued in thLs bàhalf by the Principal Chief 

Conservator of Forests asking Sri G.C.Das Choudhury to 

assume charge of the office of the Planning Officer, 

Forest; Meghalaya, Shillong after 1600 hours on 2.9.95 

in the event of Sri Marak' s failure, to hand over charge 

to him in pursuance of. the relevant notifications placing 

Sri Marak on deputation. Accordingly Sri Das Choudhury 

duly assumed charge of the ofce of the Plarning Officer, 

Poreston2.9.95 after 1600 hours, 

That while denying the statements made in 

paragraphs 7 and 8 of the rejoinderthe Respondents 

reiterate and reaffirm what has been stated in paragraphs 

7 and 9 of the written statement filed by thô Respondents. 

...5. 



5. 

)33 

• 10. 	That while denying the correctness of t 

statements made in paragraph, 10 of the rejoinder the 

Respondents reiterate ard reaffirm what has been stàtedin 

paragraph 11 of the written statement filed by the Respondents. 

The Respondents further say that there isno warrant for any 

consultation with the joirt cadre authority in the matter 

of sending I tS officers on deputation. In no way the Rules 

governing service conditions of IFS officers laid down in 

such requirement. However, the fact, of posting the applicnt 

Sri Marak was conveyed to all concerned including the joint 

cadre authority by means of communications duly forwarded 

to all of these authorities. None of the authorities 

concerned has raised any objection,s at all. 

11. 	That in this connection Respondents state that 
-S 
	

the applicant appears to be complet'ely ignorant about the 

procedure followed by the Government of India, Ministry 

of Environment and FOrEsts in cases of deputation to 

Government of India fibom various States of the Union. 

The officers selected/approved for appointment on 

deputation to the .Governnnt of India are relivdd by the 

State Government concerned and they report to Government 

of India against the pose for which their dutation has 

been accepted and accordingly, submit a joining report 

to the Government of India,, 'Mirdstry of Environment and 



LI 

6. 

Forest. Thereafter, a formal order of appointment 

follOws. In the past, in all cases of deputation from 

Eovernnentof Heghalaya the same procedure has been 

adopted. 

That in this connection the Respondents 

state that in the same manner by following the same 

procedure, the applicapt Sri C.P.Marak has been duly 

sent on dçutation to th6 Goverhment of Irdia for working 

as a lecturer at the State Forest Service Col1ge, 

Byrnihat. The posting order in the instant case is on 

past occasiors has been duly issued by the Government 

of India. 

That while denying the correctness of the 

statements made inparagraphs 12 ard 15 of t1 rejoinder 

the Respondents reiterate and reafform what has been 

stated in paragraphs 13 and 17 of the written statement 

• 	filed on behalf of the Respondents. The Respondents 

further state that the bio-data of all the IFS officers 

has already been cómputerised and stored in the Ministry 

of Environment and Forest, Government of India. From 

time to time: the Government ofIndia keeps on updating 
various  

the biodata of an IFS officers with the help ofLt 
j 

State Goern nts concened. Therefore, the blo-data 

of Sri C.P.Marak, was already available with Government 

of India and as such there was no need for further 

correspondence on the subject. The statement, that 

rather it will be sufferingon the part of the 

***79  
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applicant.., the impugned order will result to is great 

prejudice" are not correct as alleged or otherwise. That 

the statements to the effect that there is no trainiig 

• 	course in progress in the institute of the State Forest 

Service Col1ege Byrnihat is not at all correct. On the 

contra±y as IS evident from tIe, materials annexed hereto 

and marked collectively as Annexures-5 series, training 

courses not only for officers deputed from the State of 

Meghalaya, Assam but from. different States of the country, 

in conformity with the notifications concerning organisa-

tions of training courses in the. institute are progressing 

satisfactorily. 

140 	That in this connection the Respondents further 

say that the Principal Chief Conservator of Forests, 

Meghalaya has been Invited to address the valedictory 

session of the course now in progress in the colJ.e ge., 

A. copy of the aforesaid letter t annexed to 

this additional written statement and is marked as 

Anxure-6. 

15. 	That in conformity with the requirements laid 

down by the Governnt.nt of India in the matter of deputation 

of IFS officers alloted diferent States, officers from 

the"State of Meghalaya and other States have been sent on 

deputation to Government of India for the purpose of 

employing their services in different training colleges 

including the one at Byrnihat in the instant case. 



8. 

That with regard to the statements made in 

paragraph 14 of the rejoindek the Respondents reiterate 

and reaffthrin what has been stated in paragraphs 15 and 

16 of the written statennt filed on behalf of the 

Respondents. 

That with regard to the statements made in 

paragraph 16 of the rejoinder th 	thKx Respondents 

sttes that under the faàts and circumstances of the 

instant case the application i liable to be rejected 

as being not sustainable. , 

- 	

C, ... Verification. 
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\\ 	MINISTRY ui FNVIRONMINI & FORLSlS 	 , -- 
- 	DIRECTORATE OF FOREST EI)tJCAI'JON .•\ 

P.O.NEW )ORfI, 1I:IIIAI11N--)/4n()0 

• 	No.15-70/95-DfT, 	 ))atcd 24th 

'lo 

July, 1995 

The Secretary (Forst 

Principal. Chief Conservator of iorest.s 
Forest Department 

Assain/Arunachal. 	 aya/Mi zoram/ 
•Nagaland/'S.ikkirn/Trjpura/t.jest -  Bengal 

Sub : Two Week Special. Ref reiher Courses for Jn-service 
S.F.S. Officers to be conducted during 1995-96 at 
State Forest Service College, Burni.hat 	Nominating 
officers for the-Courses - Reg. 

* * * * * ** 

17).7 	Sir, 

As you 'are aware that Government of India have 
started Two Weeks "Ref resher Courses" si ,ice 1992 onwards 
for in-service- S.F.S.OfIlcers. J)iese courses have been 
started with the objectives to update them with the latest 
trends in the field of Forestry so that they can discha 1rge 
their duties more effectively aIR) provide better services 
to the people. Four such courses are bEing organised at 
State Forest Service College, 	Buririhat 	(Assaiii) during 
1995-96 as per detal.ls given below. The number of seats 
allotted to your State in these courses are being shown in 
the Annexure, copy the reef is at tached herewith 

1-st -Course 	 / ii . ' -. I 9 95 It) 22.9.1995 

2nd Course 	 13.11.1995 to 24.11.1995 	
(- - 

11 AuG 1 	3rd Course. 	/ 4.12.1995 to 15.12.1995 

Cuse- 	/ 5.2.1996 to 16.2.1996 

fficers who have put iii mini mui of three years of 
services in S.F-.S. and are below the age of fifty years are 
eligible for - nominatI.on' to the above courses', These. 1.

courses1 are residential and the expenses towards boarding 
and lodging of officers nowl nated is borne by Government of 
India. The State Government, however, shaLl have to bear. 
their Travelling expenses from respective Headquarters to 

	

• State Forest Service College, Burnihat. and back. 	You may 
\4 	kindly nominate the ehIgi)1e officers to these courses as 

per seats all 	 ;iotted vide 	I ;u-hed Auunexure. 

-ì 
f1- Y 
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To 
' 

V'The Prthotp.al 	 of Port, j, 
• GYemEJnt of Meghj, 

Sub 8- 	 in-s8crvice StLItC }'orc.it 	rvt cc 0 fticcr3 dariug 1995,96-s na 	ting effioert5 for the  
ltefit. 	Thje e!fjóeletter 	

c' cJ dtd. and pt co(Tu3,z.me) NO.11-s12 dtd.31-i-95, 

Sir,  
With refex'enoe to the lettoru 9itocl ihovi' tu,i'r rL t tUCt, I z.LL 

JLO 

	

	to inforu you tht.the it l'efre8her COUriO CrL:1tt't, . i 	t,hj Uul1c frola 11-s9 -95 to 22-s9-s95 have been .Cwupio'tU(I ly zl f d I u"tri participant(s) has joined the OOUr;o from your 	 :'lIOJt1 

-1 	 Lne orticl1 n 	 - 
1 • Sri P • F. Girt,' 	. 	: • • 	- 	11-09 j 5 
2. Sri. Bad-onlong, Y4hlong •; 	 * %

3. Sri William. Liting 	. 	 • 

4. Sri LW. Nonm 	 - 	
• 13-U _(,)5• 

Oat of the 4(fou.r) •ffioer3 noutnte1 'ruu yur 	:.te, .Iic • 4( four) were participated i the cou.rie 1  

A part freit the obo, I am to inform you jjk , 
I will be held frot 13-11-95 to 2411-95 nnd 3r 1 • n I 4 U yfl '1 bu 
/ condacted. from 4'12'95 to 15-12-s95 and 05-02-,5. lo 1(-):'-',i rtIeUtiv L 1y 

	

II Therefore you..zx1 )2ereby rOqUated kinily to 	 'y rrn 'L- tcit 	- I for depu.tt.ion of 	 for rctnirtjn;' 	u' 	rtijr tit,jr iojnjn in the ooureeo. Theoou.rue ro,ort of the 1:jt (Oui e '.jjll be :nt to yop. on prep otion'of..h&e within 	ohort, tiw, 

	

This is for Zvouref Your ICthd inforu Li .n 	tl riecci :rj :':(;tt)t - , 	• 
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OF SF 3 OFPICE1W 1'u 	i'iIi 	
:...., 	 ,'p 

	

F$ COLLEGE BUlifl .1 H T ( • ) iJ . 	 : ri 
OF &VICERS AIJL) 	iii JY. iJ .. 	.! 	1: 	;)1...j'( •) 

hot to be •telegruphud dated 
Burnihat the 31t 	of Aug ,  

i•V 

• no — — — — ,— — — — - •.- •. - 	
— — .L.____________ 

'-

I,,.. 

	

MII3'L'jtY U. 	:'a't. 	
•, 

AN 

	

JE1tV1C 	CULLtu..: 

	

Datod iJuru.11i;ii, 	.. 	3lut 	 i (j,j5• 

• 	 Post Copy in ' 	Hit 	 .. 	l-• 	L 
secretary to the OovernienL IL. M81.Laayuvr'ut iptront, 

	

1. 	$llon,Malq, 	 . 
••e*.. •••I• ISS•....Ø....,.... ........................ 

. 	• • • • • • . . a a a a a a a for ii 	 H 	
, 

•te 	office letter No.FC/1IT/1 	
• 	 — 

dated1 	95 	 (l.pU1,H I 	 i 4- 	 rvjce 
Offi6er3 for attuudjn Refj'1:, I'r ('i 	 I. 	j 4t. LLt.j C11e from 1 1 _O9_95 on•trde, In thj.:i •t, 	- 	••••,.•; 	rit1y t 	. n•;ke nieeeary £rran(ornent for :iH1J I 	 -H i 

iYr) Cources and to OCild 
 cffice imtne.liately. A pII.i t.mrr 	 • 	I •t t. r 	1 

1h1 reLard•ee 	 . 	 • 

	

a Copy to ti:5 	i 	 5.-I. 	iur'1r oi  
Govt 	

of • • .4jt4lU 	UJL.-7jj 	'............ . . I  • • I I  • I  • • • • • • • •, 

• ..........III...... •• a, I • ..........................••.••••• • • 
II. I 	I 

_.i•4. 	 . 	H 	.,:.i 	.:u: 
'c t . '•'.. .•. 	HI 	o:oy 	0 	IJ. 	. 	 - 	 • 	

— i (.— 	• - . •d he OW1LII i'o : 
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No 
IIt'K'ItI 	I, 	I'\.7'J.iII 

/ 

To 
The Principal Chief Conservator or I")rtit;!, 
Govrnmont. of Mehaluya, 
Shillong, 

Sub:., "Refresher Course of 12 days duration tor flt-iji:rvjce 2tatu Fo't' 
Service Qfficersdurjiig 1995-96 - n0131nattn Ol'ficors for thu 
Course regarding. 	 . 

Ref:- 	Tour latter No.'1PE.261156 dtd..12-l-,'- . /  

07-09-5  
Sir, 	 Sf 	 - 

With reference to your letter cited ihov • I ua to, irtrorm you that the 2ndRefreeher Course of S. ..O.t'ficer3 .1,3 (orI(tuctIn in this .College w.e.f 13-11-95 and this will run upto 24.-11...95. Thti fo1lowing Participant(s) has joinod the courno tilj 16-11-95(1) 
• as detai-ls below: 

Name ofYarticjp.nte 	Date o  

I • Sri ongkan N. Sangma 	- 	13-11-5. 
. Sri Theoph.1lus.Wa.n.ang  •ri Jamei Monroe kon3ngup — 

It. 
4. Sri Barland Shangdiar  

. 	A part from the above. I am to 1nfo11, 1 you th.I. Lhu 3rd & 4th 
Courses will, be conducting from 4-12-95 to15-12-35 flt1 5-2-96 to 16-2-96 

- respeotively. Therefore you are hereby reque3teclkindly to cLke 
necessary- arrangement for deputation of partI'J)ztfl(,:I Ir rcmainizi. 
courses and confirm .theirjoinin in the OOUI:liJ Ii(,, çorIirtg1y. The COur3u 
report of thd 2nd course will be oent to you oi cOmJt:Ion or thu coue. 

This is for favour- of your kind 1nI.ti::&t:Ln IuI.t eetury action. 

You ra oltht'ut1y 
- 	. 	

•' 	 - 	- 	
-- - 	

2 	- 	 Prfrlitpiti 	' •' 	- 
3t at. u 	o ru t; 	rv .i ('0 C ol 'I.e gu 

- 	" 	 Ijurnhlit1t: Aotutrn 	 -, S 	k":-. - 	
• 	 - 

- 	 - 	-000- S  
- 	 . 

- 	 - 	 - 

-S .  
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I 	I•t 	I 	iii 	• 	, ii 

'ibu' 1n,-Servtoe training osuree 1or the U(.::I c l)r. .t. 
Officer8- condu.otth.g 8euLinr3 zuc1 hiti. 	ol v11tLt::y 

• 	- 	•sessior 	 . 

Respect ed Shri Singh 	 . 

in cruieotjon with Oflducttr1d Rijir .i 	. 
1ind presence ie reUe3te. .± Stie ?urt;L  
•Burniht on 16-02-1996(r'iday) 1rwn 10')I) h: 	to 1 ,() 1 1  

]restry expert for conducting tI'e ieiaiu:4r'oi'  
• 	 in—aervice State Forest Service 0111cer) :4111 I 	itIinI 

v*ludiclvy :3ej8ien oi u.id 00%Lr:su 	:i L111 1 	1 •,.. 	i I -- 

iter completion of 8eLninar. 

A line of 09n1irinatin will W. hirlilj 	I)II(i•I 	, 

• 	I 	• 	• 

I 	 I 

• 	 . 	( D.'.  

• 	S!I. 13ALvrNDER 	}j IPS 	 • 	. 
PRfl (JIi- AL CHIEP CON SkRVAOR 01  
GOVEi'11tIT OP MrnHLLAYA, 

• 	SHILILG 
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BEFORE THE HONORABLE THE CENTRAL ADMINiSTRATIVE TRIBUNAL 
GUWAHATI BENCHGUWAHATI 

ORIGINAL APPLICATION NO. .259/1995 

SHRI C.P.MARAK 	.. 	APPLICANT 

VERSUS 

UNION OF INDIA AND OTHERS 	RESPONDENTS 

MOST RESPECTFULLY SHOWETH: 

PRELIJffNARY OBJECIIONS; 

NON-EXHAUS1lON OF ADMINISTRATIVE REMEDIES 

1. 	The answering respondent humbly submit that the 

present application suffers from 	the defect of 

non-exhaustion of statutory remedies by the applicant. The 

ajp1icant, being an AllIndia Service officer, is entitled 

to. lavail the remedies available to him by submitting a 

Mernor1a. in the form and inanner and the time limit 

prescribed under the relevant statutory, . provisions 

governing the All India Services, addressed to the 

President, against any order of the. Central Government or 

of the State Government by which he was aggrieved. The 

applicant has not availed the remedies available to him. 

For this reason, it is submitted that the present 

application is premature and is barred on account of 

"non-exhaustion of administrative remedies" and deserves to 

be:dismissed. Answering respondent humbly pray that due to 

the submissions aforesaid, the appliation may be dismissed 

with costs. 



: k 
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2.1 	The applicant herein, is an officer allocated to the 

Assam-Meghalaya Joint Cadre of the Indian Forest Service. 

The applicant belongs to 1983 Batch of the Indian Forest 

Service and underwent training as probationer, initially at 

the Indira Gandhi. National Forest Academy, Dehra Dun (the 

then Indian Forest Service College) and thereafter in the 

Lal Bahadur Shastri National Academy of Administration, 

Mussoorie in the Foundational Course. On completion of the 

period of institutional training, the applicant reported 

for duty in the State of Meghalaya, , one of the 

constituent units of the Assam-Neghalaya Joint Cadre of the 

Indian Forest Service. 

2.2 	On the basis of nominations of the Indian Forest 

Service Officers received from the State Government of 

Meghalaya, 	vide 	their 	fax 	 communication 

No.FQR/86/94 / 110- A, 	dated 	the 	3rd 	June, 1995 

(respondent number two to the present application), 

including the nomination of ti ,  applicant, the answering 

respondent considered the name of he applicant along with 

other nominations that were received from other State/UT 

Cadres, for appointment on central deputation against, the 

forestry posts under the administrative control of the 

Central Government. Answering respondents are the Cadre 

Controlling Authority of the Indian Forest Service, and 



• 	 r. 

Ilk 

hnake appolitmehts of Indian Forest Officers, drawn from 

varicus State cadres, to man forestry posts covered under 

the:çentra] Staffing Scheme of the MInIstry ofEnvironment 

and korestJ, . for fixed tenures. 

2;3 	The applicant having been recommended, by the Central 

drestry Est'blishment Board, constitutedunder the Central 

• 

	

	 Staff1ng Scheme for appointments on Central deputation, the 

answering respondent directed the respondent number 2, the 

State Government 	of 	Megbaiaya, 	vide 	teiegrahic. 

communication No.12026/5/95-IFS.i, dated the 14th August, - 

1995 for immediate relief of the applicant for reporting to 

duty as Lecturer at the State Forest Seravice CoIlege 

Burni.hat (Neghalaya), against a Central Deputation Reserve 

post covered under the Central Staffing Scheme 	The 

applicant having been ordered immediate relief, by the State 

Government•,j Respondent No. 2, from his assignment in the) 

State Forest Department to report to duty at Eurnihat, bar 

submittted an advance copy of his Representation Dated the 

1st September, 1995 to the answering respndent praying for 

caceilattion of his central deputatIon appointment. The 

srne has been considered by the answering. respndent and wJJ 

rejected on merits and Bespondent No. 2 was informed. of 

the dec.izin telegraphically, with a request to iitñnediatelY) 

relieve the applicant for reporting to duty at Burnihat. 



; 

.4.. 

indian Forest Service (Cadre) Rules, 1966, 

contain provisions enabling appointment of Indian Forest 

Officers of the State Cadres on Central Deputation, ie., 

for appoitinent of officers agaInt the central deputaton 

rerserve of the Service. Regu1t1oñ.2of the Indian Forest 

Serviàe (Fixation of Cadre Strength): Regulations 166 whic1 

provide for ztrength. and composition of cadres o. each 

State cadre lx c1ude, Inter alia the Central depuHbation 

reserve 1  which i 20 per cent of senior posts under the 

State Government. In accordance with the provisions 

contained in Rui-e 6 of IFS (CADRE) Ru1e,1966, thecentral 

Government after assessing the vacancy position against the 

forestry posts covered under the Central Staffing Scheme, 

seek nominations of eligible Indian Forest Service officers 

from the State cadres, for appointment against the forestry 

posts under the Central Deputation Reserve The election 

• aid appointment of the applicant as Lecturer 1  State Foiet 

Service College, Burnihat, by the aiswering respondent, is 

against one of the Central deputation  Reserve posts covered 

under the above statutory provisions. 

2.5 .. It is further submitted that while All India Service 

officers (the applicant i an All India Sers'ice Officer) 

are allocated to States/Joint Cadres and will mostly be 

required to serve under the State Government, the 

Government, however retains the right to xequ ire them to 

there in India or abroad; whether. under the 
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Central Government, any State Government or a public 

enterpkise or a local body substantially owned or 

: f  cotro1led by the Central Government or by a State 

Government .. Rule 6 of the Indian Forest Service (Cadre) 

Rules, 1968 contajn the statutory . provisions enabling 

appointment of officers of the Indian Forest Service on 

Cbtral deputation. Appointment on deputation to the 

Oentral Government in respect of Indian Forest Servic/e 

Officers dó not require the consent of the offIcers either. 

In this connection, the provisions of rule 6 of IFS (Cadre) 

Rules, 1966 are relevant and are reproduced hereunder:- 

. 	QJTc!.R, 

A cadre officer may, with the concurrence of the 

State Government or the State Governments concerned and the 

Central Government, be deputed fr service under the 

Central Government or another State Government or under a 

company, association or body of individuals, whether 

izcorporated or not, which is wholly or substantially owned 

or controlled by the Central Government or by another State 

Government 

A cadre officer may also be deputed for service 

under;- 

1) a company, association or body of individuals 

w ether incorporated or not, 	which 1.s wholly or 



ii) an international organization, an autonomous 

body not controlled by the Government or a private body, by 

the Central Government in consultation with the State 

Government on whose cadre he is borne; 

Provided that no cadre officer shall be deputed to 

any organization or body of the type referred to in item 

(ii) except with his consent: 

Provided further that no cadre officer shall be 

deputed under zu1rule (1) or sub-rule (2) to a post 

carrying a prescribed pay which is less than, or a pay 

scale, the maximum of which is less than, the basic pay he 

would have drawn in the cadre post but for his deputation." 

In the light of the above provisions of the 

zàtutory rules governing the matter, it will be seen that 

the appointment of the applicant as Lecturer in the State 

FOrest Service College, Burnihat, a post covered under the 

Central Staffing Scheme of the Central Government, against 

Central Deputation Reserve of the IFS, by the answering 

respondent, is under the said statutory provisions. 

Cqnsent of the applicant for appointment under the 

01) 

C 

c ...ral Government is not a requirement of the Cadre Rules 



decisions of the State Government ofk.Meghalaya contained in 

their communications refei. red to, are on the basis o 

.arswering respondent's directions to' the State Government 

fthr the relIef of the applicant for taking up the Central 

djutation appointment as Lecturer s  in the State Forest 

Service C.lege, Burn ihat and hence are admitted to the 

extent substantiated by records. 

4. 	Averments in paragraphs 2 and'3 require no comments. 

In re.1y to averments in para 4.1, it is denied that 

the action, of the answering respondent inthe selection 

and appointment as Lecturer, State Forest Service College, 

Bujnjhat is a violation of the mandataory provisions of 

Law The appplxcant is an All India Service Officer and 

his service conditions are governed by the All India 

Sdrvices Act, 1951 and the Rules and Regulations made 

tireunder. His appointment against the Central deputation 

pdst is made in exercise of the powers conferred under the 

Central Government under IFS (Cadre) Rules, 1966 

(hereinafter referred to as the 'Cadre Rulez ). 

. 	 .' 



Averments in sub-paras 4.2, 4.3 and 4.4 of Paragraph 

4 are the concern of the Respondent number 2. The 

apbiicant being a Cadre Officer allocated to the Neghalaya 

Constituent Unit of the Assam-Meghalaya Joint Cadre of the 

Service, has to serve under Respondent No. 2. 	Averixents 

concerning the applicants caste and community are not 

relevant to the present application and need no comment. 

In reply to averments in zub-paras 4.5 and 4.6 of 

para 4, it is submitted that the decisions of the State 

Government of Neghalaya are corollary to the decisions of 

the answering respondent who have directed the State 

Government to ensure immediate relief of the applicant to 

take up his Central deputation appointment as Lecturer, SF8 

Cqllege, Burnihat as public interest was involved in the 

answering respondents decision. 

Averments in sub-paras 4.7 and 4.8 of Para 4 will be 

appropriately met by Respozdent No.2. 

9.:. 	In reply to averments in sub-paraz 4.9, 4.10 and 

4fl of Para'4, it is submitted that the aplicant being an 

All India Service Officer, his service conditions are 

governed by the All India Services Act and the Rules and 

Regulations made thereunder and hence averments concerning 



1 	 -.9., 

his community are not relevant andhence need no comment. 

.It is further submitted that the averinents of the applicant 

rearding the legal proceedings before the Honble Court of 

unsiff at Shillong having no competent jurisdiction in the 

Service ma.ters of the applicant, require no comment. 

1O. 	Sub-Pra 4.12 of Para 4 being reiteration of the 

Statutory Provisions under the Cadre Rules no comments are 

offered. 

11. 	In reply to averments in Sub- para 4.13, it is 

submitted that appointments of IFS Officers drawn from 

State Cadres in utilization of the Central Deputation 

Reserve component of each State Cadre is regulated by the 

Cntral Government, that is, the Hinistry of Environment 

and Forests (the answering respondent) and the appointments 

are made strictly in accordance with the provisions 

contained in the Central Staffing Scheme, notified by the 

Central Government. 	The Central Staffing Scheme, 

inter-alia, 	covers such of those aspects, Ic., the 

Cdmposition of the Selection Committees, the category, the 

scale of pay applicable and the number of posts covered 

under the Scheme,  tenures against each appointment, the 

cooling-off, requirements, etc. Thus, the contention of the 

applicant that there exist no guidelines for sending IFS 

Cdre Officers on deputation is baseless. 

WWAM 
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.12. 	In reply to sub-paras 4.14 and 4.15, it is submitted 

rthat RespOndOnt No. 2, the State Government of Heghalaya 

have been directed by the answering respondent to relieve 

the applicant to take up his Central deputation assignment 

and hence J11 decisions of the State Government' are legally 

valid. The applicant's selection for Central deputatiOn 

appointment has been made on the basis of nominations 

rec,eived frm Respondent No. 2 and hence actions of both 

the answering respondent and of Respondent No. 2 are 

strictly in accordance with the provisions contained in 'the 

Cadre Rules. These statutory provisions do. not require 

notice, option and willingness of the Cadre Officers, while 

such a consent is necessary for deputation of IFS Officers 

to any organization or body of the type referred to in item 

of sub-rule 2 of Rule 6 of Cadre Rules. 	(Paragraph 

of this Written Stataernent, Supra). Avérments of 

the applicant are thus, baseless and not based On facts. 

	

13. 	While the averments in sub-para 4.16 have no 

relevance to the present application, answering respondent 

humbly submit that the methods of selection, appointment, 

etc., against the forestry posts covered under the Central 

Dputation Reserve of the IFS are strictly fllowed as per 

provisions contained in the Central Staffing Scheme, 

notified by the Central Government through a Resolution. 

Respondent No. 2, being the State Cadre Authority for' the 

orrest Service, officers allocated to the Neghalaya 
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Constituent Unit of the Joint cedre, has the exclusive 

jursdiction. and liberty to arrive at appropriate 

administrative decisions in the matter of nomination, of IFS 

personnel. for conside.ration for ap61ntnientaainst Central 

Deputation Reserve Posts DecisIons of the State 

•Government j  are on the basis of sècifiø directions Issued 

byansvering respondent in their caacity as the Cadre 

Controlling Authority of the Indàn Service. 

.Averments of the applicant are thus. baseless nd hence 

denied. 

14. 	.Averxnents in sub-paras 4.17, 4.18 and 4.19 are the 

concern oi..ResPondent No. 2 and will be apprOprately 2ne:t, 

by them, 

1.5. 	In reply to averinents in sub-ra 4.20, it is 

submitted that the appointment of the applicant as Lecturer 

in the State Forest Service College, Burnihat is in public 

interest and in the exigencies of Service Such of these 

decisions of the answexng respondent taken on purely ,  on 

administrative consideratIons cannot. be .quesioed before 

any legl forum and hence it is humbly submitted that the 

pesent application may kindly be dIsmIssed with costs. 

Tie College has a sanctioned •strerth of 1 P,'1ncipal and 4 

Lctur .ers . to be manned 	exclusively IFS Central 

Against this, only the Principal and one 
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lecturer, are positioned at present and the management of the 

College which imparts professional training to Foresters 

drawn from North East is becoming difficult day by day 

Se1ct3.ofl of the applicant as Lecturer on the basis of 

.iexerjence, 	qualjfjcatjon, etc., is a conscious decisIOn. 

•Th .applicath 	is not entitled to any relief, an interim 

relief eithr, as being prayed for. 

In reply to averments In zub-pa:ras 4.21 and 4.22, it 

iz..submitted that the appointment of the applicant against 

the vacant post of Lecturer in the SF8 College, Burniha.t Is 

animinedjate requirement to meet the exigenojes of Service, 

ix view of the critical management position of the College 

chich impazts institutional training to State Forest 

Service Officers, The averments of the applicant are 

without any basis and denied being baseless, 

RJPT.Y..'PQ TI .KQflNfl . 

Ground In zub-jaras 

mis-conceived and baseless. 

5.1 and 5,2 of Para 5 is 
11 

Applicant 'a appointment 

against the Central 	Deputation 

AarnMeghalya Joint Cadre of the IFS 

ada;ordance with Statutory provi ions 

appointments. 

Reserve of the 

is strictly in. 

governing such 
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18.. 	In response to Ground 5.3 of Para 5, it is submitted 

• that the selection of 	the applicant to man the 	Central 

DeputatIon Post 	at Burnihat is on the basis of 	specific 

nominatIon received from Respoondent No. 	2 for which 	the 

• applicant.s consent is not required under the Cadre 	Rules 

gdverning the Service of the applicant. 

19. 	Grounds 5.4, 5.5 and 5.6 will be appropriately met 

by Respondent No. 2 to the application. It is submitted 

that the applicant having been nominated by Respondent No. 

2 for consideration for appointment against the Central 

Deputation posting after a careful decision on sparing his 

servIces, after due consideration of relevant 

administrative aspects and the requirements of the State 

Forest Depdrtment, subsequent decisions tke.n and 

directions issued by the answering respondent connected 

with the selection and appointment of the application 

against the central deputation posting will have 

over-riding primacy over Respondent No. 2 decisions. 

Th!s actions, decisions and directions of Respondent  N. 

2 talcen in public interest are neither illeéal, 

uxconstitutiona1 nor arbitrary. Hence, the grounds averred, 

in support of the application deserve no merit aid be 

dismissed with costs. 

2 	In reply averments made in para 6 of the 

ap1icat1on, it is submitted that the applicant, as brought 

out by the answering respondent in preliminary objections 

•..., 
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submitted in paragraph one 	supra, has not availed of 

• the statutory remedies available to him as an All India 

ServIce Officer. Thus )  the application is premature and 

suffers from the melody of non-exhaust1on of official 

remodes" and for this very reason alone, the application 

fails and cannot be entertained for grant of any relief or 

for any interim relief either. The application may be 

dIsmissed with costz. 

Para 7 being formal needs no reply. 

In response to the averuents made by the applicant 

in para 8 seeking r1iefs under 8.1, 8,2, 8.3 and 8.4 and 

the interim relief being sought in para 9 of the 

applicatIon, it IS submitted that the applicant has been 

considered and appointed on Central deputation on the basis 

of nominations received from Respondent No. 	2. 	The 

decision of answering respondent in directing the applicant 

to report for duty at the SF5 College, lurnihat on Central 

deputation is purely an administratve decision in the 

public interest and for ensuring effective and efficiert 

management of the Indian Forest Service Cadre. 	It is 

humbly submitted that an administrative decisions taken in 

public interest cannot be challenged in a Court of Law. 

The applicant deserves none of the reliefs aid the interim 
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relIefs being prayed for as be could not make out any case 

for such :.a determination in his favour. The applicant has 

failed to nake out any case and hence the application, it 

is humbiyrayed, be dismissed with costs. 

23. ... Paras .10, 11 and 12 of the applicant are formal and 

need no reply. 

in view of the submissions made by the answering 

respondent as above, the answering respondent humbly pray 

before the Honbie Tribunal that the present application be 

disnissed with costs. 

I, A.K.Goyal, son of Shri B.R.Goyal, working as 
irector in the Ministry of EnvIronment and Forests., 
ar,yavaran Bhavan, Lôdioad., New Deihi-110003, do hereby 
olemniy verify that the contents of the aforesaid written 
taternent are true to the best of my knowledge and 
nformatjon received and believed to be txue oft the basis 
£ official records and nothing has been concealed. 

VERIFIED at New Delhi, the3fl February, 1996. 	- 

FORREZ.?ONENT No.. 1 

OUGfl: 	
.. g(A.K 

Shaukat Au) 
al Government .Addl. St.anding :Counsel 
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GUWAHATI BENCH 

U. A. 259/95 

Sri C. p *'I Marak 
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Union of Ina and others. 

The statement on behalf of the 

respondent of No. 41  the State of Assam is 

as follows 

1, Shri A. 8, Mahammad Eunus, 

son of late Shamsher Rh, at present Joint,  

Secretary to the Government of Assam, Depart.. 

tnnt of 
I Forest, 01spur, do hreby solemnly 

state as f'ohlog 

That I am the 3oint Secretary 

to the Government of Assam, Qeprtmant of 

Forest, Dispur As part of my official duty, 

I look after cases pertaining to this Hon'bla 

Tribunallo As instructed by the Senior Govern.. 

ment. RduOcate Assam.4 I appeared in the Hon'bJ..e 

Tribunalon March 20, 1998 in connection with 

the above Cae 

Gontd. .2.1..' 
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2. 	 That this Hon'ble Tribunal directed 

me on 20.i3.98 to search whether the Forest 

Department of Assam and the Personnel 
() 

Department of Assam received the copy of the 

oti?ieation bearing Memo No.FOR. 86/94/128-8 

dated Shillong the 24th AttUst 9 1995.1 This 

Nottfication is the subject matter of conten-  

tion in the above Case!.1 

30 	 That pursuant to this direction by 

this Hon'ble Tribunal, I made the necessary 

search. The Personnel (A) Department of the 

Government of Assam has also been contacted. 

Inspite of our best efforts, we could not 

find ,out any record of receipt of the copy 

of Nottfjcatiøn No.FOR.86/94/128-B dated 

24.8.95 issued by the Government of Meghalaya'.l 

The Personnel Department, Government of Rssam 

also could not furnish any record of receipt 

of the same. This Kon'ble Tribunal is accord-

ingly infg)rmed 6 1  

Co ntd. •. 
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U E R I F I C A TI ON. 

I Shri A. B., Mahalnmad Eunus, 

• 	Joint Secretary to the Government of Assam, 

Oepartranb of Forest, dcr hereby solemnly 

state that the 8ttemntS made in paas I 

and 2 of this statement are true to my 

knowledge and those made in pra 3 are true 

t0 my information based on record which I 

• believ9 to be trde& 

And I signed this verification 

t Dipur on this 26th day of March, 1998. 

(Signature) 

- 	 Joint Secretary to the 

GOVT. OF ASS ;M 

- 	• 	Forest )epartmeot 

Assam. Dispur, Quwahael-6 


